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LOK SABHA
Wednesday, 31st July, 1957

The Lok Sabha met at Eleven of the
Clock R

[MR SpeAKER in the Chair |

ORAL ANSWERS TO QUESTIONS

Indian Technical Personnel for
Sudan

*486 J’ Shri D. C. Sharma:
L Shri Shivananjappa:
Will the Prime Minister be pleased
to state

(a) whether it 1s a fact that the
Government of Sudan are recruiting
11 India a number of technical per-
sonnel for their development plans,

(b) the terms of their service and
the period for which those officers are
being recruited,

(c) whether the Sudan Government
have asked the Government of India
for any category of personnel, and

(d) 1if so, their number®

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) Yes

(b) Generally, they are recruited
on short term contracts for a period
net exceeding 3 years, subject to ter-
mination of service by 3 months notice
on either side In addition to pay,
free air/sea passages to and from
India for the official and his family,
60 days annual leave, outfit allow-
ance and cost of living allowance are
idso admussible

6100

(c) and (d) The Sudan Govern-
ment have recently asked for some
Effnneers and Assistant Engineers but
their exact number has not been
indicated "

Shri D. C. Sharma: May I know
what has been the method of recruit-
ment of these personnel”

Shri Sadath Al Khan: In most
cases, advertisements were issued at
the request of the Sudan Government
m leading Indian newspapers In
some cases, the Ministries concerned
or the State Governments were
requested to recommend the names of
suitable persons for appointment to
these posts With regard to the
method of selection, officials from
Sudan interviewed and then selected
the candidates—resident magistrates,
teachers, engmneers etc A prelh-
minary scrutiny of the applications
was made 11 India by the Ministries
of External Affairs and Education and
those considered eligible were sent to
the Sudan Government for final
selection

Shri D. C. Sharma: How many
teachers have been recruited for ser-
vice in Sudan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Altogether 71 persons have
been recruited I am not quite sure
as to how many of them are teachers

Shrimati Ila Palchoudhuri: May I
know 1f our own needs of technical
personnel are completely filled so
that we are lending our personnel to
Sudan?

Shri Jawaharlal Nehru: In this
‘matter we are prepared sometimes to
accommodate friendly countries even
at some inconvenience Often they
select people who have retired also
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T. C. M. Workers’ Incident at
Ahmedabad

+
Shri Radha Raman:
487 Shri Raghunath Singh:
* Shri Vajpayee:
Shri N. R. Munisamy:
Will the Prime Minister be p'eased
to state.

(a) whether two American women
employees of the US Technic:l Co-
operation Mission 1n India were 1n-
volved 1n any attack and mnjurced in
the middle of June, 1957 while they
were driving 1n their car from
Ahmedabad to Rajkot and h:d to
spend two days m Ahmedabad Civil
Hospital and subsequently brought
back to Delh,

(b) 1f so, the facts of the cave ard
whether Government have n.ade
necessary eaquiries and taken any
other action m the matter, and

(c) if so, the details therrof?

The Deputy Minister of Exwcrnal
Affairs (Shrimati Lakshmi Menon):
(a) to (c) A statement giving the
facts of this incident 1s plared on the
Table of Lok Sabha [See Appendix
II, annexure No 35] The Guvern-
ment of India have coaveyed their
sincere regret at this unforti.nate
mncident, to the United Siates
Ambassador

Shri Radha Raman: May I know
whether the ladies concerned have
expressed their desire to the Govern-
ment of India that no legal action
should be taken against any persons
since it was entirely due to ignorance
on the part of the wvillagers?

Shrimatli Lakshmi Menon: Yes, Sir

Shri Radha Raman: Have Govern-
ment made enquries as to whether
there had been cases of kidnapping
there 1n the village previously?

Shrimati Lakshmi Menon: There
has been a scare in the Gujarat papers
about chila lLifting
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Shri Shree Narayan Das: In view of
the expressed desire of the ladies con-
cerned, have Government decided not
to proceed with the case?

Shrimati Lakshmi Menon: That 1s
left to the Bombay Government

Dandakaranya Rehabilitation Scheme

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): May I request that question
No 507 may be taken along with
question No 488, as 1t deals with the
same subject?

Mr. Speaker: Yes

+

~Dr. Ram Subhag Singh:
Shri Sadhan Gupta:

Shri P. K. Deo:

Shri Surendranath Dwivedi:
Shn Panigrahi:

Shri R. J. Rao:

Shri Ram Krishan:

Shri P. G. Deb.

Shri B § Murthy-

- Shrimatl Renu Chakravartty:

Will the Minister of Rehabilitation
and Mnority Affairs be pleased to
state:

*488 <

(a) whether Government have pre-
pared any plan known as the
Dandakaranya scheme tp rehabilitate
East Pakistan refugees,

(b) 1if so, what are the main
feature< of that scheme, and

(c) when the rehabilitation of
refugees will begin there”

Shri Mehr Chand Khanna: (a) to
(¢) Not yet A high-level Com-
mittee was appointed to examine the
possibility of developing a large tract
of contiguous area 1 the States of
Andhra, Madhya Pradesh and Orissa
(at one time known as Dandakaranya)
for the resettlement of displaced
persons from East Pakistan The
Committee has submitted its recom-
mendations which are under comn-
sideration
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Malkangir! Rehabilitation Scheme

*507. Shri Sanganna: Will the
Minister of Rehabllitation and
Minority Affairs be pleased to refer
to the reply given to Starred Ques-
tion No 410 on the 27th May, 1957
in respect of the colony for the dis-
placed persons mn Malkangir1 in Orissa
and state

(a) whether the high level power
committee has since made its recom-
mendations, and

(b) 1f so what are 1ts recommenda
tions?

The Minister of Rehablilitation and
Minority Affairs (Shri Mehr Chand
Khanna) (a) and (b) Attention 1s
invited to the answer given to Ques-
tion No 488 by Dr Ram Subhag
Singh and others

Dr Ram Subhag Singh May I know
what area of Dandakaranya will be
reclaimed when this scheme 1s put
into execution” Also, how many
refugees will be settled there?

Shri Mehr Chand Khanna It 1s very
difficult to say at this stage what will
be the total quantum of the area that
will be reclaamed, because surveys
are being undertaken But the area
that we have in mind 1s about 80,000
square miles

Dr Ram Subhag Singh: In view of
the large number of refugees at pre-
sent 1In West Bengal may I khow
whether Government will expedite
this scheme and see that they are
brought there as soon as possible?

Shri Mehr Chand Khanna: It 1s a
long-term scheme There are no
communications and there are no
roads The nearest raillway station 1s
about 100 miles away, but in spite
of all these difficulties, I can assure
the hon Member and the House that
we are doing our level best

Shri B. S. Murthy: May I know the
names of the members of the Com-
mittee and whether all the States are
represented on 1t?
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Shri Mehr Chand Khanna: The Com-
mittee that has been appointed 1s a
Committee of the Government of
India, and Ministries concerned like
Home, Rehabilitation and Agriculture,
and the Planning Commission are
represented on 1t We are thinking
of setting up a Central authonty on
which the States concerned, hke
Andhra Pradesh Madhya Pradesh and
Orissa will be duly represented

Shrimati Renu Chakravartty: May 1
know 1f the High-Power Commuttee,
which has been set up, has actually
been to the spot, and what portion of
the area 1t has covered before 1t sub-
mitted 1ts recommendations?

Shri Mehr Chand Khanna* The High
Power Committee, to which the hon
lady Member referred, has visited two
areas one, I beheve, from the Orissa
side and the other from the Madhya
Pradesh side The areas, I beleve,
are Malkangiri m Koraput district,
and Kalahandi

Shrimati Renu Chakravartty: What
are the mamn recommendations made
by this High-Power Commuittee?

Shri Mehr Chand Khanna* The main
recommendations are that the area 1s
full of potentialities 1t should be
developed and considered suitable for
the rehabilitation of displaced persons
from East Pakistan

Shri Sadhan Gupta: In view of the
natural desire of the refugees to be
rehabilitated, as far as possible, 1n
West Bengal, have Government con-
sidered the desirability or feasibility
of developing areas in West Bengal
like the Sunderbans area in the first
instance, for their rehabilitation, and
then undertaking development of
other areas®

Shri Mehr Chand Khanna: I have
repeatedly stated on the floor of this
House that as far as West Bengal,
Assam and Tripura are concerned, we
have reached the saturation point
We cannot have any more persons in
those three States There may be
some lands of a margimal character
available, including the Sunderbans
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We are doing our level best, it possi-
ble to recham them.

Shrimati Renu Chakravartty: What
is the approximate amount which is
going to be spent in the preliminary
survey and reclamation of this Danda-
karanya area”

Shri Mehr Chand Khanna: It s
very difficult to give an estimate at
the present moment because, as I have
just stated, the whole area is under
survey. We have taken survey of a
certain area Last time when I
approached the Finance Minister, he
was kind enough to tell me that even
if 1 wanted Rs. 10 crores to make a
start with this scheme, he would
make the money readily available,
and if more money was needed for
rehabilitation of displaced persons
from East Pakistan, he was prepar-
ed to do his level best in that direc~
tion in spite of pressing financial
difficulties

Shri Sadhan Gupta: May I know on
the basis of what data Government
have reached the conclusion that
West Bengal has reached the satura-
tion and there is no possibility of
getting any further land for rehabili-
tation of refugees, apart from indus-
trialisation”

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Geographical area and
population statistics.®

Motor Tramsport Lahour Legislation

4+
489 Shri Punnoose:
* "\ Shri Vasudevan Nair:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have ap-
pointed a Tripartite Expert Committee
to finalise the draft of Motor Trans-
port Labour Legislation;

(b) f so, whether Committee are
going to visit important centres of
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motor transport to examine witnesses
and for personal hearing;

(c) if not, the reasons thereof; and

(d) when the Committee is expected
to submit its report?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

(b) No.

(c) The Committee was appointed
to consider the draft proposals for
legislation and the comments received
thereon and to make its recommenda-
tions to Government

(d) In about three months time.

Shri Punnoose: Is 1t not a fact that
before this draft i1s finalised, it is
always good that local conditions and
conditions of service are studied by
the Committee?

Shri Abid Ali: Yes, Sir; the com-
mittee has sufficient data in this con-
nection also

Shri Vasudevan Nair: In view of
the fact that this industry employs
nearly 4 lakhs of workers and in
view of the fact that conditions in
different parts of the country are so
diverse, 15 1t not proper that an
enquiry, a fact finding enquiry is
made on this subject”?

Shri Abid Ali: It 1s a tripartite com-
mittee of representatives of the
1aterests concerned who are 1ts mem-
bers And, as I have already sub-
mitted, the committee has sufficient
data on the questions about which the
hon Member has made mention.

Shri Tangamani: May 1 know
whether the proposed legislation will
replace the Motor Vehicles Act of
1939?

Shri Abid Ali: No

Shri Punnoose: Is it not a fact that
workers’ interests have expressed a
desire that this Committee should
take the trouble of visiting the
various centres to study things for
themselves?

““*Please also see cols. 6129 and 5130
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Shri Abid All: It 1s not a fact-find-
g commuttee The tentative pro-
posals were framed and submitted to
State Governments and the interests
concerned Theiwr comments have been
received On the basis of the com-
ments received and the draft Bill
which 15 before the committee, they
will submit their recommendations 1n
consultation with the interests con
cerned There 18 nothing further to
be done by this committee

arfire e § “yyeie gfer ™
+
=it vy Tay
"Qo ot i"
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FIET FT qFa F7TAT ¢ 7
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WA, AATE-AI A SFAC @l
¥ Aq@ 7 @& 73 TE a1 W em
*t wgr four T §

aéf 4 faq SgEar F Grvow Y
o wmmifefm wwm
A ‘mrardy Fgx § 9 fag wrArdY’
*T wawAl s @er faar @y
fad § ‘WA &1 AR wg 8,
IEET YA §, T q9 & T /T
wuir g ¥ fgedrd, fom 9w
# FoAr Ay &, NfFRTT A FGIaT
a1 fa¥a & Ae-By, fgar < frqq
Al FTEATEET FIAT |
Shri Raanga. Could we have it mn

Enghsh also, Sar?
Mr. Speaker. Yes

Shri Jawaharial Nehru: According
to mnformation, a new Party or move-
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ment has been formed under the
leadership of ex-Major General
Akbar Khan

One of the declared objectives of
the Party 138 to create a so-called
‘internal freedom movement” for
what they choose the term “libera-
tion” of the State This so-called
‘liberation movement” amms at
sabotage, violence and subversion
within the part of the territory of the
Indian Unmion 1n Jammu and Kashmir
that 1s not under Pakistan occupation,
with assistance or direction from
Pakistan

st oy fag w0 ? ST wwar
g 5 sl & e I qreae
ge & o o wRwT & A W
A agg ?

&t wageemw Age Jfge ar
qgy wHeY o wwar § fF 3 g8 urde
Far Q) afea awrar @ gB
W arrarg § Faad o g9 adly
qT qFAT T AFATE |

Shri Heda: In view of the fact w.
some action already seems to have
been taken on the lines of the pamph-
let 1ssued by Akbar Khan, may I
know whether Government would
procure a copy of the original pamph-
let and, 1f so, whether they would
place 1t in the Library?

Shri Jawabarial Nebru: Yes, Sir I
shall have copies of the pamphlet
placed m the Library of the House

Raja Mahendra Pratap. As a coun-
ter measure can we start in Aryan
Federation?

Mr Speaker. I did not call the hon
Member

Raja Mahendra Pratap: Can we start
an Aryan Federation as a counter
measure?

Shri Jawsaharlal Nehru I do not
know, the hon. Member can do any-
thing within the law

Shri R. Ramanathan Chettiar: What
steps are being taken by the Govern
ment of Kashmir and the Governme
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of India to counteract the misleading
and mischievous propaganda put out
by the ‘Liberation of Kashmir Party’
of Ma). Gen Akbar Khan?

Shri Jawaharlal Nehru: I do not
know, Sir, what answer to give to this
broad question, about the type of
publicity and propaganda that Gov-
ernment undertakes So far as Maj
Gen Akbar Khan 1s concerned, the
problem 1s not of propaganda but of
sabotage, continued and persistent
sabotage and that has to be met by all
the means at the disposal of Govern-
ment,

Dr. Ram Subhag Singh- rose—
Mr. Speaker: Next question

Dr. Ram Subhag Singh: This 1s an
mmportant question, Sir.

Mr, Speaker: The hon Member did
not think it important and did not
add his name to this question I call-
ed both the hon Members who had
tabled the question and also others

Shri B. S. Murthy: We must know
something more about this Akbar
Khan, Sir.

Mr. Speaker: If hon Members are
particular about this question, they
ought to have tabled questions 1in
which case I would have clubbed their
names also together with these They
shall not take advantage of a particu-
lar question that has been tabled.

Touse-building Advances to
Government Employees

Shri Kodiyan:
Shri A. K. Gopalan:

Will the Minister of Works, Housing
and Supply be pleased to state:

*491

(a) whether the Central Govern-
ment servants have taken advantage
of house-building advances scheme
revived in April 1956, and

(b) 1f so, their number and the
amount granted as loan?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.
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(b) Up to the 26th July 1857 Gov-
ernment have approved grant of
House-building advances totalling
Rs. 6:26 lakhs, under the Scheme to
42 Government Servants.

Shri Kodiyan: May I know the
reason why more Government ser-
vants are not coming forward to take
advantage of these loans and whether
government servants have any prac-
tical difficulty in utilising this scheme?

Shri Anil K. Chanda: I could not
follow the first part of the question.

Shri Ranga: Are there any practical
difficulties?

Shri Anil K. Chanda: Applicants
have to satisfy us with regard to the
rules under which these loans can be
advanced

Shri S. C. Samanta: May I know
whether the central government ser-
vants who are serving in our foreign
embassies will be entitled to have
these advances?

Shri Aml K. Chanda: All permaneat
central government  servants are
entitled to these advances

Shri Jangde: Will this be extended
to State Government servants i1f they
ask for 1t?

Shri Anil K. Chanda: This applies
only to central governmeat servants

Shrimati Renu Chakravartty: May
I know, of the amount which has
been utilised up-to-date, what is the
amount which has been distributed to
class I servants and what amount has
been utilised by class II and class III
servants?

Shri Anil K. Chanda: I have not got
the information with me.

Dr. Ram Subhag Singh: On a point
of order, Sir You have already
allowed 4 supplementary questions
here but you did not allow more than
3 supplementary questions to No. 480
May I know .

Mr. Speaker: I am not bound to
give the reason. I know what to do
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and what not to do With regard to
the number of suppiementaries, the
importance of the question and various
other considerations are there The
hon Member must come and take my
seat here if he wants to dictate that
I should not allow 4 supplementares
1n one case and 3 m another I know
what to do This 1s a house-building
matter and the hon Prime Minster
has answered the other question so
far as Akbar Khan 1s concerned It
was only a fishing enquiry that was
wanted as to what the Government
was going to do Certainly, the Gov-
ernment 18 willing to take all the
steps necessary Propaganda cannot
be undertaken in this matter There
1s sabotage on one side and that has
to be met by other means Al that
information has been given

If I am satisfied that enough has
been asked in respect of a question I
cannot allow more supplementaries
It may be that some hon Members
have not been given an opportunity
to put some questions

Dr. Ram Subhag Singh: The point
15 the same rule should be followed
in respect of every question A
different rule cannot be followed 1n
regard to each question

Mr. Speaker. The limitation 1s not
on account of the number but on
account of the importance of the
question It 1s open to the Speaker
to find out whether a particular ques-
tion 1s of sufficient importance or
significance and has been answered
sufficitently If 1t has not been
answered sufficiently he may allow
more supplementaries If a question
1s answered even on the first supple-
mentary, then, 1 proceed to the next
question It 1s for me to decide
whether the question has been
answered sufficiently or not

Shri Thimmaiah: In addition to this,
may I know whether the central gov-
ernment employees are also entitled
to apply for loans under the Low
Income Housing Scheme?

Shri Anil K, Chanda: The same
party cannc* get two loans.
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Some Hon. Members: English also,

Mr. Speaker: The hon Minister may
read the Enghish version also

Shri Abid Ali: (a) 354 engineering
graduates were on the Live Register
of Employment Exchanges at the end
of March, 1057

(b) A statement 1s placed on the
Table of Lok Sabha {See Appendix
II, annexure No 36.]
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(c) Most.ot these persons are yqung
engineers and they are likely to find
employment under the various deve-
lopment projects.
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Shri Ranga: While the Andhra Pra-
desh Government is obliged to call
students studying for engineering in
the final year to go and work in the
Nagarjunasagar project even while
preparing themselves for the examina-
tion, how is it that the Government
finds itself in this position of having
hundreds of engincers unemployed
here? Is there any particular diffi-
culty in spreading these people
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between the various projects or is
there any difficulty in the Ilabour
exchanges?

Shri L. N. Mishra: The hon. Mem-
ber is not correct when he says that
hundreds of engineers are unemployed.
I would like to refer him to the
report submitted by the Engineering
Personnel Committee, otherwise
known as Sukhthankar Committee.
They say:

“In our view the magnitude of
unemployment as shown by the
employment exchange registration
is over-stated. The actual unem-
ployment among the engineers is
much smaller and is explained by
what is known as frictional unem-
ployment. A small allowance is
usually permissible. Considering
the fact that the total number of
working engineers in this coun-
try comes to about 19,000 engi-
ncers and 29,000 diploma holders,
we feel that unemployment
among the engineers in the coun-
try is not significant.”

Shri Ranga: Will Government look
into the working of the labour
exchanges so that there can be a
correct picture of the position today?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Recently,—~may I intervene?
-—a man-power study in regard to
engineers in India had been prepared.
I believe copies of it had been placed
in the Parliament Library. It is a
very careful study, if I may say so;
much more accurate and careful than
the records of the Ministry. They
went statistically, examlning every-
thing and taking all the information
at the disposa]l of the Ministers plus
other things. It is a very interesting
one. I do not think that, individuals
apart, there is what may be called
long-standing unemployment. There
are difficulties partly duye to lack of
organisation because they are spread
out in States and other places. But,
we have made every effort to get over
them and we have largely succeeded.
1 thin* the future figures are likely to
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be much better. In fact, what we are
trying to do is, in a sense, to fix up a
person before he leaves his study.

Shri Ranga: That ought to be done.

Shri V. P. Nayar: May 1 know
whether the Government is aware
that engineers with special qualifica-
tions such as chemical engineering,
etc. are obliged to apply for jobs
where no such special qualification is
necessary—jobs such as salesman, etc.?

Shri L. N. Mishra: It has not been
brought to the notice of the Govern-
ment.

Shrimati Tarkeshwari Sinha: Some-
time back it was decided by the
Planning Commuission to have a pool
of technical personnel especially engi-
neers and it wrote to the State Gov-
ernments What response was from
them and have they agreed to this?

Shri L. N. Mishra: This question 1s
primarily dealt with by the Ministry
of Irngation and Power and it 1s
under the consideration of the
Co-ordinating Board of Ministers and
I think a report 1s expected from
them shortly

Manufacture of Motor Vehicles
+

Shri Bibhuti Mishra:

Shri Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state:

494,

(a) whether Government are aware
of the fact that an agreement has
been arrived at between the Hindustan
Motors and a US firm for the manu-
facture of motor vehicles in our
country; and

(b) it so, what are the terms of the
agreement?

The Minister of Industry (Shri
Manubbai Shah): (a) Yes, Sir. A pro-
posal has been received.

(b) The terms and phused
gramme are under consideration
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Pandit D. N. Tiwary: What percent-
age of parts will have to be imported
and what percentage will be manufac-
tured here?

Shri Manubhat Shah: As the hon
House is aware, the phased program
me always means that it 1s a hundred
per cent practically, except certain
very specific parts. Otherwise all
items are to be manufactured in India
and no programme 1s sanctioned unless
at least 85 per cent of the components
are finally made in this country.

Shri Sadhan Gupta: May I know
what kind of motor vehicles are pro-
posed to be manufactured in this
scheme?

Shri Manubhai Shah: Commercial
vehicles of about three to six tons
capacity.

Shrimati Tarkeshwari Sinha: When
this factory starts and goes into pro-
duction, what percentage of our total
requirements will be met by this fac-
tory?

Shri Manubhai Shah: About 125 per
cent,
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Shrimati Ia Palchoudhury: What
has been the net gamn to India of all
these show rooms that have been
opened and what 1s the trade that we
have done?

Shri Satish Chandra: It is difficult
to assess the exact quantun of trade
because these show rooms are gene-
rally organized for the publicity of our
goods and for the promotion of our
trade. Trade contracts are actually
established between the private firms
of exporters and importers

Shri Ranga: Is it not a fuct that in
some of our Embassies—I can men-
tion places like Vienna and Paris—
where our goods are supposed to be
kept in some show cases, there are no
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special shops or show places at all but
these goods are kept in the embassy
buildings in the darkest possible areas
just because of shortage of space
there?

Shri Satish Chandra: There are some
show cases in our embassies display-
ing goods usually in the entrance
halls Apart from that, there are
separate show rooms also in cummer-
cial localities

Shri Ranga: Have we got them in
Vienna and Paris?

Shri Satish Chandra: Not in Vienna,
I suppose. But, iIn many places we
have got them e.g, Colombo, Karachi,
Manila, Bangkok, Djakarta and other
places

Industrial Estates in Blhar

+
498 Pandit D. N. Tiwary:
*\ Shri Shree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of Industrial Estates
to be set up m Bihar during the
Second Five Year Plan;

(b) whether their location has been
finalised, and

(c) whether any Industrial Estate
1s functioning 1n Bihar?

The Minister of Industry (Shri
Manubhai Shah): (a) Four

(b) Yes, Sir. The Estates are pro-
posed to be set up in Patna, Dar-
bhanga, Ranchi, and Biharsharif.

(c) No, Sir

Pandit D. N. Tiwary: What will be
the capital outlay on each of the
Estates?
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Shri Shree Narayan Das: Out of the
four industrial estates one has been
set up in Darbhanga May I know
what 1s the progress that has been
made 1n the setting up of this estate?

Shri Manubhai Shah: Land has
been acquired and plans are being
drawn up

Shrimati Tarkeshwari Sinha: May 1
know whether the implementation of
this programme 18 conducted only by
the Central Government or the co-
operation of the States 1s also asked
for and, 1f so, may I know what 1s the
financial co-operation or otherwise
between the Centre and the States®

Shri Manubhai Shah: As far as the
financial side 1s concerned, the entire
amount 1s given as loan by the Centre
to the State The actual construction
is the responsibility of the State Gov-
ernment, but we generally look after
the progress and see that the program-
mes are implemented

Kamia Market, Delhi

JShri R. J. Rao:
*\ Shrimati Renu Chakravartiy:

Will the Minister of Rehablilitation
and Minority Affairs be pleased to
state

(a) on what basis commercial flats
in Kamla Market, Delhi, were leased

*499.
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out

Pak. 10 displaced persons from West
M‘lstnn;

begh) whether any dispute exists now

tlm\\/een the Government of India and

allottees regarding payment of
Nars of rent, and

er(Q) whether 1t 1s a fact that Gov-
o“?ment originally agreed to transfer
Yership rights to the allottees?

'l‘he Minister of Rehabilitation and
Xlority Affairs (Shri Mehr Chand
aa nna): (a) There are no commer-

! flats m Kamla Market There

» however, two rooms on the 1st

l\x‘ which were meant for the Care-
pe er but as no ehgible displaced

“sons applied for their allotment,

Yy have been allotted to certamn

rTnenl aegRILIenty I1or ofie

‘poses

(b) No
('c) No

th:hrlmatl Renuo Chakravartty: After
pol acceptance by Government of the
on 'Y that houses and shops up to
ma the basis of “no profit, no loss”,
Ma’ I know why 1n the case of Kamla
be"rket the ownership rights are not
paE gven to people who are pre-
ed to pay on that basis?

sjhl‘l Mehr Chand Khanna: There
o obligation on the part of Gov-
pla‘nment to sell every property to dis-
lanced persons We acquired certain
ti“ds. m certam gareas and under cer-
e specified conditions For
on 1mple, we have built certain shops
ti0 road berms It 1s not our inten-
to sell road berms, because they

& part of the municipal area and
rosY may be needed for expansion of
th(‘ds and all that This area under
Ra Kamla Market forms part of
g“mlxla Grounds When this land was
wlen to the Rehabilitation Ministry it
is given under the express condition

. on“ the ownership will not be passed

is

1 Shrimati Renu Chakravartty: May
ow whether 1t 15 a fact that there

as a committee set up by the Della
mate Government under the chair-
anship of Dr. Yudhvir Singh, and ¢
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had recommended that the past
arrears of rent should be written off
as it was done mn the case of Anna-
purna 1n this Kamla Market area?

Shri Mehr Chand Khanna: I have
no knowledge of the commuttee to
which the hon Member has referred,
but for all our properties, whether
they are situated in Delhi or outside,
we charge rents according to a cer-
tamn formula My own feeling in the
matter 1s that a man having a shop in
Delh: has much less excuse for the
non-payment of rent compared to a
man hving in an outside area

Shri Sadhan Gupta; May I know
whether 1t 18 a fact that for a long
time the area was not very suitable
for commercial purposes and in view
of that fact the Annapurna was
charged rent at a lower level and, if
so, may I know why a discrimination
should be made 1n the case of displaced
stall holders?

Shri Mehr Chand Khanna: Some of
our markets started flourishing from
the very first day, some took a lttle
time The anxiety on the part of the
allottees of Kamla Market to become
owners really indicates that it 18 a
very flourishing market Secondly.
Annapurna was given some two or
three rooms on the first floor as a part
uf the food campaign and for popula-
rising certain eatable objects Also,
1t was our intention that by taking
Annapurna there in the mitial stages
we may also attract some customers
Annapurna, unfortunately, ran under
a very great loss It was not a com-
mercial organisation Such being the
case, I believe that we have given a
certain amount of concession to Anna-
purna That 1s no excuse for any
shopkeeper who runs an establish-
ment purely on a commercial basis
to be exempted from payment of
rent

NEFA,

*501 Shri Basumatari: Will the
Prime Minister be pleased to state:

(a) whether 1t 13 a fact that the
number of schools in the North East
Frontier Agency has declined now in
comparison with that in 1955, and

(b) if so, the reasons for this de-
cline?
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The Parliamentary Secretary to the
Minister of External Affairs (Shri
J N. Hazarika): (a) Yes, the number
of Schools in 1955 was 171 and now it
stands at 121

(b) (1) Due to unsettled conditions
In Tuensang Frontier Division, 45
Schools were closed down 1n this
Division

(u) It 1s the policy of the NEF.A
Admmstration to close down some
Schools in the interior with poor
attendance and to consolidate them at
more central and accessible places
with provision for free board and
lodging 5 Schools in Divisions other
than Tuensang have been closed
down 1in pursuance of this policy

Shrimati Renu Chakravartty: In
view of the fact that we are stressing
very greatly the mmportance of deve-
lopment works in this NEFA area,
may I know what actually happened,
whether any particular disturbance
has taken place in those very schools
that have closed down and what was
the reason for them to close down?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru)* I have not understood what
the hon Member means by “our
stressing something about finding
work ”

Shrimati Renu Chakravartty: We
have been stressing the importance of
development works m this area I
want to know the reason why these
schools have been closed down, whe-
ther they have been centres of
activity or disturbance?

Shr: Jawaharial Nehru: There are
two aspects, and 1t 1s difficult to give
one reply effectively There 13 no
doubt that in certain inner parts of
Tuensang area there have been petty
disturbances in the past year or so,
not in the schools to my knowledge,

but rather in the area  That was
possibly one reason The other
reason 1s that we were really con-
centrating on making bigger schools
rather than small ones which could
not be run properly There is a
third approach to the problem, which
's a very important one, the whole
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problem of the North-Fast Frontier
Area to which I have become increa-
singly a convert, and that is, not to
interfere too much in the ways of hfe
of the people hving there, helping them
as much as possible by way of schools,
hospitals and gso on, but not imposing
anything on them even though we
may consider 1t good for them

That 15 the broad policy we want
to pursue In fact, as a result of
that poilcy I have even suggested go-
mng slower than we have been doing
in these areas, because we go to a
people whose economy, ways of lfe
and thinking are completely and
absolutely different, and I do not like
the idea of imposing my way of life
and my way of thinking on them,
except in so far as that they gradu-
ally grow into it Theretore, actually,
I am trymng my best to slow down
these procedures that have been
taking place so that they may gra-
dually grow into them and not other-
wise

Shri P C Borooah May I know
1f any schools have been closed down
for withdrawal of Assamese lang-
uage as the mcdium of instruction®

Shri Jawaharlal Nehru Not at all
because Assamese language 1s taught
in the schools wherever they wish
it  So, there 1s no question of that
The question sometiumes arises as to
the order—both Hindi and Assamese
are taught—whether Hindi should be
taught first or Assamese should be
taught first Both are taught in most
of the schools

Shri Hem Barua In view of the
statement just now made by the
Prime Minister, that schools are closed
down only 1n Tuensang Fronter
whereas to my knowledge, as far as the
statement 1ssued on 11th June by the
NEFA Adminstration 1s concerned
there are schools closed down in seve-
ral dwvisions hke Kameng, Pasighat
and Subansiri, may I know whether it
18 because of the fact that the Adm-
nistration has centralised the schools
and the tribal economy goes counter
to the centralised schools, because
the tribal children have to work 1n the
flelds and contribute to the family
budget and, therefore they find 1t
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difficult to go to centralised schools
with hostels etc?

Shri Jawaharlal Nehru. It 15 rather
difficult to give a general reply to
this question If the hon. Member
finds out the particular place, Ishall
gladly answer it

Shri Hem Barua The NEFA admi-
nistration i1ssued a statement on June
11.h from Shillong in which they said,
“We are centralising these nstitu-
tions and we are buiiding hostels for
the children” But for the tribal
people, 1t 1s counter to their economy
and way of life ‘That 1s the reason

Shri Tyagi The hon Member s
giving a long lecture

Shrimati Renu Chakravarity. From
what the Prime Minster said, may 1
know whether the schools were not
proving popular with the tribal people
and whether these schools were coun-
ter to their normal lfe?

Shri Hem Barua. That was what I
was asking

Shri Jawaharlal Nehru I will not
say the schools are counter, but they
are somethung completely different
from their ways of life, because they
had no schools previously It 1s
obviously something new and novel
It may be, of course, that she school
may be run n a ‘way so ag to fit mn
more with their ways of life than 1s
the case new, I entirely agree with
that proposition

But the hon Member who spoke
first said something, as a matter of
fact, the answer was giving in the rep-
ly read out by my colleague They
have centrabsed schools, that has
nothing to do with any local effort
being made because there is great
demand for education there There
1s hardly enough There 13 demand
for education and these local schools
were inefficient and not properly run
mamly because the resources were
not quite enough, or whatever it may
be Therefore, some good schools
are run Nobody 15 forced to go there;
they go if they want to Gradually we
shall spread out as people are agree-
able to our doing so.
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Power-looms

*502 Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the position with regard to the
substitution of power-looms 1n place
of handlooms; and

(b) the result of the experiment in
Madras State in*The field of substitu-
tion of power-looms for handlooms
carried on with the help of grants
from the Central Government?

The Minister of Commerce (Shri
Kanungo): (a) Government have ap-
proved schemes for installation of
7155 powerlooms 1n the handloom
sector i1n different States

(b) Under the experimental scheme
sanctioned for Madras, five power-
looms are reported to have been pro-
cured and assembled in the houses of
selected weavers. It is too early to
assess the results of the experiment

Shri Jhulan Sinha: Will the hon.
Minister tell us about the potentiality
for unemployment by the substitu-
tion of handlooms by powerlooms and
also the turn-out from the power-
loom vis-a-vis handlooms?

Mr. Speaker: What 1s the effect of
the substitution of powerlooms on
employment? What 1s the number
of people who have been thrown out
of employment?

Shri Kanungo: It has got to be
seen. It 1s claimed by certain com-
muttees that powerlooms will give
larger output and larger income to
the weavers. But as it 1s, none of
the powerlooms has yet come into
position and we have to see the results
of the experument.

Shri 8§ V. Ramaswamy: May I know
if these powerlooms have been intro-
duced 1n the co-operative sector alone
or in the non-co-operative sector also?

Shri Kanungo: In the co-operative
sector

Shri Jadhav: May I know 1if this
substitution 1s being done according to
the suggestions of the Kanungo Com-
mittee?
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Shrl Kanungo: No, Sir; it is a
different programme altogether.

Shri T. K. Chaudhuri: Can we got
an idea of the unutihsed proportion
of the powerlooms allotted to differ-
ent States?

Shri Kanungo: Almost all; none of
them has come into position yet.

Shri T. K. Chaudhurl: Is it a fact
that in some cases in West Bengal,
pernussion for licences has been re-
fused even to co-operative society on
the ground that it is the policy of
Government not to issue any further
licences for powerlooms?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): It has
not been so at any time. The diffi-
culty 15 of manufacturing pawerlooms.
We have not manufactured enough
powerlooms and they have not there-
fore been put up

Central Shops and Establishments
Act

*503 Shri Tangamani: Wil the
Minister of Labour and Employment
be pleased to state.

(a) whether there 1s a proposal
under consideration for enacting a
Central Shops and Establishments Act
for umiformity of conditions of com-
mercial employees; and

(b) if so, whether any steps have
been taken in this regard?

The Deputy Minister of Labour
(Shri Abid Al): (a) and (b). No
To secure umformuty in the service
conditions of the commercial em-
ployees a draft model Bill was for-
warded to the State Governments in
1955

Shri Tangamani: In view of the fact
that the Madras Government set up a
committee under Shri Subramaniam
and the committee has recommended
such central legislation, will Govern-
ment take measures to bring forward
the legislation as soon as possible?

Shri Abid Ali: No, Sir; we do not
propose to have a central legislation
on this subject at least for the present,
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Shil Tangamani: May I know what
has happened to the draft Bill?

Shri Abid Ali: It was circulated to
the State Governments for adoption
as and when they like

Shri Tangamani: In the Madras
State Assembly, there was a private
member’s Bill moved in 1955 The
reply given then was that in view of
the Central legislation being contemp-
lated, the Bill need not be moved
Therefore, may I know whether the
Government wll consider the question
of introducing the Bill here?

Shri Abia Al: If the Madras Gov-
ernment has not been already inform-
ed that we are not undertaking any
central legislation on this subject,
they will be informed accordingly

Hindustan Machine Tools Private
Ltd

*50¢4 Shri Morarka: Will the Mins-
er of Commerce and Industry be
vleased to state

(a) whether Government have de-
cided to set up a separate foundry
for the Hindustan Machme Tools
Private Limited, and

(b) if <0, what would be the cost of
this foundry and what progress has
been made so far m this regard®

The Minister of Industry (Shri
Manubhai Shah): (a) It has been
decided 1n principle that the Hindu-
stan Machine Tools should have its
own foundry

(b) The estimated cost 1s about
Rs 60 lakhs Tenders were mvited
on international basis and many quota-
tions and offers have been received
They are under examination

Shri Morarka: May I know what
will be the saving m foreign exchange
after this foundry 1s set up?

Shri Manubhai Shah: The saving
will be Rs 23 lakhs per year

Shri Morarka: May I know whether,
after this foundry 1s set up, the
Hindustan Machine Tools Private
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Limited will start making profits, as it
i1s making a loss every year now?

Shri Manubhai Shah: As the House
is aware, this year when the balance
sheet was published, this factory has
shown already a profit of Rs 4 lakhs
As the production which has been
programmed 13 comung up to three
times the production of the past year,
the factory 1s expected to make sub-
stantial profits this year.

Shri Ram Krishan: What was the
reason for not setting up a separate
foundry at the time when the factory
was established?

Shri Manubhai Shah: At that time,
1t was thought that that the forging
and castings requred for the factory
would not be adequate to justify the
establishment of a separate foundry
But later experience has shown that
to rely on other industries to supply
the forgings and castings 1s not quite
happy That 1s why 1t has been
decided to set up a separate foundry

Compensation Mobile Unit

*506 Shri S. M. Banerjee Will the
Mimister of Rehabilitation and
Minority Affairg be pleased to state

(a) whether there 1s a proposal to
sct up a mobile unit to settle the cases
of compensation of displaced persons,
and

(b) if so, the total number of cases
pending with the Mistry to be
settled by thus mobile unit?

The Minister of Rehablilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes, 11 Penpatetic
Units (Mobile Unuts) have been sanc-
tioned for expediting the transfer of
allottable Government built properties
to authorised occupants, both claim-
ants and non-claimants These Peri-
patetic Units do not deal with the
cases of compensation of displaced
persons

(b) About fifty thousand

Shri S M. Banerjee: There are cer-
tain refugees whose compensation
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claims have been refused on various
grounds and they took loan from the
Government for rehabihitation They
could not rehabilitate and now that
loan 1s being recovered Is it recover-
ed from them m the form of attach-
ments of thewr properties and personal
belongings?

Shri Mehr Chand Khanna. There 1s
no relevancy whatsoever with the 11
mobile units, regarding which the
hon Member has given notice of the
question As far as the clauims are
concerned, we have accepted claims
to the extent of about Rs 500 crores
There 18 no question of any claxm be-
ing rejected, except on vaild legal
grounds As regards the question of
adjustment of (laims against the loans
advanced by the rehabilitation finance
administration, that Admunistration 1s
under the admimstrative control of
the Finance Ministry  The question
may, therefore, be referreq to that
Minstry

Re 8Q No. 507

Mr Speaker: Question 507, Mr
Sanganna

The Minister of Rehabilitation and
Mwority Affairg (Shri Mebhr Chand
Khanna)* It has already been answer-
ed®, 1t was linked up with another
question

Shr1 Sanganna 1 have not put any
supplementaries

Mr Speaker The hon Member did
not get up in his seat then

Shri Sanganna: This 1s a separate
question and I may be allowed to put
supplementaries

Mr Speaker. Both questions were
answered together In such cases,
hon Members who have tabled the
questions, either the one or the other,
wi'l have opportunities to put supple-
mentary questions, there and then
He must have risen 1n hus seat then

The hon Member has missed the
bus, but I will allow him to put the
question now
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Shri Sanganna: May I know whe-
ther there is any co-ordination bet-
ween the Ministries ¢f the Govern-
ment of India 1n the successful
implementation of the scheme?

Shri Mehr Chand Khanna. There 1s
complete co-ordination between differ-
ent Ministries of the Government of
India m the successful implementation
of the scheme and also 1n the expedi-
tious implementation of the scheme

Shri Sanganna. What 1s the Jocus
stands of the State Governments con-
cerned 1n this scheme?

Shri Mebr Chand Khanna: The
locus standy of the State Govern-
ments 1s this, that the eighty thou-
sand square miles that we have in
mmd form part of the areas of the
three States of Andhra, Madhya
Pradesh and Orissa, and naturally
they will have a great voice in the
Central Authority that we propose to
set up

Industries in UP.

+
Shri Bhakt Darshan.
Shri R Lal.

Will the Minister of Commerce and
Industry be pleased to state

(a) whether there was an idea to
fix an Aluminium factory at Mirza-
pur and a synthetic rubber factory at
Bareilly, and

(b) if so, what 1s the exact position
at present?

The Minister of Industry (Shri
Manubhai Shah) (a) and (b) Tech-
nical experts have examined the
feasibility of the two projects to
which the Hon’ble Member refers, and
have found these two sites good for
the respective manufactures Subject
to the availability of foreign exchange
and internal resources, it 1s proposed
to take up these projects 1n the
Second Plan period
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Shri Kasliwal: May I know whether
in respect of these factories the capi-
tal will be provided by the Centre or
by the State, and if by both, in what
share?

Shri Manubhai Shah. This 1s a Cen-
tral project 1n the public sector of the
Government of India

Shri S. V. Ramaswamy. The Alumi-
nium Committee had recommended
the setting up of two factories, and
they gave priority to the one at Mettur
in Madras State Is it being consider-
ed so?

Shri Manubhai Shah: It 1s so The
first will be at Mettur and the second
will be at Rihand
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(a) the number of automatic looms
installed up-to-date >ut of the allot-
ment made especially for the produc-
tion of cloth for export,

(b) whether any non-composite
mills have come forward to install
this new allotment,

(c) if so, therr number, and

(d) what 1s the yardage made
available for export as a result of
installation of these looms?

The Minister of O)mmerce (Shri
Kanungo)* (a) No looms have yet
been 1installed

(b) Yes, Sir
(c) 48

(d) Does not arise as no automatic
looms have been nstalled so far

Shri Ramakrishnan: May 1 know
whether the implementation of the
scheme has not come abolit because
of the stringency of the foreign
market or because of the conditions
attached 1n putting up these looms?

Shri Kanunge 1 cannot answer that,
but adequate arrangements have been
made for obtaiming the looms by im-
port on deferred payment system, and
mdigenous production 1s alse gomng
apace

Shri Subbiah Ambalam. May I
know the varieties of cloth earmark-
ed for production in power looms?

Shri Kanungo Cloth exclusively for
export

Shrimati Tarkeshwan Sinha May I
know whcther any of the factories
have alicady submitted their schemes
for providing automatic looms and in
how many cases Government have
cancelled the import licences due to
foreign exchange?
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Shri Kanungo: There iz no question
of that, because there was no applica-
tion for importation, and importation
on deferred payment system has been
arranged only a few weeks back.

Shrimati Tarkeshwari Sinha: May 1
know whether Japan ig one of the
countries that has agreed to supply
them on the deferred payment basis
and, if so, what 1s the number and
capacity offered?

Shri Kanungo: Arrangements have
not been completed with Japan yet.

Industries in Andhra Pradesh

Shri B. S Murthy:
*518. { Shri M. V., Krishna Rao:
{_Shri Nagi Reddy:

Wiil the Minister of Commerce and
Industry be pleased to state:

(a) the new industries proposed to
be established 1n Andhra Pradesh
during the Second Five Year Plan;

(b) whether Government have re-
ceived any proposals from the State
Government of Andhra 1n  this
regard; and

(¢) 1if so, the amount allotted for
the same”

The Minister of Industry (Shri
Manubhai Shah): (a) A statement
gwving the information is laid on the
Table of Lok Sabha [See Appendix
II, annexure No. 37]

(b) and (ec) A provision of
Rs. 950 8 lakhs has been made in the
Second Five Year Plan of the Origy-
nal Andhra State No definite pro-
posal for the establishment of new
industries has been received from the
State Government

Shri B. 8. Murthy: What about the
allocation made for the Hyderabad
State? After the bifurcation what has
happened to that money?

Shri Manubhai Shah: I have already
indicated in answer to parts (b) and
(c) of the question that Rs. 950 lakhs
have been allotted to Andhra State.
As far as the public sector projects are
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concerned, as I said in an earlier ques-
tion, all that is the liability of the
Central Government, And two pro-
jects, that is Sha'tkarnagar newsprint
factory and expansion of Praha Tools,
are being undertaken by us

Shri Heda: From the statement I
find that six sugar factories have been
granted licences. But in view of the
shortage of foreign exchange, may I
know, particularly in view of the
greater yield of sugarcane and the
greater recovery of sugar, whether
Government will consider allowing as
many factories as possible?

Shri Manubhai Shah: In the last
eighteen months 33 new sugar facto-
ries have been licensed in the co-
operative sector and 21 in the non-co-
operative sector. Unfortunately, as
the hon Member rightly pointed out,
due to the shortage of foreign ex-
change we have been able to issue
ucences only for eleven factories

Shri Heda: How many from Andhra
Pradesh?
Shri Manubhai Shah: Not a single
one
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Shri B. 8. Murthy: How many of
these five sugar factories are located
l‘x the sugar-growing areas?

Shri Manubhai Shah: All the sugar
factories are supposed to be in the
sugar-growing  areas—because you
cannot carry coal to Newcastle

Silk-waste and Raw Slik

*514, Shrimati Renuka Ray: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) how much silk-waste and
mulberry raw silk 1s exported abroad
to be spun into yarn,

(b) whether 1t 1s a fact that the
lack of trained personnel 1s the major
factor delaying the starting of a
sufficient number of silk spinning
mills and production centres 1in the
country, and

(c) if so, what steps have been
taken to have adeguate trained per-
sonnel?

The Mimster of Commerce (Shri
Kanungo)* (a) Export of raw silk 1s
not permitted The quantities of silk-
waste exporied during the last three
years are —

1954 506,585 Pounds
1955 868,158 ,,
1956 1,496,426 ,,

No separate figures are available foi
the quantity of exported silk-waste
which 1s utihsed for spinning into
yarn,

{b) No, Sir

(c) Does not arise

Shrimati Renuka Ray: With regard
to the silk-waste now being exported
abroad, may I know whether any
scheme 18 contemplated to utilise this
also in India through setting up cot-
tage industries, and, if so, how many
such centres have been set up in the
last year”

Shri Kanungo: It 1s not easy to use
it 1n cottage industries for spinning
purposes, because the back process is
rather arduous and expensive There
are provisions for three spinning mlls
in Assam, Bihar and Bengal which
are under consideration
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Mr, Speaker: The Question-Hour 1s
over There 15 a Short Notice ques-
tion

Shrimati Renuka Ray: May I make
a request, Sir” In view of the um-
portance of the last question No 529,
relating to border raids, I would ask
whether you would request the Prime
Minister to kindly reply to 1t

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): What 1s the importance?®
There 18 not the shghtest :mportance.

Shrimati Renuka Ray: In the month
of June there have been eight raids

and the people have suffered a great
deal

Mr. Speaker: There 1s no good
arguing the matter The Question
Hour 1s over The non-official time 1s
over Thig 1s the time of the Govern-
ment They may be willing or not

Shr Jawaharlal Nehru: The answer
1S there

Mr. Speaker
published

The answer will be
Short Notice Question

SHORT NOTICE QUESTION
AND ANSWER

Floods in Kosi River

S N Q No. 1, Shri Shree Narayan
Das. Will the Minister of Irrigation
and Power be pleased to state.

(a) whether 1t 1s a fact that due to
sudden flood 1in the river Kost m
Bihar a large number of villages
within the embankments have been
inundated and that the residents have
been forced to leave their houses,

(b) 1if so, the number of villages
and people affected;

(c) the steps so far taken to give
shelter to those who have been forced
to leave their houses,

(d) whether willages outside the
embankments have also been affected,
and

(e) 1f so, the extent of such areas
and the number of people affected?

The Minister of Irrigation and
Power (Shri S K. Patil): (a) to (e).
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A statement glving the requisite infor-
mation is Jaid on the Table of Lok
Sabha. [See Appendix II, annexure
No. 38]

Shri Shree Narayan Das: From the
statement it appears that 200 villages
between the two embankments have
been affected and some villagers
have been badly affected. May I
know whether, in the course of his
visit to that area in the last month,
the hon. Minister received some rep-
resentations on behalf of these
people? I would like to know what
were the suggestions made and what
are the reactions of the Mimstry in
this regard.

Shri 8. K. Patil: This refers to the
sudden fleods. My visit was prior to
the floods. Therefore, that has no
relevancy.

Shri Shree Narayan Das: What I
would like to know 1s, the residents
of the villages between the embank-
ments made suggestions regarding re-
habilitation and compensation to be
given to them. What steps are the
Government taking in that regard?

Shri §. K Patil: I have answered
that question about compensation
previously. That  question 15
under 1nvestigation of the Bihar
Government and that Government
has come to no decision about 1t so
far.

Shri Shree Narayan Das: In view
of the fact that the misery of these
people will continue to be so till the
construction of the barrage, may I
know the reason why the construetion
of the barrage has not been expedit-
ed?

Shri S. K Patil: It 1s gomng to be
capedited  There were some diffi~
culties, we have got round. The
work 1¢ now proceeding according to
schedule

Shri Kasliwal: May I know how
far 1t 1s true that the misenies of
these people who are living 1n bet-
ween the two embankments have
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considerably increased after the cons-
truction of these embankments? :

Shri S. K. Patil: That is also a ques-
tion to which I cannot readily answer
because it 15 a matter for investiga-
tion and observation. There is an
opinion that that has happened. We
have asked a complete enquiry to be
made about it.

Shri Shree Narayan Das: Some of
the wvillages have been completely
washed away. May I know whether
it is a fact” If so, what measures
have been taken to rehabilitate these
persons?

Shri S, K. Patil: I have replied in
the question that special hutments ete.
have been provided and I think we
have got provisions by which, if such
a contingency arises, we shall meet it
most efficiently.

WRITTEN ANSWERS TO
QUESTIONS

Investment in Industries under the
Second Plan

*493 Shri Narayanankutty Menon:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the total capital already invest-
ed for starting new industries in the
Public Sector during the first year of
the Second Five Year Plan; and

(b) out of thms what amount has

been invested on indu<tries in  the
Public Scctor i the Kerala State?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement 1s laid on the Table of Lok
Sabha. [See Appendix 1I, annexure
No. 391

Figurcs of actual expenditure incur-
red during the financial year 1958-57
are not available.

Calcutta Corporation

«497. Shri H N Mukerjee: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether he has been approached
by the Calcutta Corporation for assis-
tance 1n respect of its 20 mllion

1]
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rupee scheme to build workers’
tenements, and

(b) whether any decision has been
taken in the matter?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) Proposals have been re-
ceived from the Calcutta Corporation
for financial assistance under the Slum
Clearance and Sweepers’ Housing
Scheme for construction of houses for
Corporation employees such as
Sweepers Dhangars, Doms and others,
at an estimated cost of Rs 200 crores

(b) The proposals are under exami-
nation Som¢ modifications 1n them
may be necessary, this will be discus-
sed shortly in Calcutta

Manufacture of Heavy Machjnery

*498 Shri Ram Krishan Will the
Minister of Commerce and Industry
be pleased to state

(a) whether a technical committee
set up for studying the experts’
reports submutted by the Soviet heavy
machinery experts and the UK heavy
engineering mission, hag submitted its
report, and

(b) 1f so the main features of the
rcport?

The Mimster of Industry (Shn
Manubhai Shah) (a) Yes, Sir

(b) The Committee felt that the
Central heavy machine building shop
should be developed on the lines re
commended by the Russian experts
and that at least one plate and vessel
works one heavy structural works and
one heavy machine tool works should
be set up on the pattern suggested by
the British Mission For the informa-
tion of the Hon ble Members, fifteen
copies of this technical committee’s
report have been separatcly sent to
the Parhament Libiary

Research Programmes Committee

*500 Shri Wodeyar Will the Munis
ter of Planning be pleased to state

(a) whether any surveys of econo-
mic and land problems are being
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carried out under the auspices of the
Research Programmes Commuttee since
1ts constitution 1n 1953,

(b) 1f so, which of those surveys
have been complcted, and

(c) whether any sum has been allot-
ted for this purpose to assist research
bodies helping collection of data?

The Parhiamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L N Mishra): (a)
Sincc the constitution of the Research
Programmes Committee 1n 1953, 1t has
sponsored 69 research projects on
problums of economic development
Of these wchemes 19 relate to  pro-
blems relating to agiicultural econo-
mics including Land Reforms, Co-
operation and Farm Management

(b) Thus fai, 14 surveys have been
completed of which 3 relate to Land
Reforms 3 to Small-scale Industries,
4 to problems of Regional Develop-
ment and 4 to other miscellaneous
subjects

(c) The Commuittee extends financial
assistance mainly to Universities and
research mstitutions which are helping
m collection of data A sum of
Rs 436 lakhs has been allotted to
these 1nstitutions till the 30th June,
1957 of which Rs 276 lakhs have
been allotted to universities, Rs 113
lakhs to governmental research agen-
cies and Rs 47 lakhg to other research
agencies

Small Scale Iandustries

*505 Shri Ganpati Ram Wil the
Minister of Commerce and Industry
be pleased to state

(a) whether the Central Govern-
ment have recently sanctioned Rupees
10 lakhs to some State Governments
for the devclopment of small scale
industries

(b) if so the amount allotted State-
wise and

(¢) what 15 the basis of allotment,
whether 1t 1s population or area of
the State?
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The Minister of Industry (Shri
Manubhai Shah): (8) and (b). The
Government of India have so far sanc-
tioned funds to the extent of Rs 277 03
lakhs (Rs 6125 lakhs grants and
Rs 21578 lakhs loans) to the State
Government for the schemes for the
development of small scale industries
during the current financial year A
statement giving detais of allocation
of Central assistance for 1957-58 to
each of the State Governments for
Small Scale Industries, the extent of
funds sanctioned 1s laid on the Table
of Lok Sabha [See Appendix 1II,
annexure No 40]

(¢) Broadly, allotment of funds to
State Governments 1s made on the
basis of ceilings fixed in consultation
with the Planning Commussion as per
the State Second Five Year Plans for
implementation of approved schemes
during the Second Plan period and the
budget provision for the financial
year
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Handloom Fabrics

*510 Shri Damani: Will the Mins-
ter of Commerce and Industry be
pleased to state

(a) the amount of bulk orders re-
cetved from the USSR, and
Czechoslovakia for the supply of
handloom fabrics as a result of parti-
cipation by the All-India Handloom
Board m exhibitions in those coun-
tries, and

(b) what are the items which have
attracted special attention?

The Mimster of Commerce (Shri
Kanungo): (a) Exhibits were fully
sold out No bulk orders have been
received by the Handloom Board but
the State Trading Corporation and
some other private parties are known
to have concluded small contracts

(b) Furnishings, bedspreads; dress
materials towelling and silk scarves

Salt Production

*515 Shri M. D Mathur. Will the
Minister of Commerce and Imdustry
be pleased to state

(a) how much quantity of sait 1s
produced at Deedwarra annually;

(b) how much out of it 1s for
human consumption and how much
for commercial purposes, and

(c) what 1s the amount of revenue
to Government from Deedwarra
Salt?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c) A statement 1s laid on the
Table of Lok Sabha [See Appendix
11, annexure No 41]

®rices of Imported Commodities

*518. Dr. Ram Subhag Singh: Will
the Minister of Commerce and
Industry be pleased to state

(a) whether the prices of some of
the 1imported commodities have
recently risen sharply as compared
to the first quarter of 1957, and

(b)Y if <o, the reasons thereof?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir Prices of only a few
of the imported commodities have
risep to some extent

(b) Increase m 1tial prices
charged by suppliers abroad, and cur-
tailment of imports at home

Calcutta Corporation

*519. Shri H. N. Mukerjee. Will the
Mimister of Works, Housing and
Supply be pleased to state

(a) whether 1t 1s a fact that the
Union Government owes 7 mllon
rupees to Calcutta Corporation as
Municipal tax arrears,

(B} it sa, why such arvears were
incurred and how long they have
accumulated, and

(c) when payment 1s to be made?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda). (a) No Sir The Calcutta
Corporation has however made their
own assessment on Umon properties
which has not yet been accepted by
the Government

(b) These arrears as represented by
the Corporation of Calcutta, refer to
the assessment rgade by the Calcutta
Corporation at enhanced rates with
effect from 1-4-48, and service charges
in respect of the properties exempted
from payment of taxes with effect
from 1-4-1954

(c) The matter 15 being examined
mn consultation with the Corporation
authonties and payment will be made
as soon as a settlement 1s reached

Pilot Projects

520 Shri A. K. Gopalan.
°} Shri Narayanankutty Menon:

Will the Mimister of Labour and
Employment be pleased to state

(a) whether and if so, when pilot
projects m regard to (1) Work and
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Orientation Camps, (1) Tramming in
Small Scale Industries and (i) Co-
operative Goods Transport Societies
will be launched, and

{(b) whether non-offictal represen-
tatives from social orgamisations and
Trade Unions will be associated with
these projects?

The Deputy Minister of Labour
(Shri Abid AH). (a) (1) Two Work
& Orientation centres, one each in
Kerala and Delh: have already been
sel up A third centre 1s proposed to
be set up m West Bengal

(1) Two small scale production
centres, one at Thiruvella and the
other at Ettumanur i1s Kerala, were
sanctioned during 1956 57 15 more
such centres are proposed to be set
up during 1957-58

(i) A draft scheme for the estab-
hshment of Goods Transport Co-
operatives has been circulated to the
State Governments for their views

(b) Yes, social organisations where-
ever possible

Firing by Portuguese Military
Police

*521. Pandit D. N. Tiwary: Will the
Prime Minister be pleased to state

{a) whether 1t 1s a fact that on
about 19th June, 1957 the Portuguese
Military Police fired at the Indian
police while they were guarding the
border at Ain, two miles from
Sawantwad:, and

(b) whether any casualty took
place?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b) On
the 18th June, 1957, when the Special
Reserve Police on the Indian side of
the border challenged a gang of
smugglers attempting to enter India
from Goa, some Portuguese soldiers
fired about 30-35 rounds to cover the
retreat of the smugglers Several
bullets came into Indian territory but
there was no casualty
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President Diem's Visit to India

*522. Shrli Raghunath Singh: Wil
the Prime Minister be pleased to
state whether 1t 1s a fact that Presi-
dent Diem of South Viet Nam 1s
likely to visit India this year?

The Parliamentary Secretary to the
Mimster of External Affairs (Shri
Sadath Ali Khan): Yes

Hindustan Antibiotics Ltd., Pimpn
(Poona)

*523. Shri Morarka. Will the
Minister of Commerce and Industiry
be pleased to state

(a) what are the main terms and
conditions on which an agreement has
been entered into by the Hindustan
Antibiotics Ltd, for setting up a
glass vial manufactunng plant,

(b) when this
entered into, and

agreement was

(c¢) when this plant 1s expected to
be ready to go into production?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A statement showing the mam
terms and conditions of the agree-
ment 1s laid on the Table of Lok
Sabha {See Appendix II  annexurc
No 42}

(b) In July, 1956

(¢) The glass smelting furnace has
been completed and put nto Com-
mission Automatic machines to
manufacture the vials are expected to
arrive m October 1957 and will be
installed soon after

Fertilizer Factory in Andhra

*524. Shri M V Krishna Rao* Will
the Mimster of Commerce and
Industry be pleased to refer to the
reply gaven to Starred Question No
106 on the 27th March, 1957 and
state

(a) whether the Government have
taken any decision about setting up
a fertihzer factory in Andhra Pra-
desh, and
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(b) 1f so, where 1t will be located?

The Deputy Minister of Commeroce
and Industry (Shri Satish Chandra):
(a) No, Sir

(b) Does not arise

Mulberry Crop

*525. Shrimati Renuka Ray: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether he 15 aware of the fact
that theire has been 80 per cent
fallyre of thc mulberry crop in Malda
distriet this year, and

(L) if g0, what steps have been
taken by the Central Sericultural Re-
search Station to investigate the
causes of this failure and to counter-
act the disease or any other cause
which has resulted 1n such a large
scale fallure of the crop”

The Minister of Commerce (Shri
Kanungo): (a) No, Sir The failure
1s understood to have been less than
10 per cent

(b) The failure of the crop 1s re-
poited to have been due to excessive
heat and piolonged drought Neces-
sary steps were taken by the State
Government to meet the situation

Industrial Undertakings

526. Dr. Ram Subhag Singh: Will
the Minister of Labour and Employ-
ment be pleased to state

(a) whether the standard of discip-
line 1n the industrial undertakings
has steadily deteriorated during the
last two years,

(b) 1f <o the number of man-days
lost i1n the¢ vears 1955-56 and 1856-57,
and

(¢) the steps Government propose
to take to improve the situation”

The Deputy Minister of Labour
(Shri Abid Ali): (a) There are com-
plamts that discipline has deteriorat-
ed 1n recent years
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(b) No precise figures of man-days
lost owmng to acts of indisciphine are
available But during the years
1955-56 and 1956-57, 6 5 million and
64 mullion man-days respectively
were lost owing to work stoppages

(c) Good disciphine 1s dependent on
a number of factors, not the least of
which are those which ge to buwid
good human relations in industry and
help i1n establishing satisfactory pro-
cedures for setthng disputes The
responsibility for steps to promote
discipline rests primarily on the or-
ganisations of employees and em-
plovers Various legislative and other
measures adopted by the Government
have a bearing on the maintenance of
discipline At the recent Indian
Labour Conference, Government took
the initiative m securing an agree-
ment, among representatives of
workers and employers, with regard
to standards of discipline and a code
of conduct m industry A Standing
‘Trpartite Committee has been set up
to attend to the implementation of the
agreement at various levels This
will be facilitated by the programme
for workers’ education which has
been undertaken

Central Sericultural Research Station,
Berhampore

*527. Shri H N. Mukerjee: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t 1s a fact that a
development scheme proposed some
six months ago by the Central Seri-
cultural Research Station, Berham-
pore (West Bengal) has made no
progress, and

(b) whether 1t 1s also a fact that
the reviewing Committee which was
set up in this regard has not met
even once?

The Miister of Commerce (Shri
Kanungo): (a) No, Sir

(b) No, Sir The Reviewing Com-
mittee has already met once on the
17th of July, 1957, at Bombay
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Nangal Fertilizer Factory

*528. Shn Morarka: Will the
Minister of Commerce and Industry
be pleased to state

(a) what 1s the progress made so
far 1n the construction of Nangal
Fertiizer Factory, and

(b) whether order for the capital
goods required has been placed and
the necessary exchange has been
provided therefor?

The Deputy Mimster of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) A statement giving the
required 1nformation 1s laid on the
Table of Lok Sabha [See Appendix
II, annexure No 43 )

Border Ralds

529 Shrimati Renuka Ray:
: Pandit D. N. Tiwary:

Will the Prime Minister be pleased
to state

(a) whether it is a fact that an
increasing number of raids by Pakis-
tan raiders and Police have taken
place during the last few months 1n
the border areas of West Bengal,

(b) whether 1t 1s a fact that during
these raids some Indian nationals
have been shot and killed and herde
of cattle taken away by the raiders,
and

(¢) 1f so, what steps have been
taken to check these raids and to
prevent recurrence of such incidents
in future m view of the fact that
this 1s an encroachment on the terri-
torv of the Indian Union”

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) In 1956 there were 80 incidents
of various kinds on the Indo-Pakis-
tan border of West Bengal In 1957,
upto (30th) June, there have been 49
incidents

(b) There was no loss of hife but 12
Indian nationals were 1njured and
22 kidnapped 697 heads of cattle
were also hfted
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(c) These incidents have been taken
up by the Government of West
Bengal with the Government of East
Pakistan A few serious cases have
also been taken up by the Indian High
Commussion, Karachi, with the Gov-
ernmient of Pakistan The State Gov-
ernments have taken steps eg inten-
sifying border patrols, to tighten up
security arrangements

Banks in Rajasthan

378. Shri H C. Sharma: Will the
Minister of Labour and Employment
be pleased to lay a statement show-
ng

(a) m how many cases the Conci-
lhation Officer (Central) Ajmer and
other labour authonties found the
banks working 1n Rajasthan guilty
of violation of Industrial Disputes
Act and Bank Award,

(b) the names of the banks and
the cases,

(c) if so, in how many cases the
managers of banks were prosecuted,
and

(d) the reasons if the concerned
banks were not prosecuted?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b) 1n 9
cases The names of the banks and
the cases of wviolation are stated
agamst each, as below

(1) Bank of Jawpur Ltd Head Office
Jawpur

(1) Withholding of increment of
Shr1 Jagannath Sharma of
Surajgarh branch, from 1-1-55

(2) Withholding of increment of
Shrn  Jagannath Sharma of
Surajgarh branch from 1-5-57

(3) Non-implementation of Bank
award m respect of 10 em-
ployees at Jaipur during the
period of probation

(4) Non-payment of Special allow-
ance under para 164 of the
Sastry Award to Sarvashn

S C Patm and M C Patnaud:

~
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(5) Non-implementation of Bank
Award 1n respect of the em-
ployees of the bank at Kotah
during the period of probation.

(6) Non-payment of Cash allow-
ance to Shn G L Goyal,
Cashier, Kotah Branch, under
the Bank award

(7) Non-umplementation of para.
292(5)(b) of the Sastry Award
regarding fixation of salary of
the employees of the bank

(11) Bank of Rajasthan Ltd, Head
Office, Jaipur

(8) Non-payment of overtime al-
lowance to the employees of
Udaipur branch for the months
of June, July and December,
1956 and January and Feb-
ruary 1957

() Hindustan Commercual Bank
Ltd, Jaipur Branch

(9) Non-payment of overtime al-
lowance to the employees of
Jaipur branch

(c) and (d) No prosecutions were
launched as the managements con-
cerned agreed to rectify the irregu-
lanties and paid dues of the workers
in all the cases

Production Centres

379. Shn A. C. Guha: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state

(a) the number of production
centres m West Bengal, Bihar, Assam,
Tripura and Orissa during the last
three financial years;

(b) total expenditure incurred on
them 1n each of these States every
year, and

(c) value of the products of these
centres 1n each State very year?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢) The mforma-
tion 1s being collected and will be
laid on the Table of Lok Sabha
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Pondur Khadi

$80. Bhri B S. Murthy: Will the
Minister of Commerce and Industry
be pleased to state

(a) the steps so far taken to find
foreign markets for the famous
“Pondur Khad:” of Andhra,

(b) whether any rebate 1s given
for its production, and

(c) if so, on what basis?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
No steps have so far been taken for
the export of the Pondur (Andhra)
Khad: as whatever quantity 1s pro-
duced is consumed in India itself,
leaving no surplus for exports

(b) and (¢) Yes, Sir Subsidy at
the following rates 1s given on pro-
duction of Khad: (including “Pondur
Khad1”)

(1) at § anna 1n a rupee to all
Khad: centres on their produc-
tion of Khadi, and

(n) at § anna 1n a rupee on produc-
tion not exceeding Rs. 32,000
1 a year subject to the condi-
tion that it will be paid only to
such institutions or centres [in
addition to (1) above) as have
shown an increase of 10 per
cent over their previous year's
achievement

Coir Industry

381. Shri B. S. Murthy: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether any study of the coir
mdustry in Andhra Pradesh has been
undertaken,

(b) 1if so, with what result, and

(c) the quality of coir available 1n
Andhra and the articles made there-
from”

The Minister of Commerce and
Industry (Shri Morarji Desai): (a)
and (b) A delegation of the Coir
Board to study possibiities of pro-
ducing mattress and bristle fibre m
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India toured coconut producing States
including Andhra The report of the
delegation has not yet been finahsed

(¢) Generally inferior qualty of
Coir 1s available in Andhra and in-
ferior quality ropes are made from 1t
Quality fibre 1s, however, produced in
Government Coir School, Baruva and
Coir Retting Centre, Anterved: and
quality ropes, mats matting etc are
made therefrom

Clerks in the Ministry of Labour
and Employment

382. Shri Onkar Lal: Will the
Minister of Labour and Employment
be pleased to state

(a) the number of Lower Division
and Upper Division Clerks recruited
m the Mimstry during the last five
years, and

(b) the number of clerks belonging
to Scheduled Castes and Backward
classes?

The Deputy Minister of Labour
(Shri Abid Ali). (a) Lower Division

Clerks 102
Upper Division Clerks N1l
(b) Commumty
Scheduled  Scheduled
Castes Trbes
Lower Divi-
sion Clerks 18 1
Upper Divi-
Nlol?e Clerks Nu Nil

Handloom Co-operatives

383. Shri A. C Guha: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether any State Government
have subscribed te the share capital
of handloom co-operatives, and

(b) 1if so, the amount each State
Government have invested?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
Government are not aware of any
State having subsciibed to the share
capital of handloom weavers’ co-
operative societies

‘1Y Does not arise
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Former State Broadcasting Systems

384. Shn V. P, Nayar: Will the
Minister of Information and Broad-
casting be pleased to state the num-
ber of Programme Executives, Pro-
gramme Assistants and Station Direc-
tors taken in the All India Radio from
the former State Broadcasting sys-
tems?

The Mmster of Information and
Broadcasting (Dr. Keskar).

Programme Executives 2
Programme Assistants 31
Station Directors 2

Labour Welfare

385. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the amount spent
on Labour Welfare 9By the Central

Government during 1956-57, State-
wise?
The Deputy Minister of Labour

(Shri Abid All): The information is
being collected and will be laid on
the Table of Lok Sabha in due course

Sewing Machines

386 Shri D. C. Sharma: Will the
Mmister of Commerce and Industry
be pleased to state the total number
of sewing machines exported coun-
try-wise during 1957 so far”

The Minister of Commerce and
Industry (Shri Morarji Desal): A
statcment 1s laid on the Table [See
Appendix II annexure No 44)]

Tilak Memorial Hall in Mandalay

387 Shn D. C. Sharma:
\_ Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state the progress made with
regard to the construction of class-
cum-lecture hall 1n the Mandalay
Prison as a memorial to Lokmanya
Tilak with the approval of the Gov-
ernment of Burma?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
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Nehru): Necessary B,.eprints for the
Memorial building have been pre-
pared and approved by the Burmese
Prison authorities and our Ambassa-
dor 1n Burma Detailed estimates of
costs are, however, still under pre-
paration

Small Scale Industries

388 Shr D. C. Sharma: Wil the
Mun tc1 of Commerce and Indusiry
be pleased to state

(a) whether any programme for
the development of small scale
industries 1n Punjab has been ap-
proved foi the year 1957-58, and

(b) 1if so, the nature of the pro-
gramme?

The Minister of Commerce and
Industry (Shm Morarji Desai): (a)
and (b) A statement 1s laid on the
Table [See Appendix II, annexure
No 45)

N.EF.A.

389. Shrn Keshava Will the Prime
Munister be pleased to state

(a) whether any human lives were
lost on account of head-hunting and
inter-village clashes 1n  the North
Eastern Frontier Agency area during
the years 1955 and 1956, and

(b) whether any steps have been
taken by Government to prevent
such loss of hfe?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) (a) During 1955, the vil-
lage, Monyakshu, in the Tuensang
Frontier Division of NEFA, was
attacked on 19th July, 12th August
and 10th October by hostiles who also
took advantage of prevailing inter-
village feuds The loss of human
lives 1n these raids 1s as follows —

7 killed on the side of Monyakshu

villagers and

9 killed on the side of the hostiles

No such case occurred during
1956

(b) In order to prevent such loss
of life and to maintain peace Govern-
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ment have opened administrative
centres and Assam Rifles outposts m
all important areas. Inter-village
feuds and quarrels are bemng settled—
by our officers according to customary
tribal laws. Intensive patrolling is
also being done by the Assam Rifies
to prevent the outbreak of inter-
Jvillage feuds

Cash Grants to Displaced Persons

390. Shri Keshava: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of cash grants each
of value of Rs 200 that has been paid
for marriages of displaced unmarried
gels . Camgs and  Haomes <a facy

and

(b) how many such marriages have
taken place”

The Minister of Rehabilitation and

Minority Affairs (Shri Mehr Chand
Khanna): The information 1s being
collected and will be laid on the

Table of Lok Sabha

Strike and Lockouts in Mills

391. Shri Keshava: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) in how many mills (cotton and
jute) Jockouts were declared 1n the
year 1956 i spite of the declaration
of strikes 1 them, and

(b) the total amount of the labour
hours lost on account of strike as
well as lockout in jute and cotton
mills during the same period”

The Deputy Minister of Labour
(Shri Abid Ali): (a) There were 31
lockouts 1n  cotton and jute mills
during the year 1956. There is no
mformation as to whether these were
m spite of the declaration of strikes m
them

(b) 3,176,213 man-days were lost on
account of strikes and lockouts in
cotton and jute mills during the same
period.
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Import of Automobiles

Shri Punnoose:
* 7\ Shri Vasudevan Nair:

Will the Minister of Commerce and

huinstry be pleased to state:

392,

(a) the number of buses, chassis,

itomobile engines of different types
84 ported in the years 1954, 1955 and
mge.
187

(b) amount of foreign exchange

Spent on their import; and

(c) the names of the exporting
countnes of these matenals?

The Minister of Commerce andt
mdustz'y (Shri Morarji Desai): (a)
ta (c) A statement 15 laid on the
,f'nble. “{See “Appendix”1l, annexure

Ne 46 ]
Bags from Banana Fibre

393. Shri Raghunath Singh: Wil
e Minister of Commerce and Indus-
7 be pleased to state:

(a) whether 1t 1s a fact that at the

te factory at Umtal, Southern.
I hodesia, grain bags are being manu-
”ctured by banana fibre, and

(b) 1if so, whether the Government

India have considered the question

experimenting with the Indian
g’nana fibre®

The Minister of Commerce and
I ’,dustry (Shri Morarji Desai): (a)

report to this effect appeared in
e Times of Indwe dated the 17th
J1}ne, 1957.

(b) No, Sir
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Rognan International Fair (Poland)

396. Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t 1s a fact that India
particpated 1n the XXVI Rognan
International Fair (Poland) which
was held from the 9th June to 23rd
June, 1957,

(b) if so, how India popularised
her goods and merchandise there,
and

(c) to what extent Indian exhibits
were popular?

The Minister of Commerce and
ndustry (Shri Morarji Desal): (a)
Yes, Sir

(b) By display of exhibits, distribu-
tion of samples, distribution of litera-
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ture and by establishing trading con-
tacts and mtiating commercial nego-
tiations with the Polish buymng or-
ganizations

(c) Both consumers and buying
organizations evinced considerable
interest 1n Indian products A sub-
stantial contract for the sale of shoes
was finalised, and the sale of textiles
1s under negotiation Contracts for
certain other commodities are also
likely to materialise

Employment Exchange, Tripura

397. Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state

(a) the total number of unemploy-
ed registered so far in the District
Employment Exchange, Tripura since
1ts 1nception,

(b) the total number of unemploy-
ed who got employment through this
Exchange during this period so far,

(¢) whether 1t 1s a fact that the
different Government Departments
give employment to new hands with-
out consulting the District Employ-
ment Exchange, and

(d) 1f so whether this practice will
be given up in future?

The Deputy Minister of Labour

(Shr1 Abid AH) (a) 978 upto 30th
June, 1957

(b) 3

(c) and (d) Some appointments
have been made without consulting
the Employment Exchange but ins-
tructions have now been 1ssued that
vacancies should be notified to the
Exchange

Loans to Displaced Persons

398, Shri Dasaratha Deb: Will the
Minister of Rehablilitation and Mine-
rity Affairs be pleased to state:

(a) whether the Tripura Adminis-
tration has been approached by the
displaced persons for second set of
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loan for the reconstruction of their
huts which have been damaged by
storm in 1957; and

(b) 1f so, the action taken by Gov-
ernment thereon?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Kbhanna): (a) No The Tripura Admn-
wistration has not received any report
from their subordinate officers of any
damage to huts of displaced persons
by a storm 1n 1957

{b) Does not arise

Industrial Loans to Displaced
Persons

399. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state

(a) the number of displaced per-
sons who have been advanced indus-
trial loan 1 urban areas m Tripura
so far,

(b) the number of displaced per-
sons who have been advanced indus-
tral loan in rural areas in Tripura
so far,

(¢) the number of displaced per-
sons employed so far in the industries
for which loan has been granted,

(d) the highest and the lowest
amount of such loans advanced, and

(e) whether there 1s any restriction
m advancing industrial loan to dis-
placed persons m rural areas”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c) Seventy four
schemes of industries and production
centres have been sanctioned for
providing employment to about 8,700
displaced persons in Tripura These
include 6 schemes for urban areas and
the remaining 68 1n rural areas The
schemes are in various stages of im-
plementation. 873 displaced persons
have already been found employment
and more will be absorbed as the
schemes progress
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In addition, loans have been advanc-
ed to 19,564 displaced persons for
business, trade or small-scale cottage
industries

)
Higest Lowcost
amount  amount
sanctioned sanctioned
Rs Rs

(1) Loans to Com- §2,000 3,500
panics, Co-opera-
tive Societies, etc

(u) Business, trade 5,000 475
cottage/small-
scale industres,
loans to indivi-
duals,

(¢) No
Indians in Fiji Islands

400. Shri Mahanty: Will the Prime
Minister be pleased to state-

(a) whether the Indian population
1n the Fij1 Islands are being subjected
to any discrimination; and

(b) if so, the steps Government
have taken to look after the inter-
rests of the Indian settlers there?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) As far as the Government
of India 1s aware, there 1s no legal dis-
crimination against Indians 1in the Fiji
Islands except that they cannot own
land which 13 marked as ‘Native Land
Reserve’ or the ‘Crown Land’ without
the approval of the local Government.
There 1S no colour bar as such agamnst
Indians Indians do not suffer from
any special political disabihties as
compared to the indigenous Finans

(b) Does not arse

NEFA.

401. Shri L. Achaw Singh: Will the
Prime Minister be pleased to state:

(a) the total amount of money
spent on different development pro-
jects in the North East Frontier dur-
ing the First Five Year Plan;

(b) whether a statement showing
the amounts spent on each project
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will be laid on the Table of the
Sabha; and

(c) whether the local population
have been associated with the imple-
mentation of these projects?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): (a) Rs. 201.22 lakhs.

(b) A statement is being laid on the
Table of Lok Sabha. [See Appendix
II, annexure No 48).

(¢) Yes The people were fully
associated with the implementation of
the development schemes and their
response in the form of free labour
and other contributions was very satis-
factory

Embassy Buildings

402. Shri S. C. Samanta: Will the
Prime Minister be pleased to state:

ta) with how many countries lands
have been exchanged up-to-date for
the construction of Embassy build-
ings; and

(b) how many cases of land em
change are at present under negotia-
tions?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) None

(b) Only une—with the Ethiopian
Government

Government of India Press

403. Shri T. B. Vittal Rao: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether 1t 1s a fact that some
employees of the Government of India
Printing Press have been sent for fur-
ther studies to the London School of
Printing and Graphic Art, and

(b) if so, their number and the
method of their selection?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) Yes
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(b) Three.

In selecting Officers for training
abroad the following factors are taken
into account:—

(i) Seniority.

(ii) Educational & Technical Qua-
lifications.

(8i) Aptitude of the individual
officer for learning the intri-
cate technicalities of the
Printing trade.

Coal Mines Labour Welfare Excise
Duty

404. Shri Supakar: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the amount of Coal Mines Lab-
our Welfare excise duty levied from
the collieries in Orissa in 1956-57; and

(b) the amount of money spent dur-
ing the said period in Coal Mines
Labour Welfare work in Orissa state?

The Deputy Minister of Labour
(Shri Abid Ali): (a) About Rs 1,28,700

(b} About Rs 55,300

Reeling of Silk

406. Shri Shankariah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any experiments have
been made to evolve an improved
type of basins for rcelng of silk,

(b) 1if so, with what result;

(c) what 1s the estimated cost of
each basin and at what price 1t will be
supplied to the reelers, and

(d) the agency through which they
will be manufactured?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) Yes,
Sir,

(b) An improved model has been
evolved. This 1s a five-basin unit with
a 1/4 HP. motor which permits reel-
ing at high speed with an efficiency of
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80 per cent, a speed regulator, and
re-reelmg equpment

(c) The estimated cost per basin
mcluding re-reeling equpment 1s
Rs 650 It 1s dufficult to state at this
stage the price at which each basin
will be supplied as 1t will depend on
the actual cost of manufacture

(d) Does not arise at this stage as
the question of manufacture of the
article on a large scale has not yet
been decided

Employment of Trained Personnel

407. Shri Vasudevan Nair- Will the
Minister of Labour and Employment
be pleased to state

(a) the number of persons trained
in vocational and industrial tramning
centres who got employment during
1956-57 through Employment Ex-
changes or in Government projects
like Community Projects, Handicraft
centres, NES Blocks and Social
Education Centres,

(b) whether Government propose to
constitute a committee to see that
trained personnel get suitable jobs

(¢) if <o when and
(d) if not, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid Ali) (a) 1,226 trainees
have been placed 1n employment
through Employment Exchanges The
numbe1 absorbed in Government pro-
Jects 15 not known

(h) No
(¢) Does not arise

(d) The purpose of finding jobs will
not be achieved by such a commuittee

Migration Certlﬁcatgs

408 Shri Bimal Ghose Will the
Prime Minister be pleased to state

(a) the number of applications for
migration certificates from East Pakis-
tan that were pending just before the
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procedure for1 grant of such certifi-
cates was tightened up last year,

(b) the number of such applications
that have not been disposed of up-to-
date,

(c) the number of applications
received on 4n avelage per month for
grant of migration certificates after the
procedure had been tightened up last
year, and

(d) the average number of such
applications disposed of per month?

The Prime Mimster and Minister of
External Affairs (Shri Jawaharlal
Nehru) (a) The basic procedure for
the giant of mugration certificates was
not changed but it was found that
there had been considerable laxity in
granting certificates without due
enquiry Certain administrative ins-
tructions were therefore, 1ssued 1n
order to ensure that proper enquiries
were made before certificates were
1ssued  Where, on a preliminary scru-
tiny, 1t was found that the reguire-
ments were not fulfilled, the applica-
tions were 1ejected In other cases,
applicants were asked to come for gn
interview Many who were asked
for an interview did not come for it
Of all those who came those who
were found eligible were granted cer-
tificates

The new instructions were brought
into effect on September 1, 1856 The
actual number of the applications
then pending was 52,442 But, as indi-
cated above, many of them did not ful-
fil the requirements laid down for the
1ssue of migration certificates

(b) 6107 (upto 15th July, 1957)

(c) 1,337 per month since lst Sep-
tembe: 1956

(d) 599

Publications Division

409 Shr1 Ansar Harvani: Will the
Minister of Information and Broad-
ca;:ting be pleased to state

(a) whether 1t 1s a fact that the
Publications Division prepared a num-
ber of pamphlets and books for the
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Ministry of Community Development,
during 1956-57 and

(b) how much money was spent on
these publications and how much was
realised by sale proceeds?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
Division brought out 34 pamphlets for
the Minstry of Commurnuty Develop-
ment during the year 1956-537. Out of
these, 33 pamphilets were unpriced and
only one priced

(b) Expenditure on all these pamph-
lets by way of printing, process, paper
and binding comes to about Rs 71,825
The gross revenue so far from the
sale &f dhe gule prinad pedilaedar 28
Rs 2,980

Demolition of Biocks near Central
Secretariat

41¢ Shri Jadhav Will the Minister
of Works, Housing and Supply be
pleased to state

(a) the number of blocks that have
been demolished nearabout the Cen-
tral Secretanat

(b) the expenditure involved and

(c) the reasons for demolishing the
blocks?

The Deputy Minister of Works,
Housing and Supply (Shri Anil X
Chanda) (a) A portion of the ‘N’
Block has been demolished and the
‘K’ Block 1s 1n the process of demoh-
tion

(b) N1l the old building materials
m the structures have been sold to
the contractors engaged on demolition
for Rs 85,000 and Rs 25,200 for the
K’ Block and the po:rtion of the ‘N’
Block 1espectively  inclusive of the
cost of demohition

(c) The blocks had outbved their
life The land so vacated will be used
for construction of officc buildings
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Woollen and Cotton Carpets

411, Shri Ganpati Ram: Will the
Minister of Commerce and Industry
be pleased to state

(a) the foreign exchange earned
anpually from the export of woollen
and cotton carpets (country-wise),

(b) the total exports made during
1957 so far,

(c¢) what measures are taken by
Government to promote this industry
m and outside the country, and

(d) whether any research work 1s
being done for improving the quality
at cheaper cost to meet competition in
foreign markets?

The Minister of Commerce and In-
dugtry (Shri Morarjl Desal). (a) and
(by Four statements showing the
quantities and value of woollen car-
Pets and cotton carpets exported to
different countries during 1955, 1956
and January to March 1957 are lad
on th, Table [See Appendix II An-
nexyre No 49])

{¢) and (d) With a view to ensur-
mg sufficient supply of raw matenal
for the woollen carpet industry, the
eXport quota of raw wool 1s being
fixed after taking into consideration
the requirements of this industry

4 Development Council for woollen
mnGustry has been constituted to en
coyrage the growth of this industry
on healthy lines A proposal for the
establishment of a Research Centre 15
under consideration The Industry
alsg has been taking steps for the last
many years and has imp:oved quality
cOhqderably
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Co-operative Societies

413, Shrimati A. Kale: Will the
Minister of Rehabilitation and Mino-
rity Affalrs be pleased to state:

(a) the total amount to be recover-
ed from Pakistan Nationals on
account of their dues to the Co-opera-
tive Societies m India;

(b) the amount due to Railway
Employees Co-operative Credit socie-
ties out of the amount to be recover-
ed; and

(¢) what steps, if any have been
taken so far in this matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) The amount involved in
the claims« so far filed by the various
co-operative  soceties 1 India  is
R¢ 6200 )akhs approximately

(by R 5745 lakhs approximately

(¢) The matter is under discussion
with the Pakistan Government.
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Low Income Group Housing Scheme

415. Shri Tangamani: Will the
Miruster of Works, Housing and Sup-
ply be pleased to state-

(a) the amount allocated to Madras
State under the Low Income Group
Housing Scheme .o-far,

(b) the amount allocated to the
Madras State under Subsidized Indus-
trial Housing Scheme so far, and

(c) the amount spent under each
scheme so far”

The Deputy Minister of Works,

Housing and Supply (Shri Anil K
Chanda): (a) Rs 1.74 crores,
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(b) Rs 0.56 crores **

(c) Amount disbursed to the Madras
Govt for

(1) The Low Income
Group Housing
Scheme Rs. 0.88 crores.

(1) The Subsidised
Industnial Hous-
ing Scheme Rs 0.22 crores

**Nore This represents the amount
sanctioned during the First Plan
period plus allocations for 1956-57
and 1957-58

Low Income Group Housing Scheme

416. Shri B. S. Murthy: Will the
Munuster of Works, Housing and Sup-
ply be pleased to state:

(a) the amount allocated to Andhra
Pradesh under Low Income Group
Housing Scheme so far, and

(b) the amount spent?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The information sought
is given below:—

Rs in lakhs

Amount allocated to Amount
Andhra Pradesh disbursed
1934-55 & Andhra 74°'40 20 00
1955-56 Hydcrabad 100 00  20°00
1956-57 Aundhra 30°00 58 44
Hyderabad 40 00
1957-$8 Andhra
Pradesh §5'co Nil so far
) otal 299°40 98 44

(b) The State Govt have intimated
that a sum of Rs 67.87 lakhs was
spent by them upto the 30th April *57

MOTION FOR ADJOURNMENT

STRIKE OF MuUNIcIPAL WORKERS AND
Sweepers IN NEw Dermn

Mr. Speaker: 1 have received notice
of an adjournment motion by Shri
Sadhan Gupta regarding the strike of
municipal workers and sweepers in
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New Delhy, today. Long before, on the
26th of this month, I received a Short
Notice Question from Shr1 Balmiki
relating to the same matter. On the
30th, he has tabled a Calling Attention
Notice relating to the same subject-
matter I have asked the hon. Minis-
ter to make a statement m due course.
If he is willing to make a statement
today,

The Minister of Health (Shri Kar-
markar): I have got a part of the
material

Mr. Speaker:
debate .....

Already on the

Shri Karmarkar: With your permus-
sion, I should like to say a word For
a few days past, we are aware that
there has been a representation on
behalf of the sweepers of the New
Delh: Municipal Board regarding some
of their demands As I told the
House some time back, a part of the
demands were conceded and a part
were being considered The workers
have not been satisfled with that. I
understood this mornmng that the
sweepers along with some other work-
ers were on strike This 1s a matter
where I should frankly tell the House,
in so far as the sweepers’ demands are
concerned, on looking at the demands,
I feel that there are many of them
on which sympathetic consideration
should be given as those coming from
essential workers of the community
From that point of view, 1 have asked
the municipal authorities to have a
meeting this afternoon I did receive
once the Secretary of the Association
on behalf of the sweepers and listened
to hm I hope I shall have a talk
with him also It may be that it 1s
possible that we may come to an
amicable conclusion in  respect of
many of the gemands In view of that,
1 am prepared to make a statement
tomorrow, 1f you so please, if one is
necessary In case the House is in-
clined to allow us to go ahead with
this mater and consider 1t in a sym-
pathetic spirit, may be, it is up to the
House to use their discretion in the
matter. I am entirely under the guid-
ance of the House
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Dr. Ram Subhag Singh (Sasaram):
The hon. Minister said that most of the
demands deserve sympathetic consi-
deration of the Government and the
mupicipal authorities, In view of
these circumstances. why was this
strike situation allowed to be created?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I am taking interest in this
matter. It is a little difficult to say.
Soeme of the demands obviously can-
not be granted. They are outside
our scope. As usual, many of these
demands are put up, some bad, some
indiffcrent, some good. The person
who drafts them makes as iong a list
as possible. The point is, that every
one in this House, I am quite sure,
fecls sympathy for these people who
have suffered all kinds of social diffi-
culties. We are looking into them
with every sympathy. 1 cannot pro-
mise that all their demands would be
accepted. 1 can promise that they
will have every sympathy from us.

Shri Sadhan Gupta (Calcutta-
East): In view of the statement which
has been made, the adjournment
motion may be held over. Because,
we may wait and watch how the
situation develops. If a satisfactory
conclusion is reached, there is no need
for pressing the adjournment motion.
Otherwise, if the situation gets worse,
the strike of the sweepers is certainly
a very serious situation and if it con-
tinues for some time, then there will
be good ground for bringing up the
matter by way of an adjournment
motion and having that discussed in
this House. Therefore, may I request
that this matter may be held up till
the statement is made. The Govern-
ment may take its own time.

Shri Jawaharial Nehru: It is for you,
Sir, to decide on this motion. Speaking
for myself, I do not think it is help-
ful in considering this matter to have
an adjournment motion hanging in
mid air all the time.

Mr. Speaker: The hon. Member
who has tabled the adjournment
motion has not been too early to this
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House. As I have already referred
to, Shri Balmiki gave a Short Notice
Question as early as the 25th. He
followed it by a Calling Attention
Notice on the 30th. I have referred
both of them to the hon. Minister.
Today, Shri Sadhan Gupta comes to
raise this matter as an adjournment
motion. If perchance the hon. Minis-
ter said he is considering it, I would
disallow it on the ground that this
matter has been pending with me
since the 25th and it is not a mat-
ter of urgent public importance.
The hon. Member is not the
earliest or the first to come to the
House. The matter has been there and
is being considered. Under those cir-
cumstances, I do not think I am called
upon to give my consent to this
adjournment motion or heep it pend-
ing. The hon. Minister says he will
talk to them, heistaking steps. I can
only suggest that after this, if it is
concluded fairly he will make a state-
ment to the House regarding the man-
ner in which it has been settled. Of
course, if it is not settled and some-
thing bad occurs, the hon. House will
always take notice of thesc things
and try to do what it can.

Under the circumstances, I do not
give my consent to this adjournment
motion, nor do I keep it pending.

Shri Sadhan Gupta: 1 do not know
what the calling attention notice or
short notice question is about.

Mr. Speaker: It is the same matter.

Skri Sadhan Gupta: My adjourn-
ment motion is about the strike and
the strike apparently took place yes-
terday. I do not know how the call-
ing attention motion or the short
notice question could have been given
on the strike which took place only
yesterday.

Mr. Speaker: The matter of strike
has been there before me and the
House. Tomorrow the strike may be
given up and once again started. It is
not every stage and every day that
will give rise to an adjournment
motion, It is a continuing process
culminating in something. Therefore,
in view of the statement made I do
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[Mr Speaker]

not give my consent The hon Mims-
ter, as he said, will certainly take
action and see to 1t that something
good 15 done

Shri Sadhan Gupta: On a point of
clarification On former occasions you
had said there was no strike and there
was only a strike notice, and so there
could be no adyournment motion

Mr. Speaker. There 1s not a single
remedy for all ewvils

PAPER LAID ON THE TABLE

AMFNDMENT TO EMPLOYEES' PROVIDENT
FUunDpS SCHEME

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): I
lay on the Table, under sub-section
(2) of Section 7 of the Employees’
Provident Funds Act, 1952, a copy of
the Notification No SR O 2387 dated
the 20th July, 1957, making certain
further amendments to the Employees’

Provident Funds Scheme, 1852
[Placed in Library See No S-151/
57)

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TrmD REPORT

Sardar Hukam Singh (Bhatinda)° 1
beg to present the Third Report of the
Committee on Private Members’ Bills
and Resolutions

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

COLLISION OF ENGINE WITR A GOODS
TRAIN

Shri Narayanankutty Menon
(Mukandapuram): Under Rule 197, I
beg to call the attention of the Minis-
ter of Railways to the following mat-
ter of urgent public importance and
request that he may make a statement
thereon*

“The collision of engine without
driver with goods wagons on the
Botad Salangpur section of the
Western Railway on the 25th July,
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1957, resulting in the death of a
Rallway employee”

The Minister of Railways (Shri
Jagjivan Ram): Engine YB 661 work-
ing tram 341 Up Somnath Mail arriv-
ed Botad at 0 05 hours on 25-7-57 and
had to work 342 Down Som-
nath Mail due to leave Botad at 3 45
hours It was sent to Loco Shed at
Botad for turning and watering The
mcoming driver went off duty at 020
hours and after the engine had been
turned, was put on the water column
At about 120 hourl Loco Shunter on
duty after fillng water, and, accord-
g to bim, after taking full precau-
tions for stabling thc engine left it
and went to attend to another engtne
The driver who brought the engine of
341 Up was 1csting 1n the rest room
and was to attend the shed at 230
hours for the rcturn journey by 342
Down The engine was to leave the
shed at 315 hours to work 342
Down.

At about 140 hours the noise of the
engme starting at a high speed was
heard by the Shunter When he saw
the engine running at a high speed,
he followed 1t with a view to control-
ing 1t but the engine after burst-
mg pont No 9 in the tral-
ing position entered 1nto Botad-
Salangpur Road Section Goods train
No 1476 Down had left Salangpur
Road at 129 hours and was proceed-
ing towards Botad The crewless
engine which was rushing at an
approximate speed of 50 miles per
hour collided at about 150 hours with
the goods tram at about 4 miles from
Botad The speed of the goods train
at that time was about 5-6 miles per
hour due to a rising gradient.

As a result of the collision the
engines had telescoped 1nto each other.
The tender of the goods train engine
had telescoped into the bogie wagon
immediately behind and subsequent 8
wagons had derailed All the wagons
were loaded with coal

The run-away engmne had no head
light, while the engine of the goods
train had its headhight burning. On
examination of their regulator of the
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run-away engme at 9.30 hours on
25-7-57 1t was found that it was open-
ed to one quarter.

Second Fireman Kachrabhai died on
the spot. Driver Rahim Bux and first
Fireman Bansi R sustained injuries.

On the advice of the accident,
Assistant Surgeon Botad left Botad in
a private car at 2 30 hours and reach-
cd the sitc at 250 hours After ren-
dering the necessary medical aid, the
mured were biought 1n the car to
Botad Railway Hospital at 330 hours
and were later on sent to Bhavnagar
Railway Hospital by 334 Down 1in
charge of Assistant Surgeon Dhola
leaving Botad at 6 05 hours.

Shri Rahim Bux, Driver of the
goods train, sustamned very minor
njuries and has been discharged from
the hospital on 27-7-1957 Fireman
Bansat R had a small fracture, he 1s
still in the hospital and his condition
1S reported to be satisfactory.

Divisional Officers’ Enquiry started
after through communication was
resorted at 1245 hours on 25-7-1957
and is still in progress. Police 1s also
conducting an enquiry. So far no
one has been suspected of foul play.
At the time the run-away engine left
the loco shed, it appears, that the
derailing switch at the exit of the loco
shed was not in the normal i.e. the
derailing position but was set for the
station.

The approximate cost of damage to
permanent way was Rs. 15,000 and to
rolling stock Rs. 3,65,000.

LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the Sittings
of the House in its First Report has
recommended that leave of absence
may be granted to the following
Members for the periods indicated in
the Report:

1. Shri T. R. Neswi.
2. Dr. Sushila Nayar.

3. Kunwarani Vijaya Raje.
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4 Shnn  Chandikeshwar Sharan
Singh Ju Deo.

5 Shrimati Lalita Rajya Laxmi.
6 Shri Kamal Narain Singh.

7 Shri Laxm Narayan Bhanja
Deo.

8 Shnn J B Kripalam:

9 Shrn Indulal Kanaiyalal Yajnik.
10 Shri C Bali Reddy.

11 Shr Braj Rlay Singh, and

12 Ran1 Manjula Devi.

I take it that the House agrees with
the 1ccommendation® of the Commit-
tee

Hon. Members: Yes

Mr. Speaker: The Members wiil be
informed accordingly

ELECTION TO COMMITTEES

CorrFee BoARrD

The Minister of Commerce (Shri
Kanungo): 1 beg to move:

“That in pursuance of clause
(xiv) of sub-section (2) of Sec-
tion 4 of the Coffee Act, 1942, the
members of Lok Sabha do proceed
to elect, :n such manner as the
Speaker may direct, two members
from among themselves to serve
as members on the Coffee Board
constituted under the said Act.”

Mr. Speaker: The question is:

“That in pursuance of clause
(xtv) of sub-section (2) of Sec-
tion 4 of the Coffee Act, 1942, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve
as members on the Coffee Board
constituted under the said Act.”

The motion was adopted.
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RUBBER BOARD
Shri Kanungo: I beg to move:

“That in pursuance of clause
(e) of sub-section (3) of Section
4 of the Rubber Act, 1947, the
members of Lok Sabha do proceed
to elect in such manner as the
Speaker may direct, two members
from among themselves to serve
as members on the Rubber
Board constituted under the said
Act.”

Mr. Speaker: The question is:

“That in pursuance of clause
(e) of sub-section (3) of Section
4 of the Rubber Act, 1947, the
members of Lok Sabha do proceed
to elect in such manner as the
Speaker may direct, two members
from among themselves to serve
as members on the Rubber
Board constituted under the said
Act.”

The motion was adopted.

DEMANDS FOR GRANTS*—contd.
MINISTRY OF IRRIGATION AND POWER

Mr. Speaker: The House will now
take up discussion of the Demands
for Grants Nos. 67, 68, 69, 122 and
123 relating to the Ministry of Irri-
gation and Power. As the House is
aware, 9 hours have been allotted for
the Demands of this Ministry.

There are a number of cut motions
to these various: Demands. Hon.
Members may hand over at the Table
within 15 minutes, the numbers of the
selected cut motions = which they
propose to move. I shall ask the
Members to move them if the Mem-
bers in whose names those cut motions
stand are present in the House and
the motions are otherwise in order.
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The time-limit for speeches will, as
usual, be 15 minutes for the Members
including movers of cut motions, and
20 to 30 minutes, if necessary, for
leaders of Groups.

I would like to say that with respect
to matters which affect the terri-
tories as a whole, mere party consi-
derations ought not to prevail. For
instance, food and agriculture, educa-
tion and health etc. are not - party
matters. They affect all.

I shall try to give representation to
party interests as far as possible, but
I shall also try to distribute the
speakers amongst the various States
and Territories, so that no Territory
or State may go by default. Irriga-
tion and power affect all. I shall bear
this in mind, and if any particular
State or Territory is omitted, hon.
Members may bring it to my notice
as early as possible, and since there
are 9 hours, I shall try to distribute
the time accordingly.

Even in the same party, I would
request that all opportunities must be
given according to the territories also.
Of course, I know that particular
Members are trying to specialise in
particular subjects, and they will be
called upon. Also, there may be a
fair distribution amongst all the
various Territories or States so that,
as a whole, the debate might repre-
sent all the views from all the States
and Territories.

DEMAND NoO. 67—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 10,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Ministry of Irrigation &
Power’ .

*Moved with the recommendation of the President.
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DEMmAND No. 68—MULTI-PURPOSE
River ScHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 93,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in

respect of ‘Multi-purpose River
Scheme’ ".

DEMAND No. 69-—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDI-
1TURE UNDER THE MINISTRY OF IRRI-

GATION AND POWER
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 57,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which  will come in course of
payment during the year ending
the 31st dav of March, 1958, in
respeet of ‘Miscellaneous Depart-
ments and  Othar  Expenditurce
under the Minstry of Irrigation
and Pow¢r’”

DeEManb No 122—CariTar, OuTLAY ON
McL11PURPOSE RIVER SCHEMES

Mr. Speaker: Motion moved.

“That a sum not exceeding
Rs. 2,17,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Capital Outlay on
Multi-purpose River Schemes’ ”,

DEMAND No 123—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 55,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
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the 31st day of March, 1858, in
respect of ‘Other Capital Outlay

of the Ministry of Irrigation &
Power' ",

Shrimati Renu Chakravartty
(Bashirhat): This year, as we discuss
the Demands for Grants relating to
this Minustry, we are mn a position to
be able to evaluate some of the major
works which are nearing completion.
As the Prime Minister has said, these
are the new temples of India. And
as one watches the big dams which
have come up in Maithon or in the
other big multi-purpose projects m
India, one 1s thrilled by the beguty of
all these things.

At the samc time, we have also to
find out how far they have served
their purpose, how far they have been
useful, and especially, in view of the
acute food crisis that has developed
in our countiy, we are¢ all the more
anxious to see that what we have
spent by way of ciores of rupees
comes back to us hy way of food

The other reason why we aie very
anxious to evaluate these multi-
purpose projects 1s the fact that today
we are facing an acute foreign ex-
change shortage. If I may say so, to
my mind, this Ministry—together wath
the present Finance Minister, who
earher was the Minister of Commerce
and Industry, and who handed out
liberal mmport licences not only for
capital goods but for a wide variety
of light and other consumer goods—
is responsible for a large amount of
expenditure both in our rupee cur-
rency as well as in foreign exchange
currency.

I do not deny the fact that if we
need machinery for an under-develop-
ed country like ours, we just have
to spend money, and we have to buy
it from abroad. But we have to find
out what have been the items of
avoidable expenditure, not only by
way of corruption but also by way of
how far we have failed and have
refused to take care of our national
resources to the maximum extent
possible.
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For instance, we have heard, again
and again, in this House, various
examples of corruption. The Public
Accounts Committee have gone. into
themy’ already. I am not going into
them now, for they are public know-
ledge. But what I do want to repeat
is that it is amazing that such things

still persist.
-

Recently, in Bengal, as the Minister
knows it himself very well, the DVC
affairs have again created a scandal.
I would like to inform this House
that in spite of what the Chief Infor-
-mation Officer has said, and in spite
of what the Minister himself has said
in absolving both the Chairman of
the DVC and the DVC, I am afraid,
their statements have made matters
worse. The Jugantar, a nationalist
paper—not a Communist paper, but a
Congress paper—has openly challen-
ged these statements, and the writer
has said that he is prepared to sub-
stantiate everyone of his statements
with documentary proofs, and he has
called upon the Public Accounts Com-
mittee to go into many of these allega-
tions. :

I am afraid the answer which has
been given by the Chief Information
Officer has made it very clear to us
that something has been very serious-
ly wrong in the DVC. The trouble
is that as one reads through the reply
given by the Public Relations Officer,
one’s mind is struck very much by
the amount which we spend on the
luxuries of the officers. Of course, we
see it all around us in Delhi, especial~-
ly. But at a time when we call upon
the ordinary people to bear so much
by way of shortages, by way of rising
prices, and we ask them to tighten
their belts, we continue to see in
Anderson House, which is the place
that houses the DVC that everyone of
the rooms where the high-ups are sit-
ting is very well air-conditioned. We
have spent this money only recently,
and this amount of money was not
necessary to have been spent at all.
As a matter of fact, when we take
up the Demands for Grants relating
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to the Ministry of Communications, I
shall show you how while. our best
technical equipment is kept in places
which today cannot be air-condition-
ed, because we do not have foreign
exchange, yet if we go to Anderson
House, we shall find that the rooms of
everyone of the officers, the entire
‘bunch’ of the highest officers, is air-
conditioned.

This is not the only thing. We find
a similar thing when we go through
what has been alleged, namely the
huge amount of travelling allowances
that are paid to the Chairman and
the other members of the board. It
is surprising that the answer which
is given by the Public Relations officer
makes matters worse. He says that
for attending one single confererice in
Srinagar, the expenditure was
Rs. 1,000 for the Chairman himself.
How much we spent on travelling
allowance etc. for the conference, God
alone knows. It makes us wonder
how much we get out of these con-
ferences in comparison to the amount
which we spend.

I was surprised to find from the
answer given that Rs. 24,000 had been
spent on travelling allowances. Be-
'sides, the answer shows that Rs. 35,000
worth of petrol has been used in one
year by the Chairman visiting the
DVC four times a week; and the sum
was Rs. 35,000 without wear and tear
of the car and without the expendi-
ture spent on the chauffeur. These
may sound very small things, but the
amount involved is quite a big amount.
I would like that these matters should
be enquired into.

Then, there is the question of the
acquiring of motor-boats. I myself
had a joy ride. I was taken in the
boat, and plied on the boat in the
Tilaiya. It was a beautiful ride, and
very wonderful too. But apparently,
we spent Rs. 74,000....

Shri A. C. Guha: (Barasat): The
hon. Member’s name is there in the
report, and comes under the category
of eminent guests.
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Shrimati Renu Chakravartty: I was
told that the money spent on acquir-
ing these motor-boats was going to
come back to us when they would be
used for tourist traffic. But what is
there in the Tilaiya? Rs. 70,000 or so
have been spent in acquiring these
boats; and now, even the little colony
that was there is rotting today. I
do not know whether the Bihar
Government have taken it over for
the police lines, as they were supposed
to do. The houses there are rotting.
And yet we are being told that
Rs. 70,000 have been spent in ac-
quiring these boats from the Maharaja
of Patiala for tourist traffic.

And this was done against the
advice of the financial adviser. In
spite of the fact that the financial
adviser goes on consistently saying
that ‘It is not wise; do not acquire it;
do not buy it’, we find Rs. 70,000
have been spent on acquiring these
boats.

Now, there are certain other things
that I would like to mention. I re-
member that when Shri P. S. Rau’s
report came out he had pointed out
very rightly at that time that the
administration of the DVC had been
top-heavy. We were happy that he
had pointed it out. But what has
happened under Shri P. S. Rau him-
self? Under Shri P. S. Rau himself,
we find that the top has become
heavier still.

We find, for exemple, and I was
surprised to find that—neither the
Minister nor the others who have
replied to me have contradicted—that
in place of one Additional Chief
Engineer, today we have two Deputy
Chief Engineers, and that too, at a
time when we are winding up; in
place of one Chief Electrical Engineer,
we have two Deputy Chief Electri-
cal Engineers; and in place of one
Chief Information Officer, we have
two Public Relations Officers, and
three  Assistant Public Relations
Officers; in place of three in the
Chairman’s secretariat, there are now
eight in that secretariat; and to one
Chief Financial Adviser, whose
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opinion is often disregarded, we add
on one deputy.

So, one is surf)rised that at a time
when Shri P. S. Rau himself was say-
ing that we should cut down expen-
diture, and we should not make the
administration top-heavy, the Ad-
ministration has become more top-
heavy under his chairmanship.

+ Shri A. C. Guha: Then that was
done by another man, not by himself.
That is the difference.

Shrimati Renu Chakravartty: Of
course, there are very serious allega-
tions made about certain individuals.
I do not want to name those indivi-
duals. It is known in every home
the Jugantar is read. Every person
who reads that paper will tell you
about it. There a writer has made a
very serious allegation about certain
people and certain contracts. He has
asked the Public Accounts Committee
to go into them. He is prepared to
bring out the files, documentary proof
and everything, to prove his case. If
this is true, I should request the Min-
ister, who has just come into Minis-
try, to investigate it. I hope that he
will not just think that people are
going to be so foolish as to accept any
inane statement and that if we say
that everything is all right, people
will say also everything is all right.

I am afraid that at a time when
we are asking everybody to econo-
mise, we should go into these things.
It is not because we want to decry
the people who have built these dams,
but because ours is a poor country
and we have to spend money for our
development; so in future none of
these things should happen again.

There is so much talk about corrup-
tion. There is corruption everywhere,
in every department. We can bring
out cases of corruption. But what I
want to bring out here is that there
are two other points which have led
to a great deal of increased expen-
diture. One has been the prodigality
in buying, selling, and maintaining
our machines, about which of course
committees etc. are there. But I do
not know when these committees will
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start functioning and really do good,
and even .when they make their re-
commendations, how those recommen-
dations will be implemented, and what
will be the results thereof.

The second thing is the refusal to
plan ahead and with care. .

I have often heard from people
who work in these autonomous cor-
porations that Parliament interferes
too much with their work, that the
Public Accounts Committee is in-
terfering too much and that is why
they are held up and they are not
able to go ahead. But if you go into
the details of the working of some
of these projects, you will find that
many of the delays and many of the
expenses which we have incurred arc
due to these two facts ; the amount
which is spent in delays occurring
because of the Public Accounts Com-
mittee or other parliamentary control
is much less than that which is
brought about by prodigality in the
acquiring, use and maintenance of
these machines, and secondly, refusai
to plan ahead.

For example, let me take Maithon.
There I saw a giant rock crusher. It
is very beautiful to look at. As
a matter of fact, I was thrilled. I
had never seen such a thing in my
life. There it was, a very costly
affair. But I was surprised to hear
that the time efficiency of that machine
was 18 per -cent. that is, in 100 days,
it has worked for 18 days, whereas
in the USA, it worked 84 days out of
100 days. The result has been that
this rock crusher has become a big,
giant, white elephant.

X AR g

One of the big reasons why we have
been delayed again and again in
Maithon is this. As a matter of fact,
at one stage it was suggested that we
should buy two small German
machines. The Chief Engineer—who
is an American—said that it would
take us a very long time to get those
machines.’ So instead of having the
small German machines, which would
have been just as good, we indented

31 JULY 1957

Demands for Grants 6186

for this huge rock crusher. The
result is that it is out of gear, and it
works just 18 days in 100.

In such a situation, the whole work
on the dam was held up and the
whole dam was held up. This is a
startling thing. ' I should like to know
how actually such things are allowed
to happen. Is it inexperience? After
all, the expert was also there in
America. He indented for it and he
should be made answerable for it.

Then take the case of the earth
moving machinery. We have heard a
little more about that. Altogether, I
think the cost of our earth moving
machinery in DVC comes to round
about Rs. 2 crores. But as a matter
of fact, these are so badly managed
that I think at one time in 1953, for
two weeks there was not a single
earth moving machine ‘at work. Each
of these machines costs a few lakhs
of rupees. But there was not a single
machine which could work, with the
result that the whole work was held

up. -

Then again, take their huge con-
creting plant. It is such a wonderful
thing that they have in Maithon. That
entire concreting plant has been prov-

‘ed to be unwieldy and unsuccessful.

The most amazing thing that
happened in Panchet is this. They
had small machines which were doing
the work. By the time the big, giant
concreting machine was given over
to Panchet, 50 per cent of the work
at Panchet had been done. Then
when it was sought to be transferred
tc Panchet, the Engineers there
said: ‘We do not want it, because
already half of our work is over. It
you give that to us, our cost will go
up’. But no, in spite of that, that
has been foisted on them, and I am
sure the expenditure at Panchet will
go up, if the performance. of this
giant machine is the same as it was
in Maithon.

Then I come to certain other things.
I have got various other points and a
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lot of material, but I am afraid 1
will not be able to cover everything
Not only has there been prodigality
in the use of these machines, but
also a very sertous thing was hap-
pened That 1s our inability, or our
not wanting, to plan ahead or inte-
grate our work For instance, in
Maithon we have seen again and
again that the cost has been very
heavy We have been delayed in our
work due to refusal to integrate the
experience gamned and the reports
made by the Geological Survey of
India with actual dam work

For example, there is a very serious
thing which has been stated over
here in the 1e¢port, that our work in
Maithon was held up because of
seepage over the underground power
stations Do you know what the
reason was” The GSI had already
clearly stated that the rocks in the
power house tunnel and the chamber
were loose and fissured and hence
they had advised that no water should
be raised i the reservoir till grout-
ing was completed This was not only
the opinion of the GSI, but also the
opmnion of the resident Engmmeer of
Herza Engineering Company, who had
actually designed the work, Mr
Waldorf In spite of that, the Chief
Engineer had the gumption to order
the raising of the water 1n the reser-
vorr, with the recsult that the entire
place got flooded, and then we had to
incur the expenditure of putting high-
power pumps to pump out the whole
water Finally, the whole water in
the reservoir had to be let out

All this delay and all this expen-
diture are caused by the Chief Engi-
neer and the people 1n charge refusing
to listen to what our own engineer
told them It 1s not a question of
lack of experience I know what w
be the reply given to me in regard
to the question of machinery They
will say that thi 1s something new
We had not known these things be-
fore We have set up committees to
go into them and everything will be
all right But actually these reports
were there and thev refused to listen

The same thing has happened n
Panchet In Panchet the Geological
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Survey of India in its report had
pointed out that there was an area of
sofl rock in the place of the concrete
dam and the power house Another
Engineer had also pointed it out But
1t 1S amazing how people 1n authoritv
do not read these reports

There has been constant friction bet-
ween the Geological Survey of India
people and those who are in charge
of the construction of the dam In
spite of thus cautioning, what happen-
ed was that they proceeded with the
work m thcu own fashion, and then
they had to stop at one stage They
have had to stop the entire thing, the
whole thing had to be shelvedy Not
only that When work was in full
swing, they came across the soft layer
and they were 1n a real fiax Then
they cabled to Chicago to the head
office  Of course, they rephed saying
the same thing which our Indian
Engineer had told them An expert
was flown over from America He
came and said the same thing Finally
after so much loss of time and money,
we had to begin the thing afresh

I do not understand why 1t is that
there 1s such callous disregard for our
geologists and our own engineers
Why 1s 1t that those who are Tes-
ponsible for 1t do not plan ahead?
If these experts we have are not
experienced then the quicker we get
rid of them the better for us

This leads to another important
question, that of personnel This very
morning this question came up There
1s a big contradiction 1n saying that
we have engineers and our Govern-
ment saying we have no engineers It
15 not only about the lowest category
but even i1n the topmost categories
For example, we have had Mr
Kamoia an US Engmeer as Chief
Engincer of D VC He may be a very,
fine man from the point of view of
cexperts although many of the thungs
which he has done do not point to that
conclusion Anyway, 1 am prepared to
give him that comphment In bet-
ween 19852 and 1857, I suppose we put
up also an understudy, an Additional
Chief Engineer, Mr A L Das He
stayed there for 3 years I do not
know whether 1t 1s coincidence or
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something else. From the very same
time Mr. Komora gets an extension
of two years. Mr. A. L. Das leaves;
he goes away. Now, we have got two
more Additional or Deputy Chief Engi-
neers or something hke that. About
them also there are various questions.
But, what 1 would like to know is why
we are unable to keep together this
fine band of people, whom we have
got together in building some of the
finest dams in the world. We have
good designers; I believe we have
tramned a good team of designers who
can design any dam which 1s of the
same ¥ype as is in Panchet or Maithon
But this whole band is being disband-
ed.

For a long time there has been
frustration. They do not know whe-
ther they will be kept. They were
not allowed to apply for other posts
because their superiors will not
forward their applications. The whole
thing has been left in a state of flux
with the 7Tesult that there is not
only frustration among them, many of
them have left; many of them have
joined commercial firms; others have
gone to other fields; still others have
gone back to the States. The whoke
team with all the rich experience they
gathered are not to be found. What
has happened? What has happened
to the All India Cadre of Technical
experts We hear about personnel
committees; we hear about man-
power committees; we hear all sorts
of things. Are all these people going
to be disbanded or are they going to
be kept? —That 1s the main question

There is another question, actual
cconomy in the planning itself 1 do
not want to take much of the time
of the House. But, those of us who
have been to Maithon and Panchet
begin to question, was it necessary for
us to have an underground tunnel
at Maithon At Panchet they have
been able with much less expenses
to build a dam spread out over three
years  They have done it with less
expenditure  'Was 1t necessary to have
an underground electric power station
which they are putting up at Maithon
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and spending so much of money. It
was explained to me-—they forgot that
my father was an Electrical Engineer
and we have a little bit of knowledge
about these things—that we will get a
much bigger head if we construct this
power station underground

Mr, Speaker: Is that knowledge
inherited?

Shrimati Renu Chakravartty:
Sometimes 1t 1s; other times it is not.

Shri Sadhan Gupta (Calcutta—
East): It percolates sometimes.

Shrimati Renu Chakravartty: The
level of the power station is almost
at the same Jevel as the water.
Actually, at Konar one should have
built an underground power station.
It would have given much greater
head of 1t had been really done as it
was originally intended. But, we have
given that up because we cannot
afford 1t now All these guestions ure
questions of economy In planning I
will be told that 1t 1s better left to
experts I do think that these are
things which we have to worry about
now that we are being put to so much
trouble about foreign exchange and
money 1teelf

Then, again, about the lower cate-
gonies of personnel 1 should like to
say that there are many projects
which have worked wonderfully and
they have fimished their work before

schedule For instance, m
Triunelvel district, there is
the Manimutthar project  There,

they have worked ahead of schedule
and today about 2,500 workers—I am
Jeaving out the unskilled workers—

2,500 skilled workers who do not
know where to go They are not
given 10bs  in the lignmite project

which 1s gomng to start just now in
the Second Plan. So, I feel that
these are things that we have to take
notice of Otherwise, these wonder-
ful irrigation and power projects
which are some of the biggest in the
world will not achieve the ends which
we would like them to attain.

I come to one important point and
that is the question of inland navi-
gation From the point of view of
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transport, we are hearing again and
again about the difficulties the rail-
ways are having in transporting coal
and other things from the area of
Asansol right up to the North and
other parts of India

I was very much disappointed to
see that the Ganga Barrage scheme
has been almost given the go-bye in
the report of the Ministry and in the
Budget allocation I will not go mto
the old history regarding this Ganga
Barrage But this much 1s true that
every time this Ganga Barrage ques-
tion 1s raised in this House, we have
been referred to the recalcitrance of
Palkistan This time I put a question
and I have been referred to a Press
Communique of the Government in
March There they say that the
attention of the Government of India
has been drawn to reports appearing
1n the Pakistan Press that a decision
has been taken to proceed with the
construction of a barrage on the
Ganga at Farraka They continue to
say that the Government of India
have already informed the Govern-
ment of Pakistan that investigations
regarding the Ganga Barrage project
are still in thewr preliminary stages
and have not progressed to a pownt at
which a decision could be taken In
the matter of development of the
water resources of the Ganga, the
desirability of co-operative approach
has already been accepted, in prin-
aple bv the Governments of Pakis-
tan and India

Now, 1if there 1s a desirability of a
co-operative approach what we could
hke to know 1s how far have we,
consistently gone on with the Pakis-
tan Government and come to some
tentative agreement regarding this, or
has it been completely thrown out
We would like to know it because
it 1s a question of time for us n
Bengal For us, every year the level
15 rising to such an eitent that if
thex¢ were anothcr 4 ft of silton the
river bed the navigability of the en
tite 1iver and the port of Calcutta
it<elf v ould be a jeopardised Already,
the Port Authorities of the Calcutta
Port are spending Rs 40 to
50 lakhs every year for keeping this
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port working Not only that; the
entire Sunderbans area, as the Minis-
ter knows, has become silted up. We
have lost some of the best rivers, the
Vidyadhari and Piyah are dead
Rivers hike Matla and Icchamat are
dying Dramage in this area has
become a serious problem The
nivers are silting up rapidly and even
small launches cannot go during low
tide The entire river system of this
area s gong Not only that, the
salinity 1S increasing, As a matter of
fact, 1n the Calcutta Corporation, at
Fatla today the Salinity has gone up
from 200 to 2,000 parts per million It
has gone up to such an extent that
drinking water has become a problem

There 1s the problem of agriculture
because 1n our parts you have to keep
up bunds on either side of the river
The bed of the river i1s higher than
the land About Rs 2 crores every
year 18 spent in keeping them safe
There has been a termfic epidemuc
among our cattle on account of want
of drinking water Our cattle wealth
1in that area 1s almost nil Today, in
Sunderbans the granary of Bengal
the great worry 1s how are we going
to carry on agricultural operations?
This 15 what 1s happening The Rs 30
crores which this Government have
for the Ganga Barrage 1s absolutely
essential not only for Bengal, but 1
should say that if we have this
system we will be =able to take
coal and other goods which are not
being able to be transported from
Calcuita Port nght into the interior
We will have a navigable channel
right fiom this area to Kanpur
Already 1t 1s navigable up to
Nawadwip  With more velocity of
water passing through we will have
a good navigable channel We will be
able really to have a second hne of
communications which 1s  absolutely
essential for the development of our
industries right through India There-
fore, I would hke to know from
the hon Minster what 1s the position
We do not want onlv to hear always
that we are willing but Pakistan 1s
not willine Let us know what s
the last stage in our communications
with Pakistan and whether vou are
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determined to go forward in coming
to some sort of decision regarding
the Ganga Barrage.

Regarding the utilisation of bene-
fits. This has been very very sad
reading. I remember the sad plight
our new Minister &Shri S. K. Patil
was put in during the last session
by Shri Ramaswami’s question. Then,
Shri T. N. Singh asked:

“May I know whether it is a
fact that the irrigated area in
1956-57 went down as compared
to the irrigated area in 1955-58

and, if so, by how much has it
gone down?”

Shri Patil, after a lot of hedging
said: So far as the statement is con-
cerned, there is a shortfall I am
glad he was honest. We have to go
into the whole matter; it is a very
serious matter. It is so in Tungaba-
dhra; it is so in Hirakud also. The
area that should have been irrigated
by Hirakud project is 156 thousand
while the actual is 89 thousands. For
Tungabadhra instead of the expected
828: 5 thousand acres, only 75 thousand
acres are irrigated.

An interesting explanation is given
in this report. These are not being
utilised because the cultivators in the
region are not accustomed to canal
irrigation and also because of “their
poor financial condition”. That is what
the report says. If that is what the
official report says, how are we to
think of betterment levy? I have got
much material on that but I cannot
go into that question. I have no time.
Are we going io spend crores on
projects which we feel very necessary
for increasing food production in the
country and also help our agricul-
turists and the peasantry to find they
are not able to utilise the benefits
becausc of poor financial conditions?

Similarly, about power. There is
this Bokaro thermal station. We spend
only two-thirds of an anna on pro-
duction of a unit of electricity. The
distribution is worked by the Calcutta
Electric Supply Corporation.  Hence

31 JULY 1967

Demands for Grants 6194

the rates in Calcutta are aliowed to
be far higher. Why should we allow
ithem this huge profit? In the report,
I find that the power is going right up
to Calcutta departmentally. Then why
should the middleman have the
profit? Why should the Calcutta
Electric Supply Corporation, a British
concern, one of the wealthiest and one
which makes a huge profit, get all the

_benefits. Not only that. All that we

are generating at Bokaro is going to
Tatas, to Martin Burns in Burnpur
and to the Calcutta Electric Supply
Corporation.

1 would like the hon. Minister to
tell us as to what amount of the total
is spent on rural electrification by the
West Bengal Electricity Board. My
area is a poor area and the majority
of the people do not even think of
electricity. In a big market place,
marketeers wanted to take electricity.
It was right in the main Jessore Road;
it was one of the biggest market
centres of this area. For one whole
year, these people have been asking
that a line should be taken from the
lines within 8 few hundred yards and
that they should get electricity. Till
today, they have not been able to get
it. 'The reason was that there was no
cable, electric lines, poles etc.

It that is the position, then there
is some thing very wrong. Then,
what about the rates? Are we going
to give the people in the villages
electricity at cheap rates or not? If
we have to do that, we have to have
some sort of equalisation or nationali-
sation project. There are thermal
plants and hydel plants. There are
private companies and State boards
also running them. Various rates
are charged. We have either to sub-
sidise it or equalise it so that power
js given cheaply and we have to do it
in a planned manner.

There has been a thermal station—
Khaperkheda—owned by the M.P.
Government, For ten years, we have
been told that they were going to
get coal from their own coalflelds
some four miles away. They have not
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been sble to do that and they are still
getting from Shaw Wallace—hundred
miles away—and so the price natural-
ly goes up All these things have to
be looked into so that new temples
of India of which we are proud not
only remain awe-mspiring beautiful
facades but make the people also
happy Let not these temples hide
corruption, stagnation and frustration
which 15 the case quite often 1n many
of our older temples in India

Shri Kasliwal (Kotah) Sir, I rise
to support the Demands for Grants
of this Ministry Before I refer to
certain projects in the State of Rajas-
than, I would like to refer to a matter
which 1s of great importance to the
country as a whole

The other day, replying to a calling
attention notice from me and my hon
friend, Shr1 Raghunath Singh, the hon
Minister made a statement on Indo-
Pakistan Canal Water Dispute I am
glad to say that he made a forthright
statement He was only voicing the
feelings of the House when he said
that ther¢ 15 a limit to our patience
Our patience has really been exhaust-
ed by these prolonged and protracted
negotiations between India and Pakis-
tan

For the first time 1n 1948 a treaty
was signcd between India and Pakis-
tan with 1ts free and voluntary con-
sent It was agreed that the waters
of the three eastern rivers should go
to India and the water of the western
rivers with eight per cent of total
supply to Pakistan Subsequently,
Pakistan resiled from that position,
1n 1954 with the good offices of! the
World Bank 1t was agreed that the
waters of these three eastern rivers
will go to India while those of the
western rivers will go to Pakistan and
India was asked to bear the huge
burden of constructing the link canals
mn Pakistan I do not know whether
the figure 1s Rs 40 crores or Rs 60
crores Yet we were generous enough
to agree but Pakistan did not agree
‘There were prolonged and protracted
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negotiations t1ll March, 1957 and they
continue today All sorts of reports
are coming to us and we do not know
what Pakistan’s stand 1s I would
like the hon Minister to tell us
whether Pakistan has made the de-
mand that in addition to the diversion
of water and the cost of link canals,
we should bear the cost of storage of
water m Pakistan If that 1s so, what
1s the stand that the Government pro-
pose to take” What would be the
cost of that? It 1s a very serious mat-
ter and 1t 1s a matter which I would
hke the House to take interest in.
These negotiations have been gomng on
for the last ten years and Pakistan
has been playing all sorts of tricks
and making this a political matter
They do not realise what the position
of the farmers 1s nor are they -
terested in the peasantry of Pakistan;
they are interested in some other
matters How long are we to go on
giving money to Pakistan” 1 wanted
to refer to this matter so that the
hon Minister may clarify the pont
while replying to the debate Then,
there are certain projects to which 1
would hke to draw the attention of
the hon Minister—Chambal project
in Rajasthan All sorts of rumours
have been recently afloat about the
Chambal project I know that the
Deputy Minister Mr Hathi 18 the
Chairman of the Control Board and
I know he has been taking very keen
interest 1n the Chambal Board as a
whole, but still the rumours do not
die so easily

13 hrs.

A French engineer who wisited this
project recently—the hon Mimister
said 1n reply to a question recently—
said certain things about 1t I would
lIike to know what really 1s wrong
with the project, especially the Kotah
barrage 1 would nike to know
whether the site which was selected
for the barrage was a wrong site, I
would hike to know what are the de-
fects that have appeared today; I
would also like to know whether if
the barrage had not been at this place
but had been located lower down the
river, the command area, that is, the



6197 Demands for Grants

{Shi: Kashiwal]

area which would be irrigated, would
have been less or more These are
certain things which I would very
much like the hon Minister to clanfy

It appears the French engineer who
visited the project said there have
been certain defects, sheet piling was
not a success as boulders have been
found under the river and 1t 1s pos-
stble that grouting has to be done All
that means the cost gommg up very
high This project 1s already behind
schedule The cost of the project has
already gone very high That may
or may not matter very much now
that we have already taken up this
project on hand But these are mat-
ters 1n which the hon Minister
should take the House into confidence
and tell us what really 1s wrong with
the project as a whole, especially with
regard to the Kotah Barrage

I do not know very much about
what 1s happening in Madhya Pradesh
Although I have gone and seen things,
I am unable to say much, because I
have no personal knowledge I am
confining myself at the moment to the
Kotah project 1 know, and I am very
glad to say, that so far as the digging
of the canals 1s concerned, that 1is
gomng apacc We know that in the
case of certain projects, although the
dams have been built the canals have
not been dug That 1s not the case
here It 1s a very good thing that
the canals also have been taken along-
side the building of the dam and as
soon as water 1s available from the
dam, land could be irmigated So far
as the barrage itself 1s concerned, I
would like the hon Minister to state
clearly the position about 1t

There 1s another dam about which
I would hike to mention, that 1s the
Gudeh Dam The Gudeh Dam cost
Rs 42 lakhs This dam was complet-
ed last year, but with the onset of
the first rains 1t completely broke,
there was a large breach It w 1. for-
tunate that the water that entered
the dam was not deep; otherwise
thousands of acres would have been
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mundated I do not know the position
now, but I was told that a large part
of the Chambal machinery has been
drafted to repair thus breach Even
today I do not know whether the re-
pair of the breach has been completed
or not, but this 1s the position of a
dam which cost Rs 42 lakhs It is
unfortunate that before water was
stored the dam breached I wish the
repair of the dam had been completed
in time so that the poor cultivators
who were looking forward to the
water would have got 1t for the kharif
crop On the contrary their lands
were inundated and it was fortunate
that much damage was not done, be-
cause the water in the dam was not
deep

Another very serious report has
come recently There 1s a new dam
called Meja dam in Bhilwara which
was built recently This dam also
breached when 11 received water for
the first time I do not know how
these dams are built, who aie the en-
gineeis of the Central Water and
Power Commission who see and cer-
tify them I am not referring to the
smallcr dams There are a large num-
ber of cases in which smaller dams
have bioken, there would have been
about 20, 30 or 40 instances n my
constituency alone I am at the
moment referring only to those dams
for which money was given by the
Centre and to which reference has
been made 1n this book regarding
irrigation and flood protection schemes
mncluded 1n the Five Year Plan This
Is the position with regard to  the
two dams I have mentioned

The hon lady Member who preced-
ed me referfed to the utilisation of
the waters of these dams I find that
although certain dams have been com-
pleted. the waters are not sufficiently
utili,ed Take the case of Jawai
which has been completed in Jodhpur
Out of 46 000 acres of land expected
to be irrigated only 23,000 acres are
being irrigated Why 1s all this hap-
pening” What for was all this water
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stored, 1f 1t was not meant to irrigate
the whole acreage” Similarly, take
the case of Moral near Jaipur The
dam is complete, but out of 25,000
acres which 1t was supposed to 1rr-
gate only 8,000 acres have been irri~
gated This 1s the position with re-
gard to some of these dams 1 am
not going into the cases of smaller
dams

1 would now like to say a few
words about the power position m
Rajasthan It was thought that by
the end of the first Plan Rajasthan
would be able to get some hydel
energy, but not a single kilo watt of
hyde! energy has come to Rajasthan
in the last five years Here 15 a re-
port which has been given to us,
Review of the First Fiwve Year Plan
Although 1in the adjacent State of
Punjab, practically the entire system
of transmission lines has been com-
pleted with regard to hydel power,
not a single mile of transmission line
has been put in Rajasthan, and not
a single kilo watt of hydel energy
1s made available to us That 1s the
position of Rajasthan

‘With regard to thermal power 1t 1s
said 1n paragraph 56, page 162 of this
repoit, that the installed capacity in
Rajasthan increased only from 24000
KW to 89000 KW as compared to the
target of 39,000 KW of additional
capacity That 1s to say only about
one-third of energy has been bult
up m Rajasthan Even in the case of
a State like Orissa thermal power has
been given to the extent of 75 per
cent Let alone the case of Punjab,
not only has their hydel power been
increased, but so far as thermal power
1s concerned they have been given
greater amount Everybody says that
ours 1s a backward State and I know
1t 1s a backward State That 1s the
very reason why I plead that special
attention has got to be given to some
of the backward States

Shri Harish Chandra Mathur (Paln
You may call it an under-developed
State, if you hke, 1t 1s not a back-
ward State
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Shri Kasliwal: It really means the
same thing That 18 why I want the
hon Minster to take special interest
in this State As my hon friend said
1t 18 an under-developed State

I do not wish to go into the case
of other dams But recently I read
a report regarding the Tilaya Dam I
was surpri~cd when I read that Tilaya
Dam has filled again for the fifth dam.
I would hke to know which area the
waters of this dam was 1rrigating for
the last four years? With regard to
the Konar waters, 1t 1s said that they
are being utiised only for one pur-
pose and that 1s to cool the waters
of the Bokaro power house Was
that the purpose for which the Konar
dam was built, just to cool the power
house?” Was 1t for that purpose.that
crores and crores of rupees were
spent? Not a single mile of canal has
been constructed I would like to ask
the Minister how all this has happen-
ed and I hope he will be able to give
us a satisfactory reply to all the
points which I have raised

dfer swe e wwte (feae)
ara AfFT grEd, W MuA e
&t YT a7 faewT gAT, TS Fo
&7 7Y foreT 8, 99 4T & *fFn §aver
At qEEr € F garfeAT W 4@l
IEgET g |

ag wefrord § & awa & .=v,
sg1 fead & afer aga & we fow
& A qre gt 9T ) <ar g
2 = Towr #71 «12 qrEr A frear
€ 1| 9 qATE FT FEATT T 9N A9
¥ O & qTR FT W waE dar
g AT soR fad qur S ¥ fm
aF aifens qrefaw 46T fY 1 S@
qfeas Rfae 4 ot & qeArR
¥ g WY FET ¥ Fen] AT of
AT G2 g | F AT AT AR AQ @
wwar g f5 9w aifenw sefre F o
T aYaar qana w1 fgeam g saE
§q g7 % Al fFar & 1 oW



6201 Demands for Grants 31 JULY 19887 Demands for Grants 6202
[dfeq zrF7 2 arta]
oY @ § B guAr Qe raARe ff a1z & ot ¥ qfewer & ma o wf

{71 4 7455 T AY 4 4ITA F I9
foe 7T Y @ oY, 9 figeat Fiv qoma
oa qIFFEAT & 99T 797 § | 99 g
N TR AT TH AGT AT qag
gAY qITe qTEIR A & A | g
w3t aggar fa g fgen § gfeifee
de #1 U= fgem A A T A
w1 gra gfufes fgem oifecars &Y
TIH AT 4T | & HIGHY 34 Y q@AIAT
argar g % foadt Garans 2 fadlt oy
faaadt $T Frreg § A o It
IR F 1 €6 qara § o Af) AT 4y
T 7w g7 et A JarEre A
ez qara N qaET 7 Y symEr
§t | % A9 & Arq SgAr IEar
qrY faer 3T Ars foaTaT &Y Ad qr
AT E AT, 99 AT § qeAnT &7
[T G2T AT IF aFRS Y ferd e
& we7 AT GIAT oY, ITET A7 FF OAT
gg o & fae arfeea &1 3 aw
gaT | gadr 1A A1 47 fE g st
et T A1 vAT qrfaeare F fagr s
a1 7 33 78 ¥ fae g fgar w1 an
At guTLr AT TFAqE § ag AT AT
gfez aqdqe § 1 gATdT MAAE @
qifieat & ar9 19 F7T FT FarT dar
gran § 9w a4 foaw avg 7 3¢ SUF ATy
qr AT §, ISAHT F AGT 9T 7 FTIA
7 % FTIFTE 1 TR T4 wAY Y
& & s 7 73 gaa § gifwr
# mifedr & F19 TR § AT 377
T gHF AT KL qW@T A T §
qiff=ra @ g wafeay gfoarst F1 9
qifr frar aTar 41 SHAT FAT TG
FTAT I guT A1 | I qiferdl K ATE &,
qiffeaT gRTIT WISt AT § AT
IG7 W W1 OF HUT TI4T 0T FTT
& | afieary ®1 a76 IY YA §, AT
Y T geraAee e I FT A,

g\ fow a® & 99 & o oaw NS
fafreet & @ w9d * =g+ fiew §,
oy g wAdqe e gfew qw
gy A | 7g AT gafoq @ fir o
Tqdfe & #4Y woT o4 & fov o &
qa g e o1 gd ag for 2ad =t frar
& 3% aqAr 1 afaet M rg ¥ e
gare weaad fafret aga &1 ™
FIER 7 OF T ¥AT T¥( § Wi
F1 qrAT {2 17 F AT H |

e W gaAr feeedt #Y 39 at
HTIHY HA EAT 6 qommd qoa &
arq qTAY F A | LE 7§ Ign
gy g § | & 9g %7 wr g tw W
AT T F A Ay AT W 7 F9 -
AT & 74, o1 {6 g #1 qF tge
g a= 7 & agmey g s § AT
adr gex TR g4 € |

fo~go ITW G WEE ¥ AT
FATAT GHT 4T | WAST EF OF JAFHAT
ET §9 FIS GHTY AT ZIAT $OT7 EATA-
1 7 FT forar 741 17 | gAT AR
fari STdAE FT T (A0 7T 7 AT QH
gt ¢ AtFw T AsET A s
aifdT (8¢S W WHT NAAAE T I
47 AR aIF qqeag & watw gh-
a1 A 4 T R F fag 6 ag
it a1, agd CfaZ e A1 ) G §
art fafieedr 41 gaat gwA <0 A 99
faar 7 g& #= w& fwzas N &
wgg AT aaE g
gt tas f afaza ge s A ag
AT ZAA TAE NGAAE FT HAILT FT
faar fi 7 faodt = fapelt At & qEw
TIFA | T YL ALARTEE A F
famr war @ gt @ q fee
€& g 77 f2an) 9% T q e §
d wofl wadqz 29 7 Wk wWie
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W gr W ofeq dge 1 faawa 7
gl gL 1| & I wg e wfem
Y wrar § T 3 W Svr TR TR
# a8 & faq wr @ o s Arasr
W ) grfeae S fear omar & av
ATT AT A G wwar § 1 TN
qfeq @ 7 g9 30T feara Fr gaa
I T M e awenm 0 #
argar § 5 faaax qeve #raa @
ax qfzq ot ~ o B wrEer dx A
g AR 0 M e agwrad
q 5 q7 284 TF yraer & THfwe
L A | 3T T AT T F
gai Yo AW G R G @R
o & O 7Y g7 R 91 59
o dYo Yo & wrq gul, FUFT
¥ ama g, adl T Aq A g |
qrdY 23 &1 AT 4T 4 g qF NG 98
wE AT o eHEzfad A o €@
ag WIT " TE | FHEY TF ATT A9
ag @t 5 wiefd § o=r
feavE ZaT & 1 wifa @Y 7@ WA
gk v ewv-uy 7 7y Ffo &
ATATT AT TTHT 7 7% § B ag fa
wr fF g T wIAT ®OWEST
& ¥ Y faer qdta w0 gme
ox & aw, R e dwer aw
¥ gl odr 58 AT A1, T w9
¥@ aga @ g AT ¥ FWF AFAq2
¥ ¥ wune 4 5 5w W 3 w3
Iaq Y woArE F w1 g e o
& g feomn wwean g 5 oo oA
AT RATH FHG TIAGE w1 TG
AT THUY gHEAT § | W T
HF & a7 aFfie ab ggRd
as@ i agromar & % qese
7 9% &0 QU I | A dAT F@T
§ & qoen W fr ag 9 ¥ faw
¥ € § gaw) Wi w4 W qE
T ¥

%Y QWA § I W W@
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T gt 9w faw ¥ ey
Review of First Five Year Plan
I & —

The benefits anticipated and achiev-

ed from these three projects during
the Plan were as follows:—

Bhakra Nangal Plan
1952-56 1361,000 acres

installed capacity of

electricity for the plan

1951-5-56 96,000 Kwt

WA TR 4 AT a7 fif $3% 4,000
e afran w1 afde 70 afew wee
foar g7 {.¢= fafaaq oae 7 afaie
g a% fawredt &7 @Ay § w9 Fa
a1 f 85,000 foefrare fasrelt ey
a’ﬁ.‘a fq'a"]'am!:,ooo fﬁ]’qrz,
it faegw forew 1 g% Wt 7 g
f& wTaq 91 erie feew fa 4 g
o g S T T oy 91
F1§ aTgT ¥ WIAT § INHT W@ AW
feam & foa & sy § AT 9w |G
¢ f foadft Sww ag v gd §
e w197 97 erie fRaw fea q, 3941
w19 Se1T TE FT 974 § |

arqq fradt Sl &1 gt 3 T
qraet 6T 91 SFAT BT WL W
qid &1 A G F aX R o ey
gra ® famd §, ai faadt s
favraa g7q &1 fa=dt §, g S
geq = fawdt | e fafreT wrge 7
gor & aar e § fe ot g e
#Ta TFE F AT Y &7 gfgerw
fear & afea foearsr fadt qsw
afw &1 o faen & g o e
30 G F & 1 ¥ WSW ¥ W FOO
wgan g % 4 9@ ot & wrar g e oy
araEr & F gay a0 e
IR TEF T WA U
ar@ § A s 9 faw g g
i § | A Faaaret arage wmae
qUTR A% A ¥, IAAYL WITHT TR
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[a%7 ar6T gTH wiita)

RfTTr ¥, 9 B A1 gT § 77 7@
& aradtg § | wad wad feaw |
& ¥ o< faar § -—

By the end of 1955-56 the pro-
ject provided irrigation mainly
non-payment to 1°18 million acres
of land of which 9,62,000 acres
were irrigated in the Punjab.

wa faar fgge &1 gra gfaa
ANFTATE, SEM AT Frmawar
faaft we gy deX A et §, sdr
WWiaT & w9 gud difoa fF ergo
afenr & ag wfafeq § awwm §
T 9 At wem § i formwr w1
fowr & 48 & 1 77 FTT F A
] g7 feréaz 7 dYo sseqo o, gferr
gt agEgaT S T aa 3N § @
% VIRT FIR g99 wer foregay
W F & gy a&v § foaam o g
fearéne ¥ w=_T § | F1 ¥, FE
arHt, fdY wew w7 qa@ oF g fae
FEaT § 9 g {5 (AT A ar oy
a3 grfew #1 23 fat a8 A ard
g1 A maa s AAaT g f5 v
w37 & fqarar {qdrey e
F9 & | 5T 57 7T F g9 gU
W #T AT § AZ R WAET FQITAT
ATEAT§ | gAT7 A Hafverew 3fifqar
I 31 AGTT UF 707 H ZATE )W
faadt a7 § 39 19 7 TeAzfee &
W47 &1 1 g & fFAET O qg A
1S ATEIAT TG AT <Y AT T qIAT &
wg @ fo owsr aqd @ frer JmAY
& 1 399 a8 F 3V oF ga7 A1 7
fer 7 § | Y § %7 F9T @&
faaary, msfyea gaifaav goanfz e
WEIR HYAY (BT I9F 979 97 27
& AT 3% A@N § deaws WY A
AMGT § QN 0N Jadew wifbaed § oY
& pafer sifar & sarer 9m@T
g § W7 g fraen, Iy gd
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FAAAMTTTITH LI F AT )
s gufdien wfaatals 9T ad
wrar § gafag ag wwdeme @Y
T &, 3THY 7 I wwAT § |
¥ T Y O A § A 9N T
7€ AgT QY § A ag wrowT d|AT & §
fe Mg smar § fr a1 ag ™
AT gaT & {F wray v o & 7g WY
Ay § v forg v Y qrely 3w §
IaFY qag HAY § W P f adrow
g 5 odfr A ge aar
T avg I v o0 § 38 3% A
w i § M AF f 0 e F ]
8o 9THT HT &TH @ T ATHA o4
qF OF UVAE G 7§ W A
AT T FT A |

# 7 @ faafed & arft ot
gifgm fvar & o ST o e §
et femadw #1 3@ & 1 fer
o & aaw s ot ool & Al
W.foq @ & fad fr meeaRer
o frae fedt wfwea, oo et UR
WX uwo fifo qTF W & AR I
F Wyat § 9 7 T@T § JN) e g
fera o #wbv @1 gy gfes s
fevrerdta § wa®%t & mw AR
ot FTAT FEAT §

T Ty f5 T o Fw
# a$) gaF & A o § 0%
g g a1 F AR 7Y O g A
Fgd o f& qwen f| F A ag
WTE W FT I aY w1 ot Ffe
afF fe & WA § Q mT ¥ ¥
i framgsfigaR gy s
fee a1 Y T € 6IR 9EF FeeEET
g g aTHY T OF 47 a% Ad g
qr T & 1 W Ay M ¥ v faee
cfar & sa%) e F@ # AR §
¥ IawT w1 AR AR AR W L PR
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aFg QA iR BN T 7 ) av
XATHT WA QT TR 8 fored v
= A ¥ fod 9 w1 oY
& & urefedt & fd 9 Fr oW
AN TR AR Fg AT Fovar T
¥ 7 g qer fF wr gw W AgAe
FH W &4 ) IWA @ fa ¥z
T /T aF QoATt g 300 WIFHT
F FW & §arv § ot 38 ford aw
Y I T 9T | § F 599 qvaq
fed) e ST T AR @ S Q@
T ¥ T A F g€ T TR F
T AT A I AR A 77 6 W
TED! TG TN 93T § TE R AW A
T Y F3, ¥ fawe @i fa oo Qv
M T oEFW WY fFoEw § v
WG AT AR T A N R /I
gt felt aeg wwwT q@r < TRl
FX faar ot @ f Fm w97 A JA
AW I @rag & d TN
ST 9 w71 9 A @ & fa g
fabr & fedt afawae ox M7 weq &
it W A 7 Ay W SETEe
N N §, AR T B E ) A
A% ¥ w21 fF gw q99 & § A S
SEFATT g griaer Agr § T oW
qr AT &Y e ag s AW ¥ 5, 2o
g7 NG A FT wEET TGET A
# TEH! O FFW | gHW S e
e fedom & wiiggfer whfm
) gAITar W7 SAY T W A E
we f& 7w SgEow 3 fred g )
T fo awsiragfer i o @
o tfaw s & g fedlom & ol
fer goffoaz o ool & wmd | a@
aF @ % @ e saF Wi @
T o e g€ o8 g7 ¥ wfas
& | a7 I gw 7 F@ & ooy
& unm ¥ A 1 Gy AfE W
WIYH! €8 §9 & #7 7 w0 fawwa
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¥ oo A Ty A e
¢ ? w7 wg A ferra wod I
g A T F sam w1 g e
Y Y Y T R ¥ arw A Sifoaq
SR & 79 QR AR 1 AW Y T
Fw7 3 A ke v g | W@
7 e oty ey el
af fr g fad semafea S A Y
T FW W oAt &, @
FTH § q T AG FIAT IFF )
T aE KT BT ¥ W FAR
FargF &, AR M EAr e A g
fe agafrar ok Fomrrfess & an
9 w7 fear o e § w7 faegm
& AT 9 FFAT A g, q> § Ay
T e & {4 & g7 97 W TR
F AWy #) fora ¥ ver g, WA R
R §F gl s wfge ok &
gt i & qv @ Ol F A &
98> € 38 T W7 whew ¢ 7w Ifw
ITHT FAT TF B ¥ dRaC § MY
g R oM g W F wEm &
A oy wifew g 99 § W) 3 Igw
F77 F1 AN A § W gy 0 Frora
&Y 1Y g2 aww A% § f5 P
TARE ag T 9 T  FRA W
o7 FEY ATGN TR fA § 7 Fiw
fea & & w0 = fawfasn o teaw
aY AR W & T T W AT X A
A g A IR T &, I g
Afwg | wermfer wiifal & gw
aaeran £ 98T 97 ST AT FH T
qTT 2, WRT AGAT BTH HT A AQ
R, T I A8 @Y 7 FfE agt
qr s fag g AWt ¥ s
@Y faetar | Fgq F AW ¥ A 99
X s frerar qr afe s af
faorar ¢ 1 wfag & aga s & W
TR W FTAT A § o s s gy
2 i Forar fegame & o vy g &
awlt T g T g S W s
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[dfew Z1gT T whia)

ded@ WY ag T 31 o f
faama swadfed ¥ oR Rt g &
Tg W A FTAT A | W TR
g1 T T ®Y wagT A faer 3
werd & feelt ¥ gwar, Q&Y w7 -
T & ¥ 39 fewr gF Aag v @
et Frel? A 9 WIS TR FY AW
ok, @ 597 Ot & yogT Ad e
wa gAR agT ¥Aw ar oA &7 e a1
/YT oo wEfRAT & TEH AT
TETE q | QYo WIRHI AT IW FW
Faw v fow qw g I@ F qAR A
afier arY srefeaY &1 g A Y
oy 1§ wen g fw oweE feaEwe
TrT 3w A T e gRaae f&g
w1 f& ww swnaviea @WEE F
dagr 7 = wiw & frired
gegTet g€ & ot fore wrefid 7Y sreww
¢ o fyaar f& amer SaT fear
gur @ St FaT wAWT R AT
yGETIE &1 Aiwa )7 31 fx w53
ZTEA #) qTHa & & qH AT goFT
qITT FTH YW ATE I AT HIGAT |

T@% weET § ge N TEe g
fix w97 Tmfeaw ®1 A7 Iw o
TaE) & TEwT SORT A5 9 AW H Iy
& a¥ & faq ger #ifag |

o WA 8T 99 EAET
Fagad ger A 1

dfeer srex aw Wty it aw A
gets & W 9= ffew w1 et fe
fox #C @ g I T qw qT AR
geTé Y ) TE WY FY qATM qAFHE
A g dar wafgg

&<, § 7 ggfer oitfae &
qar s WTTRY COF WS ¥ A6 q |
wfsard § s suret af) ot & & W
2K, R0 AT THY IAT Y Y TG
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wwaT § | SREI (@ e fv @
ar? § $1f dwer gafefen gonfaax
& ¥ awar @, maefer gt
N AT eF gifew A ¥ | ww A
woilg arm gf | weimgfer geifRac
W% 9% g §, WY 9§ @
W gufenfer wifmax ar ¥
w9 ¥ a1 w4 qACE My § 7R T
IAF I G AHAT Gg QT qq
g 7@ Jre @ fin Far wom wtfed o
& wtear g fr y af & fog wo Ay
A ¥ ¥ v 3 af ¥ fag wg qar
g #Ifod W geigfe gof foard
Ft 7% s Qfsd fr a7 D A
3w dX v o W 1 ¥ AT g1
AW e ane. 7 fear g @ fe o9
T w2 AR fawd f sToor g
Iga ST 77 T T TeT @ 6T g
ws1 #1 7Y g% e A w1 WK
e 7z wr &7 7T & f S fowwrr
B § &l e vay gav @ fr wr &
feqtdde 7 497 faelt & a7 QT & V@ T
3 1 S A w9 gy fayiaw
&A@t A7 § afy emE avw
¢ wW A7 fear sm@r @ w7 sH
FaR foFgd &7 I F oIS
w7 fewez quar 9% a7 &1 A A
2 f& Wy griegfea wfaar 1 5@
e 7T wfyw 2 fx § 7 ad &
AT ST qATEY S0 WINT B qw
&7 o\ gefeefen sfre st ag -
afaxx 2 {ifvg fis ag o &1 g7
T3 W HFAT FT qF |

TF @ § SR FF qEAr g
W\ 7 g ¢ fr aw ifed ow S
oA og S WX e g & sk
o § W7 IR EEH AT FF &
ford to YTET WAWEEE TTWEARY
3§ ot ag MO owew qmfaw ar
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oY geTE T §F AT AOWT W AT 99,
7g wfee a7 wfgr | ot 9%
i g ar gt ¥ fe W AR
qede Wt fret A A gem A7
IR g0 g a F faq et
& 5T OF WIEH! w7 97 3 fie 9asy
A FETAT 9 Y qF T gAfwe § e
Y &r aw % a8 qrQ Ag) gerg o
THdr § | F wwwar g fwoaw W
geeT Ay & W T aE feawd qer
D@ agIsm dw @
I |

T & |7 A AT W "
¥ § W7 W gAre weEr fedt
AT RTITNT TR, AN w7
TF 97 F A, SAET A F AAT A
ATEAT, &Y FGET WO AR AL A
to AT ¥F wAM fag feare & uw
featord & vy fyer gxar & Sfer e
qY QAT A X7 q qF q9T T
fie IT9F T WA W &7 wIEr ey
&

s o foesr fir o) T q@
sfradY o7 Tt T FaAswre feend o1,
IaF) WYX § A g199 T qavwe fawran
9Tgar § W17 I oo TF 9T T
deE A W A & @ w4
w19 wT5d AE) fowmra S & g9 6
et & e g & {50 T W TwT
e ¥ AR SRt @, JE ST
o ¥ 91 1| wa fre fgare & we
ag wg1 Riwe § fie 7g <er 4 a1 | %,
arpind &1 4 w9 wY e Y e o
g f o v 7 ¥ TR e Y fordy
fee w1 feew W w3y A 2
waa W)X faar g7 & fie a@1 ) W
[ &Y, W wrE o A e
Fag et de N MR TAH T QY
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g & W WO wmEar g f W oy
w1 w1 & fir forert feeme wt g
IR & 9 vt § o & o
TET FT 4T GEAT WY AT IH FV AT
ad e N aw P e ow
FATATR fedlo 7 & we T F Oy
¥ ¥ T 7 frm Wy o7 T OO
AT W F fag AT A 91 ) ag
AR A=Y q fiF 7 qE 9T A9 ar
I FY FT0FE A AT T 1 I WY
T ATt fiF ST A Y T Y
P R A O F AT & 1 Ty A
R, I T 7 far | Fy W@y
g o ot @ & a7 aga e §,
Ao Ewafr A g | agr v
T BT 2L T X AT {3y
T Y OFE aw At § o gufg o
& fg g wqat AT avwfes & 9w
#t 7% foure gewn af) & Wi ¢w
¥ 37 ot fewwa i 1 g AT QR
T € o1 T A FT AT A oET
W@ & e I 9T gqT & A
=TT o fyae fn ag w2 7

# F ¥@ qO0F # 9 foaw
oo A | F ag W FFA 9T g fn
TR agd WrEr WA § we gE
&, T 1S S F Y qgw § e
we W gefafee @ oAl &
T8 ¥ WA AT qF AT gAT &
form & w=T gt T & T Fwar
%Y 55 GaT geraT & forw & fog amar
et gt &1 wmaE T AT D A F
TG 9 9FT | IN TAE A A
NG A AT FTEIFATE T
W S ETd ¥ T w® wwar
nEAr & g W] faet R
FraeY gt ot g & Fa Y faerr
a wwu s aif@ | gw ger
¢ drE W faw ¥ wRe
TARAT T&T g & | q@T & AY oy
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[afe 352 218 Ani4]

ATHEAT &, © ¥TF AFAT & FOmRr Af)
2rder A AFIT O ¥ FA™A
FT T, & AT €I & 9% 9T § |
qrareAt gTaN ¢ fr 9w sg QT
TS ¢, A1vey & 6 arT
g fr gt At aw@r zgads W
FrAagT & a4 a1 Af ) feAer
¥ fasar Gfesfr 7 gr wge A
T Y, T @ FATT §F AR
At Y 7 Y fr agrzqe 7 srawaw
Hrar M aw e § IR
frett & | A7 S TH wEwT faeEt A
A7 84y 7 Arat gt g7, w1 9w Y
ard #m A T AT 9 fv ogw
LRYY W TIFAT ATIT | FE AT FATY
7T 9, AfA I T @R T Swr
afy gat | § &7 AT A AT 7
TS FEFA KT AT FHqTH AT 775
U T § I 7 AT 1 v
FAE ITT § R AT FT T AT
F fag qnTFAR AT 3 A7 wd
fafeg) qar aft #9471 T oM T
SR & AR, AT T oA e AT
#r€ sy AN 2, FE wwAT Tf
# | qgH 7€ THT T A I F7T 141
fy fparde ~ P17 g9 ¥0T ¥ ETAgA
#Y &y & sraw 1 A g AT A
grdqr i @Fafdt § rmar ) F o
=T f& qg FAFT THET T€ 2
afgq 39 %1 1 391 I g7 & faaar
w7 fdfr AT AT, TWH AR qW
aaewz & W |

TIMET F AT FF AR AT A
& & g & e g AR
& ITHY 09y aore 7 T g fow fea
a® g1 &1 st 9 faq & qErwar
AT | g AT Qo S AT
&, et g wrt A8 ag aHdr § WiE
AZ YATHET FTANH § |
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wa ATEIT § Y W9 AT wngar
g S8 A e A aswy feemn
13 1 AT, % WIEd Y WIS
T QUA EITT W Al wor R
&1 wmw Ao vy § Fr aer qed A
o6 FI7ET & g€ | o W AT AT
WETH T FAT W § | F qGA Agan
z froow @ tewe & wuT gom 9T )
oo ¥ ¥ aved fgzamar HY T FH
#Y 7o Farr qraone ¥ qyk far
®X 2w & wrfadaw & fear wam ar
qefre 9 g oft e aF a @ 1
arfr &, BfrT oo ad g ghearww
8T 8T FUT ¥ | W WA ¥ AN
framT § ag w9 ma ¥ TT ©FT |
3y 79 i7 7T ¥ & | SfEw wma
&7 ¥ qet & F ave o g e ok
29 F QU U FY OFT aF AF FraT
aft g w Ty AR faerar o ws
%00 ¢ ¥ 3T [ T Afead & AT
@ wx X ww gay 7 fewn o fw
Faqe Praraa s fevmar o
f fefesfuasm a 21 1 F3geqe™
#; 7w ¢ A ® 7 a7 afew
adr & 1wt qa Sfr vy g fafe
T ¥y § fr oW qTaE T W
ISV | I OF IR AT qA A
adra arAw & fr 99 1 9 F 0T
FT 1 79 fear oy | g farely gEC AT
g A A W, WEgE T
qTeaT | a7 A% ad HEET Jedn @
N fr serae fefom & fmY #
forerar & 1w Wg FAR SfEq F
1R § feamr & ang A1 O¥ A qQ
& Fr 99 & qreft w1 TaoTH YW | AgT
¥ AW oA Qe GO A e
75 W 1o FY Ty A G FW,
aifiper et e e §, o Tl
§ o g TR g 1 Y ¥ W
T F A, WX, 0 ¥ R Y GUS
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a7 qaw ¥ ww § feft | gafeg
# 7wt far B T N7 IR g,
frarft st qEmar #t qve AW
qoog Y g | W § 7 W §Y
o e g, W 9v gEA W
T AT T IET FTHATE A | q_T
g fred Y 2qaqT aAEd, a8 S
& afafsz agr & a9 ®Y qgwEar

# & o1 & gur qv O ST gAT fr
THTF L6 7 417 (F7 ) M AHd g3
Fr fr ad Wl IF § Sg1AT AN
qv T 47T 7&Y fOE AT ) WY w}
WA FreNwd, DgFFE T
TG | W T T ¥ W dw Ay
#m faeter & wUT EwW gAAT dAT AV
T frav W m& arew
I At ¢ A o7 ¥ o i g
feferfaram &Y g =l @) fomre &
feaet ®t -7 &1 qr FrgA Gy
Fifeg o v fewary & %94 7 5%
AT =fed | g% THT AT I A
g famr fene § fawr a7 vy
G 2 ) orF AT AT T AT AT AT
FanEw @A (affer 4, 39
ot Fa=r feore #Y 77 FLT 8947 F7
FAFT G FGIA BT AAE A 1 WA
FYFIT W 9 F gW 94T q fqAeq
FOAT ATEA £, AT FY 0§ F Ay
I 7 AT 97 #T AR T A
XY Iy e AT * R AW A
o oY oy 2 ofew § wEar g fw
T A7 Tar T W fF ¥ R
forar oy & &Y TR AT AT -
fram #t framge $7 9@ 1 9
I qF A G A S A FA
T4 T TG 74 §) GwaT & | WA AR
t U= fafom qwe s & g qrt
fear g, we we @ wdw ¥
qrfY % & 9T IW w7 I T #O
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% a7 w7 2A7 f& gy WTd 55 A
HATFAT 1

Shri Surendranath Dwivedy (Xen-
drapara): Mr Speaker, this country
has been a vicim to the dangerous
theory of planning, which holds that
once we set up our machincry  of
production, all other problems w:i! be
solved automatically That has
exactly happened in the case of the
Irrigation and Power Mimstry. The
Minister himself admits that irrigation
facilities have been provided which
are much more than what they were
at any time in this country before
But the fact remains that water is
not being utilised and the peasants
are not willing to take advantage of
this faciity He has gone so far as
to say In a speech 1n Bombay that he
got a letter from Orissa, the province
from which I come, that the peasants
have threatened him saying, “You
withdraw this 1rrigation facility;
otherwise you face legal action”. I
do not know how far it 1s true, but
why 1s 1t that the peasant, who
suffers so much on account of 1irm-
gation facihities, has asked the Gov-
ernment to withdraw them, when the
facilities: are near at hand? This is
a thing which we should take serious-
lv into consideration

The previous speaker has referred
today to the betterment levy and
irrigation rates We must apply our
minds and find out a way by which
the peasants will be able to pay and
take advantage of the irrgation
facilities I can quote figures which
will really make you think that these
facilities are not meant to help the
peasants 1n increasing production, but
it 1s Just a bookish scheme which
they want to put up In Orissa
recently a resolution has been passed
which lays down that the irrigation
rates would be increased to the tune
of Rs 33 per acre; at present the
peasants are paymng only Rs 8. Even
these Rs. 3 they are not able to pay,
for which court proceedings are taken
against them sometimes What other
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facihities have they got for paying
more? Only there will be perennial
supply of water on account of the
Hirakud dam. So, it is proposed to
increase the rate to Rs. 33. At the
same time, there will be a betterment
levy of Rs. 125 per acre.

I want to ask, is it possible for any
peasant to pay this much when he has
not got other means of livelihood,
except the production in the lands, for
which he does not get stable prices
and marketing facilities? All these
difficulties are there. I know it is not
possible for the Central Government
to fix a uniform rate all over the
country. But what I want to point
out is that the Government should at
least fix up a procedure taking into
account the local conditions. Then
alone we can fix up a policy which
will be acceptable and the peasants
will be enthusiastic enough to utilise
the water.

Again, you will find in the papers
it has been published that in Punjab
there is alrcady a proposal being dis-
cussed by the Punjab Government it-
self to reduce the canal rate to half,
because they say the farmers are
reluctant to take supplies from the
tube-wells. I know the system of levy
in the Punjab is a bit scientific and
rational. But still people in that
State also find it diffcult to pay, and
therefore there is a proposal to re-
duce it to half. It is also said in a
report that by reducing this there
will be no loss to the Government,
because the Government practically
to(tl:y is getting nothing out of these
rates.

My main point in stressing this is
that while determining the water
rate we have ignored even what the
Taxation Enquiry Commission has
said. It has supported this better-
ment levy and water rate increase
and has said:

“In determining the water rate
payable for those who took
water, the quantity of water sup-
plied, the value of crop grown,
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the extent of benefit realised by
the cultivator and ability of the
cultivator to pay were other con-
siderations in addition to cover-
ing the debt charges and over-
head expenses.”

So the entire thing lies here. Have
we taken into consideration the pay-
able capacity of the peasants when
we fix up these water rates and bet-
terment levy? We have raised this
question in Orissa. There is a great
agitation there. The entire Opposi-
tion did not support the measure and
did not go into the Select Committee
at the time the measure was pass-
ed. There is great opposition among
the people also.

What I want to say is that in this
matter we have to remember one
thing What is their explanation?
The State Government say, “We have
no money; we are getting loans from
the Centre; unless we impose these
things the Centre is not going to pay
us for other schemes”. It is known
that most of the States have deficit
budgets, and the loans from the Cen-
tre are nothing but grants. We
should treat them as grants if we
want that there should be increase in
food production At the same time
the Centre should give them enough
time to utilise the water. When the
people get the benefit, then only they
will be able to pay some amount or
they may be prepared to pay more
than what they are paying today. For
instance, in ordinary business matters
when they find that the things are
not being sold in the market, general-
1y what is done is that the things are
given at a cheaper price, so that the
people get habituated to it and ulti-
mately they take it. Likewise, I
think while fixing irrigation rates or
deciding on betterment levy some
such thing should be considered, so
that ultimately the people may be
ready to get these facilities.

Again I want to say that if the
theory is propounded that the bene-
ficiaries must pay, certainly they will
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pay There is no doubt about it But
I want to give you this warning
Even m the case of amemties and
services which you think you are
&ving to the people, f these are
mmposed there 1s gomg to be great
resistance In Russia collectivisation
was a very good thing Nobody was
against collectivisation But because
1t was mmposed on the people, ulti-
mately they had to undergo great
difficulties from which they have not
yet been free Therefore I would say,
do not mmpose these Although these
are amenities, do not impose these
on the people, but try to see if the
people themselves will be willing
enough within their means to take
advantage of these

And then I want to make another
point 1n this regard Take the textile
industry In the textile industry you
are charging the big textile mills and
getting a surchage from them to help
the small and cottage industries Why
not apply this principle to the pea-
sants who have been deprived of the
facilities so long” By increasing agri-
cultural production the peasants are
not the only people who are benefited
Industrialists are benefited In the
matter of the betterment levy why
not impose a cess on the cotton and
Jute industries and ask them to pay a
portion of your expenses on these
new projects? That will go a great
way In relieving the burden on the
pe asants

So I would say that when we fix
any of these taxes m regard to pea-
sants their condition should be taken
into account You may have more
such projects But it 1s not going to
be a success People are not gomg
to take advantage of it, or I think
they will oppose these if some such
plan 1s not there which gives them
more rehef Therefore I would say
that the irrigation schemes have al-
most failed What about the mnor
irmigation schemes? It has been said
somewhere m the report that has been
given to us about the First Five Year
Plan that 1n the mnor irrigation
schemes 1t has been provided that the
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people will pay a portion of the cost
and at many places the people are
not paymng So the scheme is not
working Why 1s 1t s0? The schemes
are such at places where the people’s
opinion has not been taken into
account They do not know what 18
gomg on There has been no proper
assessment as to how 1t would bene-
fit, and whom All these things have
not been taken inte account As a
result, people do not come forward
to co-operate on matters 1n which
they are intensely interested, and
your scheme 1s gomg to fail

Therefore, do not impose conditions
which 1n the present context of things
are not acceptable to the people And
Government should apply 1its mund
very seriously before launching upon
any other scheme and go into the
whole matter regarding the increase
of 1irrigation rates and the imposition
of betterment levy, so that a proper
saentific approach 18 made to  this
question all over the country and we
get as soon as possible the required
amount of food production which we
very urgently require

With these few words I have only
to ask the Irnigation Minister to tell
me why 1s 1t that 1n this Second Five
Year Plan the other two dams of the
multi-purpose Hirakud dam have not
been taken up, why there 18 no pro-
vision to take up immediately the
Nara) and Tikkarpara dams without
which the Hirakud damn could not
serve the purpose of controlli.g the
floods 1n Orissa, and what attempt
has been made to further the schemes
to construct dams on the Mahanadi,
Brahmami and Vaitarm which are
very urgent

Shr1 Ranga (Tenah) 1 wish to as-
sociate myself with the suggestion
made by my hon friend Shri Dwivedy
mn regard to the betterment levy and
I would like 1t to be specially studied
n a scientific manner on an all-India
basis, so that this levy would come
to be fixed 1n some relation to the
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[Shr1 Ranga]
paying capacity of the peasants affect-
ed

Secondly, taking up, to start with,
some of these general points affecting
the whole of India before 1 come to
the special needs of the Andhra area,
I would lhke Government to give
serious attention to the recommenda-
tions of the Public Accounts Commit-
tee and also the Estimates Commuttee
in regard to the manner in which
money 1s being spent on experts, too
many of them coming from abroad
and purchases that are being made
abroad more or less being linked up
with the loans that we are raising in
other countries, and also the wide-
spread practice of mamuls that obtains
with the Central Public Works De-
partment generally and more especial-
ly with the construction work con-
nected with many of these irrigation
projects When this Damodar Valley
project was contemplated as much
attention was sought to be given to
the development of irrgation 1n
Bihar, as to flood control and to the
development of electricity for the
benefit of Bengal But, 1n course of
time, unfortunately, flood control was
given some attention development of
electriaaty was given the highest pos-
sible priority, but the development of
irrigation  came to be very much
neglected I would hke that to be
taken at the earhest and the highest
possible priority given to the develop-
ment of irrigation under the Damodar
Valley project

Coming to Andhra we have been
pressing verv hard both from the
public platform and also through the
Andhra Pradesh Government for the
carly development of Sieleru project
as a complement of the Macnkund
project so that we¢ mav have enough
power to be passed on to Ravala-
seema, also At present we are not
In a poation to give as much power
as 1s needed even to the Sircar dis-
tricts not to speak of diverting a
portion of 1t as¢ 1t should be, to
Rayalaseema, which 1s much more de-
pendent upon electric power for irri-
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gation even with the meagre under-
ground facihities there, the lowest in
Andhra especially and lower than
anywhere else We also want speaal
steps to be taken to develop the gene-
ration of electricity especially for the
benefit of Rayalaseema

There was a time when you, Sir,
were also good enough to join us in
a deputation to the Minister in charge
of Power some years ago when we
pressed on the Government the need
for special development of power for
Rayalaseema because that area is
specially famine affected and suffer-
ing for gcnerations, and the people-
there have been reduced to starvation.
In the reeent past, some effective work
has been done 1n their interest
through the development of the Tun-
gabhadra project Unfortunately, the
peasints have been so much poverty
stricken that they have not been able
to take advantage of the irrigation
faciities that have come to be made
available to them The local Govern-
ment has been saying that unless the
Union Government comes to their
rescue by placing suffiuent funds at
their disposal to enable them to
advance credit to the peasants, 1t
would not be possible for the Govern-
ment to extend irrigation, nor would
1t be possible for the peasants to take
advantage of the irrigation facilities.
Therefore I would like the Govern-
ment to pay special attention to the
particular needs of these people and
also to realise that it 15 not enough
to create 1irrigation facilities, but the
Government have to help the pea-
sants with adequate financial assis-
tance by way of credit by supply of
cheap manure and 1mproved mmple-
ments so that the irrigation facilities
could be made use of and the local
famine conditions can be reduced

The case of Anantapur, Chittoor and
Cuddappah deserve special attention
at the hands of the Mimstry These
are the three districts on the uplands,
almost on a plateau It 15 very difficult
to develop 1rrigation facilities, through
the usual irngation channels It is
necessary to supply to them adequate
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quantity of electric power to enable
tuem to obtamn water from the under-
ground At present, particularly, Chit-
toor has been depending, to a very
large extent, on the power supplied
from Mettur and other generating
stations 1n  Mysore and Tamilnad
During the last three or four years, 1t
has become more and more difficult
for us to depend upon these sources
of power We have not been able to
develop any local sources of power at
all nor 1s the equipment for distri-
bution obtamed and installed There-
fore, I want the Government to take
necessary steps by way of early
development of the Sieleru project to
supplement the power supply from
Machkund and also by developing the
Nellore and other power stations and
building up the “distrbution of
power” equipment and supply power
at the cheapest possible rates The
present rates are too high Adequate
cheap power should be supplied to the
peasants in  Chittoor, Cuddappah and
Anantpur districts, 1n order to enable
them to tap underground water
Then there 15 very great need for
(xpanding the benefits of the Nagar-
juna Sagar project to the upland
areas of Udayagin taluk and Kambam
and Markapur taluks m Kurnool dis-
trict Udayagin 15 the worst famine
affected area It has not had the
benefit of any cffective 1rrigation and
the local ramnfall 1s extremely low
Theiefore 1t 1s necessary that the
right side canal of the Nagarjuna
Sagar project should be taken at as
high a level as possible even if 1t be
at an additional cost of Rs 3 or 4
crores, so that water can be made
available to these three badly affected
Kambam and Markapur taluks 1n
Kurnool district and Udayagin: taluks
and Kanimn taluk mn  the Ngllore
distizct 'These are n need of irriga-
tion facilities as well as electricity It
was suggested some time ago by emi-
nent engineers that water could be
supplied to them by hft wrrigation
That would be much more costly In
the long run and mn the short run,
~on the whole, 1t would be economical
both from the point of view of the
nation and the Mmistry on the one
hand and from the pomnt of view of
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these peaseants on the other, that the
right side canal should be taken in
such a way that 1t would reach the
highest possible level so that water
could be supplied from that canal to
these three taluks

1 am veiy glad and I am thankful
both to the Andhra Government and
the Government of India for the rapi-
dity with which this Road reguiator
barrage 1s being built and made ready
As a result of this constructicn, we
are hoping that additional water
would come to be availabe for at least
1 lakh acres Local engineers them-
selves have agreed on this There 18
a proposal to extend the right side
canal on the Krishna barrage to other
areas also in Guntur and Bapatla
taluks so that another 60,000 o 70 000
acres can be brought under irrigation.
at a cheap rate The return to the
Government would also be remunera-
tive I have submitted a  detailed
statement 1n regard to this matter and
I think friends interested m this ques-
tion have also met both the Mimsters
concerned I sincerely hope that the
Government and the Engineers will
give their best possible consideration
to this particular proposal

Unfortunately, I cannot complhiment
this Government or the State Govern-
ment in regard to the policy that they
have pursued regarding the Budameru
project If Ravalaseema suffers from
scarcity of water, Delta areas of the
Northern Sircars suffer from too much
of water because they bad already
some 1rrigation facihties Now, the
drainage water flows on therr lands
and spoils their crops Unless ade-
quate steps are taken to provide
drainage facilities, the benefits that
you are conferring upon them would
be lost Actually if vou were to take
mnto consideration the average of the
Josses sustained by the Krishna Dis-
trict people because of the mnadequate
control of flood waters 1t would come
to at least one crore of rupees every
vear and that was the reason why
the Government of India had sanc-
tioned the multi-purpose project on
the Budameru Unfortunately for us,
different counsels had come to prevail
as between the Government of India
and the State Government, and the
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[Shri Ranga}

State Government preferred to imple-
ment only a portion of it although
the Government of India sanctioned
more than one crore money for the
whole of this multi-purpose project.
I would like the Government of
India as well as the State Govern-
ment to reconsider this matter at
least at this stage now that the diver-
sion canal is nearing completion, and
I sincerely hope that this controversy,
raised almost unnecessarily I am in-
clined to think, would be concluded
in a peaceful manner between the
two Governments and also between the
Governments and the people concern-
ed. .

14 hrs.

Then, there is a great demand from
the landless people, especially the
Harijans in this area for more and
more land for settlement. I am sure
it would be possible to gain at least
50,000 acres of wet land worth easily
Rs. 3,000 to 4,000 per acre from out
of the Kolleru lake if only it is pro-
perly drained off and the necessary
drainage construction works are taken
up. I was told sometime ago that
both the local Government as well ag
the Union Government were keen on
getting this thing done, and I hope
that their investigations would soon
be completed and they would agree
to take up this matter at least before

. the Second Plan comes to an end.

Then I come to another area which
has been very badly neglected, and
that is Nellore District. My hon.
friend the Deputy Minister was good
enough to go and visit the area which
is proposed to be irrigated under what
is known as the Somasila project. It
also can be a multi-purpose project,
and if it were to be developed., and
only at a cost of Rs. 8 crores, a num-
‘ber of taluks and a large area can be
protected. an area  which cannot
otherwise be benefited at all either by
electricity harnessed to underground
water supply or by usual irrigation
facilities, that is Venkatagiri, Rapur
and Gudur. I hope these names are
already familiar to my han. friend

Shri Hathi who has visited this area

only recently.
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Then there is this Vamasadhara pro-
ject. For too long it was neglected.
At long last through the use of the
good offices of the Central Govern-
ment and those of the Government of
Orissa, an agreement has been reach~
ed and now there is some settlement
in regard to the site on which this
project is to be developed. There is
a suggestion made by Shri V. V. Giri,
who is now Governor of U.P., and also
by so many of our own Members of
this House as well the local leaders
that instead of this project being taken
up by the Government themselves,
they might as well constitute a sepa-
rate multipurpose authority in order
to induce the local people, or give
them an incentive, to make their
biggest possible voluntary contribu-
tion for the development of this pro-
ject. The people are extremely keen
on developing it. They are very
badly in ned of a project like this and
for quite a long time it has been neg-
lected. I hope that before this year is
out Government would be able to take
some definite steps to begin effective
work on the development of this pro-
ject.

There is another project which is
going to be as romantic as the Nagar-
junasagar project itself, that is the
Inchampalli project on the Godavan
river itself, just where some of the
tributaries from Madhya Pradesh
come to join the mother Godavari. We
were told by one of their greatest
experts on these projects in the
CWINC, through his article in their
own Bhagirathi, that this project
would be about the least costly one
comparatively, and at the same time
it would afford irrigation facilities for
several millions of acres of land, es-
pecially in the Hyderabad area, what
is now known as the Telengana area.
I would like this also to be investigat-
ed. 1 do not know whether it will
be possible for the Government to
undertake this during the course of
the Second Plan, but at least I would,
like it to be given the highest possi-

" ble priority in the Third Plan so that

we would be able to see that some-
thing is done for these people who
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have also been victims of periodic
famines

I have laid so much stress on the
development of these irrigation and
flood protection schemes m Andbra
at this length because irmgation and
flood protection can be stated to be
the only industry or social security
projects that can be afforded to most
of this State In regara to industnal
and commerclal projects, Andhra 18
poor as every one knows, but in re-
gard to this she has got great poten-
tialities I would lhike these poten-
tialities to be developed so that some
social security can be afforded to
milljons and millions of people And
actually 1t 1s a fact, and 1t apples to
all over India, that whereas you can
provide additional employment and
social security only to the tune of
several thousands of people through
vour highly costly industrial projects,
you can through the irrigation pro-
jects, provide similar facilities not for
thousands but for lakhs of people
Therefore there 13 all the more rea-
son why Government should give its
best possible attention to the develop-
ment of all thesc irrigation and dram-
age needs of Andhra

Lastly I wish only to say one word
about this Godavar1 Not <o long ago
we had a ternble flood in the Goda-
vann and crores of rupees worth of
losses were sustamned by the people
Several hunderds of people were
also killed, and several thous-
ands of cattle were washed away The
Government of India as well as the
Madras Government which was then
headed by Rajann came to the rescue
of our people, and we were all very
grateful to our own national Govern-
ment But, at the same time, there
was a proposal to raise the flood banks
by another two or three feet at a cost
of Rs 1} crores It 1s true that such
high floods come only once in 10 1§
or 20 vears maybe, but nevertheless
when they do actually come, the dam-
age they cause to the people 1s so im-
mense that it 1s more economical for
the Government to incur this occa-
sional but non-recurring expenditure
of Rs 1} or Rs 2 crores in raising the
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flood bank level But unfortunately
the local Government came to the
decision at that time that 1t could not
spare the money, although all the
estimates had been prepared and the
tenders had also been called The
Chief Engineer warned that the Gov-
ernment of Andhra was taking that
decision at its own risk and as an engi-
neer his conscience would not permit
him to <av yes to their proposal to
drop 1t Thciefore, I would hke the
Government of India which has got an
over-all i1esponsibility for protecting
this country and the countryside from
the ravages of floods ta take up this
matter as a Central responsibihity and
see that the Andhra Government s en-
abled to 1a1s¢ the flood bank level

Before I conclude I would like the
Government of India to reconsider or
rather to unearth their own proposal
to constitute a flood protection com-
mission for the Godavar valley In-
deed this 1dea of constituting such
an authority arose as an outcome or
upshot of the Godavan floods It was
only thereafter they had to thmk of
it for Assam also Unfortunatcly,
Assam and Bihar and their needs
gamned priontv mn the mind of the
Government and somehow, or other
Government seems to have neglected
or forgotton the needs of the Goda-
var1 valley I would like them to
take up that matter once again

In conclusion I may say that I am
not usually given to praising any
Ministry or praisitng the Government,
although I am on their side But I
can certamly agree to be able to pay
this compliment to this Mmnistry, m
spite of our hard feelings mn re=-
gard to the activities or the behaviour
of “a large section—I should not say,
the whole of it—of the personnel of
the Central Public Works Depart-
ment I am glad to say that it 1s this
Ministry which has come to give us
the greatest degree of satisfaction
during the last few years, especially
during the last five years It 1s this
Ministry again which has it in  1its
power to give protecion and to
provide social security of a kmd to
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the largest number of people in this
country, and it is this Ministry which
has made the largest contribution, I
believe, to the raising of the standard
of living of our rural people in the
country.

So, I wish to congratulate them. I
also wish to welcome the new Cabinet
Minister who has been my personal
friend, and who, I am sure, has been
a personal friend of a large number
of people in this House for several
decades, and I am glad indeed that
such a dynamic power has come to
help the other dynamic Minister Shri
Hathi,

Mr. Speaker: I shall now call Shri
Pattabhi Raman. I propose to call
Members in the following order. After
Shri Pattabhi Raman, I shall call
Shri D. R. Chavan from Bombay,
Shri Shankaraiya from Mysore, Shri
Barman from Bengal, Shri Hynniewta
—he belongs to the Independent
Group, and Shri Barrow has sent word
to me since he is not present in the
House now, hon. Members may please
tell him—, then Pandit D. N. Tiwary
from Bihar, Shri C. K. Nair from
Delhi, and Seth Achal Singh from
Uttay Pradesh, then Shri Supakar
of the Ganatantra Parishad, from
Orissa. Thereafter, the Deputy Min-
ister, Shri Hathi, will be called at
about 16.30 hours. Then, the debate
will go on.

I would like to mention one other
matter. Hon. Members who send me
chits will kindly indicate three things
against their names,—let the names
be written legibly as also the division
numbers-—-namely the State to which
they belong, the party to which they
belong, whether they have already
taken part in any other debate or
debates, on the General Budget, etc.
That will ease the situation, and I
need not call the same hon. Members
again. If time permits, I shall call
them. Otherwise, I shall call some
other hon. Members, and those hon.
Members will accept it.

Shri Supakar (Kambalpur): On a
point of information. You have said
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that the Deputy Minister will be
called upon to speak. Will that be
the final reply?

Mr. Speaker: No. He is the Deputy
Minister. The Minister might reply.
The debate will go on for nine hours.

14.14 hrs.
[MR. DrruTY-SPEAKER in the Chair]

Shri Pattabhi Raman (Kumbako-
nam): We are very happy to note
that there is an increased amount
provided in the Second Plan for Rs. 918
crores under the head ‘Trrigation and
Power'. 1 am one of those who
believe that any amount spent well
and properly in this department is
not only a very good investment but
also a long term investment which
will improve our country in every
direction.

All important rivers, I would submit
to start with, should become the
constant and vigilant concern of the
Union Government. Constant action
should be taken under the River
Boards Act, 1956. I say this because
eminent persons have appealed for
the need to link up the great rivers
from the Ganga to the Cauvery and
the Tamraparani in the south by
means of link canals. The Volga
Canal in Russia is a great .engineer-
ing feat, and for a little over a
thousand miles, we have the canal
there coming up right across the con-~
tinent and serving the great country
immensely in every way. It is very
necessary that we must have a similar
canal system in the whole of India.

The inland waterways will not only
be useful for irrigation purposes but
also for navigation purposes. The
great strain on the railways for the
carriage of freight will be relieved,
and the cheaper method of travel
and of carriage of freight will secure
employment for a number of agri-
culturists who are otherwise unem-
ployed during good ' portions of the
year.

I am sorry to note that on page 8

of the summary prepared by the
Ministry of Irrigation and Power,
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though there 1s a reference to the
canal system, it stops with the Goda-
var. You will note that we have a
particular tract of the country,
namely Chittoor, North Arcot, and
even areas right up to Madras, and
portions of Nellore District where
water 1s not available even for drink-
ing purposes It 1s very necessary
that the canal system envisaged under
the Plan comes right down not only
to Madras city but goes on to the
Cauvery and to the Tamraparam I
would appeal to the Ministry and to
the Central Water Power Commission
to take note of these aspects and not
stop with the Godavari, because mil-
lions of cusecs of water are going to
waste, as my learned friend Shn
Ranga has pointed out just a few
munutes ago, into the Bay of Bengal,
those waters can well be utilised for
the Circar areas, for Chittoor, for
North Arcot, Chingleput for Tiruttans,
right down to Madras I smcerely
hope they will make a note of it

It 1s also important to note that
the waters of many of the rivers m
Kerala are also gomg to waste into
the Arabian Sea For example, the
Kallar river will make all the differ-
ence to areas 1in Penyakulam,
Madural, and Ramnad which are dry
places, just as the Periyar river 1s
helping Madura: up to a pomt, like-
wise the Manimutha: I would appeal
with all the strength at my command
that the Water Wing of the Central
Power Commission sksuld take note
of this also and prevent the rivers
gomg to waste, and to utilise those
waters for the benefit of the arid areas
and also for 1nland navigation
purposes

There 15 the Krishna-Pennar scheme
which will benefit not only the
Northern portions of South India
but also Nellore District That
scheme has been on the tapws for
quite a long time, and I sincerely hope
action will be taken on that also

Coming now to the north—I do not
want to be parochial, speaking only
of the south—we are very sorry—and
I have had occasion to go to Washing-
ton at one time—that the Indo-Pakis-
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tan canal water dispute should
remamn unsettled I must place on
record that the attitude of Pakistan
18 not only unjust but 1s also unhelp-
ful It 1s obvious that our neighbour
wants Kashmir more for the purpose
of choking the natural water re-
sources of northern India, of Punjab,
Kashmur and other places I have no
doubt, that the enlightened world
will See through the Kashmur case,
and will appreciate to what extent
India 15 gomg to the help of Pakistan

under the World Bank’s scheme for
canal waters

The two Wings of the Central Water
Power Commuission, namely the Flood
Wing and the Power Wmg should
put 1n dynamic work, and work at an
all-India level They must all the
time have the entire Indian plan
before them I have no doubt that
they will do 1t I have already
referred to the flood waters, and I
hope they will also keep in nund the
mland navigation and the linking up
of the great nvers including the
Brahmaputra I find on going through
the report that the Brahmaputra 1s
another river which 1s pouring millions
of cusecs of water mnto the sea, the
Bay of Bengal, a good bit of it
could be brought towards Bihar, link-
ing up the miver Ganga and also
come down south

In this connection, 1t may also be
useful for these Wings to realise that
they have to fight the desert. So far
as the Sahara desert 1s concerned I
was astounded to read the other day
that French engineers have gone
several thousands of feet down to get
water mn order to reclaim the land
from the desert Here, we have got
water round about Rajasthan, and
we have got the Rajasthan desext
creepmg 1 at a great speed, not at
the Sahara’s speed, but at a speed
which is great enough to cause some
fright in us That desert 1s approach-
ing even Delh;, and 8o, we shall
have to avoid the desert I have no
doubt that by utihsing the waters of
the great mivers of India, the river
boards will fight the deserts, the
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Rajasthan desert and the other deserts
m India, creeping into other areas

I find that we have a large num-
ber of very good and efficient engi-
neers They have put in a good
amount of work and we are very
proud of the work done by them
They have excelled in so many hydel
projects and so many canal prBjects
and we are proud of their work But
1 feel that they are not put to as much
work as they can be We must
improve our record We must see to
it that waste and mshandlng of
funds, in whatever direction they
may be, should be prevented at any
cost It 15 a crying shame that there
1s so much enticism  about mis-
handling of funds whenever a big
project comes into discussion This
must be prevented at all costs, and
any action taken to put down mis-
handling of funds will be laudable
action

I also feel that there should be co-
ordmation between the Department of
Atomic Energy—I know 1t 1s a differ-
ent department—and the Ministry of
Irnigation and Power, because there 1s
no use in having a big atomic umt
for producing electricity where a
hydel pro)ect 1s anywhere near For
example 1n Neivelli where we are
likely to have a big generating station
—i1t won't be a hydel station—even
that 1s a place where the Department
of Atomic Energy could engage itself
There must be real co-ordination
between the Department of Atomic
Energy and the Mmstry of Irriga-
tion and Power They must see to 1t
that 1if any atomic unit for generating
electricity 1s put up, 1t must be at a
place where there 1s no hydel power
flowing

Fmally, I submit we must have a
really good grid system which will
link up the electricity produced by
the various hydel projects

Shri D R Chavan (Karad) Mr
Deputy-Speaker, Sir, I am very grate-
ful to you for giving me this oppor-
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tunity to make my observations on
irmgation and power

Irrigation 1s a very important
subject 1n our agricultural economy.
During the debate on the Demands for
Grants relating to the Food and Agri-
culture Ministry, all hon Members of
this House were vocal on one point,
that 1s, our agricultural production
must mncrease Many other ponts
were raised, like improved seeds, fer-
tihsers etc, but for increasing agr-
cultural production in the country, it
1s stressed that it 1s necessary to give
much more emphasis on irrigation So
irrigation 1s important from the poimnt
of view of agricultural production in
the country

India 1s an agricultural country
Agriculture 1s one of our basic in-
dustries and from that point of view,
irrigation assumes the greatest im-
portance for increasing agricultural
production The shortage in agricul-
tural production 1s a chronic problem
It 1s not a problem of today or of
about five years ago, but it is
a problem which has been causing
dalarm 1n this country since 1940 The
Increase 1n population and the short-
age o: fall in agricultuial piroduction
have been giving considerable alarm
to this country

From this point of view, 1t may not
be out of place if I refer to what Sir
Wilham Stampe, Irrigation Adviser to
the then Government of India, said as
far back as 1944

‘In planning a fight against
famine, we must “appreciate” the
situation 1n the military sense It
13 admittedly essential to increase
the total food production of India,
both extensively and intensively,
1n order to satisfy the needs of its
fast growing population if India
1s to survive perhaps the greatest
threat that has ever faced man-
kind Although this address is
intended to outline the principles
rather than the details of irrigation
planning, a few basic data must



6233 Demands for Grants

be quoted to underiine the magn:-
tude of the problem before us
The population graph shows that
m India, our people are increasing
by 5 millions a year The food-
crop-yield graph, moreover shows
a serious lag between the demand
for and the production of, food-
gramns Briefly, therefore, the posi-
tion 18 this, that by means of new
irrigation and improved methods
of agriculture including higher
class seeds, we have to grow addi-
tional foodgrains to serve two
purposes, to nourish the 5 millions
who are born every year, and to
raise the standard of nutrition of
two-thirds of India’s people’

That was the target that was laid down
by Sir Wilham Stampe long before
that 18 1n 1944 Since then, India
became 1ndependent (1n 1947) and our
Prime Minister said in the year 1950
that agricultural production m this
country must be increased Every
effort 1s made 1n that direction by
giving fertilisers and by giving im-
proved seeds, but unless i1rrigation
facilities are extended and given to
the cultivators, agricultural produc-
tion m this country will not improve

From this point of view, if a clear
perspective of the First and Second
Five Ycar Plans 1s taken, 1t 1s attemp-
ted by the Government of India to
give more irrigation facilities to the
people of the country It 1s said by
many hon Members that though irri-
gation facilities have been given to the
people of this country, they are not
prepared to take them I read a
report that was recently published in
the papers, which stated that irriga-
tion had become ‘irritation’ It |is
said, that irrigation has become irrita-
tion One of the causes that have
heen given for this 1s that the cultiva-
tors are not taking the water and 1rr1-
gating their lands, the other 1s that
the cultivators have no money to pay
water rates. It has also been stated
that cultivators are not prepared to
take water. The question is why
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When the Government of India are
making provision to give more 1rmga-
tion facilities to the people of this
country—I mean the cultivators—why
are they not taking 1t” This 18 &
fundamental problem that has got tfo
be solved

In my opinion, there 1s something
wrong with our planning That has
got to be detected In my opmnon, it
13 that irnigation facilities have been
given m places where they are not
needed and these facilities are not
given to those places where they are
needed and where people are pre-
pared to take water

An 1nstance to 1illustrate this, I can
point out that in my part of the
country, the Marathi-speaking areas of
the bigger bi-lingual State of Bombay,
Bombay-Deccan In that part of the
country, some of the irrigation pro-
jects have been completed by the
Government of Bombay So many
applications put in for water by cult:-
vators are pending Water has been
given, blocks have been distributed
and there are so many applications
pending that many people are craving
for water Why” Because this part
of the country 1s a chronic-famine-
stricken area and the people need
more 1rrigation faciities It 1s the
bounden duty of the Government of
India as also of the Government of
Bombay to give more 1rrigation facili-
ties, especially to this part of the
country which needs them wmore
From that point of view, I would hke
to submut, that this part has been
badly neglected

Some experts, engineers and others
have surveyed this area for extending
irrigation facilittes I would like to
read from the report of the surveys
that have been made by the Irngation
Commission that was appointed by the
Government of India 1n 1901-03 and
the subsequent surveys that were
made by Beale and Hill and the opini-
on given by the Superintending Engl-
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neer of the Bombay State, Mr Chaje-
kar, who investigated our Koyna Pro-
ject and submutted a report to the
Government of India There it has
been said about this area, Bombay
Deccan, of which I am speaking.

“This area falls 1n what 1s called
the rainfall-shadow area of Bom-
bay Deccan, that 1s, an area which
gets less than 20 inches of rain-
fall which 1s more often very
irratic It 1s thus an area of
chronic famines and, therefore, an
area on which irrigation will con-
fer maxiymum benefits ”

I am placing before this House the
substance of the conclusion that had
been reached by the Irrigation Com-
mission that was appointed by the
Government of India 1n 1901-03, and
also in the reports of the subsequent
surveys made by Hill and Beale and
also the conclusion reached by the
Superintending Engineer of the Gov-
ernment of Bombay, Mr Chafekar
This 1s an area which needs more
irrigation facilities

If you look to the present Second
Five Year Plan, you will find how
money has been distributed to this
rainfall-shadow area or the area of
the chronic famine The money that
1s allotted 1s Rs 32 9 crores for this
area while for Gujarat the money
allotted 1s 59 59 crores Taking the
population figures, the money that is
expected to be spent on the Marathi-
speaking area of the Bombay State—
I am referring to the bigger bilingual
State—is Rs 32 crores while the
population 1s 68 per cent; and the
money that 1s expected to be spent in
Gujarat 1s about Rs 60 crores while
the population 1s 32 per cent Look
at this disproportionate distribution
between the Marathi-speaking and
Gujarati areas of the Bombay State

If you look at the irrigation facih-
ties that have been given to the
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Marath: speaking areas you will find
that the best utilisation has been made
of the water by the cultivators of the
Marathi-speaking areas, the sugarcane
grown there has the highest percent-
age of recovery and the yield there
can be compared to any other yield in
this country I say that this dispro-
portionate distribution 1s an injustice.
Therefore, I make an appeal to the
hon Minister in charge to look into
this matter and do something for the
State from which he comes

When the present Irrigation Minis-
ter became the Irrigation Minister of
the Government of India, doubts were
expressed—misgivings were expressed
—in my part and 1t was said by many
a persons there that the Maratha
speaking areas would be neglected
because he, by his utterances in Bom-
bay has shown some little bias against
that part of the country As for me
I am not prepared to subscribe to that
view I know that he 1s a man of
undoubted ability I do not think that
he would be so petty-minded as to
neglect our areas I, therefore, appeal
to him that the people want lum to
look into this problem and give them
more 1rrgation facilities so that the
poverty-stricken cultivators of the
country may prosper

I am referring to one problem which
has not so far been referred to by
any of the hon. Members As I sub-
mitted, we have to look to the local
needs and the 1rrigation facilities have
to be given to those places where they
are needed most If we look at the
reports that have been submitted, we
can come to one conclusion that some
of the States are suffering from ex-
cessive irrigation For example, Pun-
jab It may be on account of the
wonderful canal system that 18 pre-
valent there or on account of the
situation of certain rivers But one
fact remains to be seen and that has
created a problem which must be
dealt with on an All India level. The
problem is the problem of water-
logging
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It was stated by Sir Willlam Stampe,
the Irmgation Adviser to the Govern-
ment of India 1n the year 1944, that
one of the greatest engineering pro-
blems facing all India today is the
question of water-logging, and its
associated evil or soil alkalinity He
says.

“So1l alkalimity 1s a phenomenon
caused by various factors far two
complex in their interaction to be
analysed 1n a brief address on irn-
gation Suffice i1t to say that due
mainly to (a) the diversion of
24000 cusecs (the aggregate flow
of the canals in the Ravi Jhelum
tract above) from the river beds
to the uplands and (b) certain
subtle and adverse characteristics
of the local subsoil (which I shall
refer to later) the ground water
cable in this zone has risen steadi-
ly for the last 20 years and over
a tract of many thousand square
miles 1s now dangerously near
(only 7/or so below) the surface
1 am reliably informed that as a
result some 50,000 acres are going
directly out of cultivation and
worse than that,—Due to alkal-
nity——the yield declined serously
over a much larger area Owing,
however, to the increasing irriga-
ted area commanded by new
canals, the dangerous extent of
the deterioration was not Zfully
realised for some time No won-
der therefore that the Punjab
authorities who have buwlt up this
vast canal system with such enter-
prise are now gravely alarmed.
To those of us who travelled the
Punjab, especially by arr, the sur-
face evil appears to be more
stronger than 1t appears to the
local residents”

This 18 what Sir Wilham Stampe
saud 1n the year 1944

Shri D. C. Sharma (Gurdaspur):
Now it 18 worse than that.

Shri D. BR. Chavan: My hon. friend
says that the things are worse now.
80, my submission to the House and
to the hon Minister 1s that so far
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Punjab 18 concerned, which is the
granary of India and supphies food to
the rest of the country, the water
logging problem has become very
acute Instead of allowing this pro-
blem to be dealt with by the State
Government, it should be tackled by
the Government of India For that
purpose, 1 submut that a committee
should be appointed to investigate and
explore the possibilities for combating
this evil which 18 gradually but im-
perciptibly eating into the vitals of
our agricultural economy Therefore,
this problem should be tackled as
early possible This 1s what happened
in the First Plan and the Second Plan
You make provisions after provisions
for increasing the wrrigation facilities
while this evil 1s gradually growing
Ths problem 15 not only in  Punjab;
1t 18 also :n my part of the country
where there are irrigation facihities

Of course they are in a smaller scale
there

It 15, therefore, I say that the pre-
sent Irrigation Minster should look
into our local problems and try to gaive
irrigation facihities to the people of
my part of the country The Koyna
Hydro-Electric Project 1s bemmg con-
structed It will generate sufficient
power I would ask the Irrigation
Minister to explore the possibility of
giving power to the rural area where
the people can pump sater from the
open wells and from the deep-set
nivers in the Deccan  So that if power
1s given at a cheaper rate, 1t can be
utilised to bring in more land under
cultivation and increase the yield.

Therefore, I make a fervent appeal
to the Minister to explore this possi-
bility In the first stage the Koyna
project 1s hikely to generate about
60,000 kws It 15 said that this is to
be taken to Bombay According to
the recent estimates appearing in the
Press, the present Bombay demand
for power 1s about 74,000 kws. If this
18 taken to Bombay, the cultivators in
the Bombay Deccan would suffer.
There is a lingering fear 1n my mind.
The hon Minister comes from Bom-
bay, though he 1s from Maharashtra,
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1s acclimatised to Bombay and is much
more interested 1n its cosmopolitan
character Therefore, I am afraid that
the power generated may be taken to
Bombay for the purpose of supplying
electnicity to the industralists and the
richer classes there and the poverty-
stricken people of Maharashtra and
the cultivators who are craving for
wrngation facihties will remawmn so
mspite of the First Plan and the
Second Plan being undertaken by the
Government for the purpose of carry-
mg on the planned and the balanced
cconomic development of the country
That 1s why, I appeal to the Minister to
look into this matter and I hope he
will respond and will not neglect the
interests of the part of the country
from which he comes

Mr, Deputy-Speaker. The following
are the selected cut motions relating
to various Demands under the Mmis-
try of Irrigation and Power which
have been indicated by the Members
to be moved subject to their bemng
otherwise admuissible —

Demand No No of Cut Motion
67 7 100, 697, 1030, 699, 700,
702, 1031 to 1033
68 1034, 1035, 26,202, 993 to
998, 1036 to 1040
69 1046

Polsicy regarding Mahanad: Rwer
Project

Shri Supakar (Mehsana) 1 beg to

move

“That the demand wunder the
head ‘Ministry of Irmgation and
Power’ be reduced to Re 1"

Sale of electric energy by the

Damodar Valley Corporation to

the Caleutta Electric Supply Cor-
poration

Shri Sadhan Gupta: I beg to move

“That the demand under the
head ‘Ministry of Irmgation and
Power’ be reduced to Re 1"
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Inadequate development of irriga-
tion resources

Shri L. Achaw Singh (Inner Mani-
pur) I beg to move

“That the demand under the
head ‘Ministry of Irmgation and
Power’ be reduced to Re 1"

Need to undertake small srrigation
works throughout Tripura State

Shri Dasaratha Deb (Tripura) 1
beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs 100"

Need to provide technical personnel
to Tripura for undertaking the works
of flood control

Shr Dasaratha Deb. I beg to move

‘That the demand under the
head ‘Mimistry of Irngation and
Power’ be reduced by Rs 100

Allegation  of corruption against
highk officials of the Damodar Valley
Corporation

Shri Sadhan Gupta- I beg to move*

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs 10¢”

Failure to develop minor wrrgation
schemes adequately

Shri L, Achaw Singh: I beg to
move
“That the demand under the

head ‘Ministry of Irrigation and
Power’ be reduced by Rs 100

Suitable steps for early completion
of Kunda Scheme

Shrl Tangamani (Madurai): I beg
to move

“That the demand under the
head Ministry of Irrigation and
Power’ be reduced by Rs. 100.”
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. rrigation and power facilities to be
given to the people of the Marathi
speaking areas of the Bombay State
in particular and irrigation facili-
* lities in general

Shrl D. R Chavan: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100”

Inadequacy of measures taken to con-
trol floods especwally in regions
affected by monsoon

Shri Warlor (Trichur): I
move:

beg to

“That the demand under the
head ‘muiti-purpose River
Schemes' be reduced to Re 1.”

Absence of any new rwer valley
schemes 1 Kerala

Shri Warior: I beg to move:

“That the demand under the
head ‘mula-pul pose River
Schemes' be rcduced to Re 1"

Slow progress of Koyna Project

Shri Nanshir Bharucha (East Khan-
desh): I beg to move

“That the demand under the
head ‘Mulli-pui pose River
Schemes' be reduced by Rs 1007

Neglect wm givmg due trrigation
facilities to the Bombay State

Shri Jadhav (Malegaon): 1 beg to
move:

“That the demand under tne
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100.”

Fatlure to proceed with the Ganga
Barrage Scheme beyond survey stage

Shrimati Renw Chakravartty: I beg
to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100.”
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Inadequacy of measures to resuscitate
the rwwers m the Weltaic Region o3
West Bengal

Shrimat! Renu Chakravartty: [ beg
to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100.”

farlure to stop erosion of the town
of Tak: and Basirhat on banks of
Rwer Icchamati

Shrimati Renu Chakravartty: 1 beg
to move-

*That the demand under the
head ‘Multi-purpose Raver
Schemes’ be reduced by Rs 100"

Failure to gwe suffictent emphasis on
manor rrigation projects

Shrimati Renu Chakravartty: I beg
O move.

“That the demand under the
head ‘Multi-purpose Rawver
Schemes' be reduced by Rs. 100.’

Failure to integrate the plans of wrri-
gation undertaken by the various
States and Central Mwistries

Shrimati Renu Chakravartty: I beg
to move:

“That the demand wunder the
head ‘Multi-purpose River
Schemes’ be reduced by Rs 100.”

Lack of integration between the Cen-
tral and State researches

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100.”

Possibilities of the Parmbikulain and
Sholapur rwer schemes in Kerala

Shri Warior: I beg to move:

“That the demand under the e
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100.”
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Speeding up of the Idikki Project
Shri Warlor: I beg to move:

“That the demand wunder the
head ‘multi-purpose River
Schemes’ be reduced by Rs. 100.”

Failure to 1nclude Pannwar and
Pamba Schemes for :mmediate execu~
tion

Shri Warior: I beg to move:

‘“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs 100.”

Constitutton of a flood control board
in Kergla State

Shri Warior: I beg to move*

“That the demand under the
head ‘Multi-purpose Ruver
Schemes’ be reduced by Rs. 100.”

Failure to stop corruption and wast-
age in the implementation of multi-
purpose rwer schemes

Shri L. Achaw Singh: I beg to
move:

“That the demand wunder the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100

Inadequacy of the measures to con-
trol flood during monsoon season
Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Irrigation and Power’
be reduced by Rs, 100.”

Mr, Deputy-Speaker: All these cut
motions are before the House.

2-45 hrs.

Shri Shankaraiya (Mpysore): Mr.
Deputy-Speaker, Sir the development
of nrgation facilities and the genera-
tion of power are two important items
in the progress of any country. I am
glad to know of the importance given
to these two items and the progress
of the country would greatly depend
upon the development we make here-
'after. I must congratulate the Minis-
try for having taken the initiative and
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made some progress in this direction.
Deficit as we are in foodstuffs, a
systematic development and good use
of irrigation facilities will go a long
way to solve this problem and make
us self-sufficient. The scheme has no
doubt been there but the progress that
has been made with regard to irriga-
tion, I am constrained to say, has been
very slow. N

Several schemes have been drawn
up for the generation of power and
they have all been included in the
First and Second Five Year Plans.
Here also the progress has been
slow and 1t does not make me pessi-
mistic but, if earnest and enthusastic
attempts are made in this direction
we will have achieved our objective.

With regard to these two items,
Mysore was the first to reahse the
importance, 1t has been the pioneer
m this direction It started the gene-
ration of power 1n a small scale at
Sivasamudhram Then Shrivati Val-
ley and Shimsha Projects were deve-
loped All the three projects have
been working now With the meagre
resources at their command before
integration, the State Government of
Mysore developed all these three
generating stations They not only
utilised this poyer for the develop-
ment of their own industries but this
development has helped a great deal
for the location of the Central Gov-
ernment’s heavy industries, particu-
larly Aircraft Ltd and machme tools,
& Bharath Electronics industries and
several factories that have been locat-
ed there Thus the Central Govern-
ment has been very much benefited.
But, of late after integration the
progress that has been achieved and
the development that has taken
place has been very slow.,
Several schemes have been
sent by the State Governments;
they have not been able to invest
money out of their own resources.
The Central Government no doubt
accepted some of them and included
them in the Plan but the progress has
been very slow The Mpysore State
did not utilise all the power that was
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generated there for itself; it was
generous enough to concede to the
wishes of the Andhra State, Bombay
and Madras This generosity on the

of the Mysorians, I may say, has
landed them in suffering. Many of
the people, local people, who were
willing to start some 1ndustries are
put to great hardship due to power
scarcity and they have been refused
permission. Many industries which
ought to have been started have been
withheld for want of electricity.
That is why I request the Central
Government to pay particular atten-
tion to these schemes.

In fact, I would like to bring to
the notice of the hon Mimster that
with the Sharavathy Valley project,
where the geophysical survey has
been completed and the scheme is
also 1n progress to a certan extent,
power to the extent of 7,00,000 kwt
could be generated here It 1s already
a running station There 1s no need
to incur any expenditure for explora-
tion or any other survey They have
got the technical staff. They have got
the men, material and also techmcal
personnel It 1s easy for them to
start this scheme and generate power
with very lttle cost and very little
effort I do not know why it 13 bemng
delayed.

In this connection, I would also
request the hon Mimster not to take
a parochial view of these matters
because when power 1g generated it
will not only be to the benefit of
Mysore State but it will be for the
use of whole of India, the neighbour-
ing States It can never be a mono-
poly of Mysoreans themselves That
8 why, I say, in sanctioning these
schemes they should not tske a
parochial view saying that only a
particular amount can be given and
they cannot afford to pay anything
more for this particular State for the
development of these schemes. They
must be liberal. They must under-
take these works themselves and
fully finance the whole thing, so
that power is generated not only for
the Mysore State or for the se of
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the Mysore people, but for the benefit
of the whole of the south.

Then, there is a proposal to trans-
mit this power generated st Shara-
vathy, that 1s from the Jog Falls, to
Bangalore, A spill-over line of
single  circuit to the extent
of nearly 175 miles or 200
mles 1s under contemplation and a
scheme has been prepared and sent.
As 1 sad, throughout the
whole State there has been scarcity
of electricity For want of putting up
tnis single circuit ling, even though
power 1s available we have not been
able to transmit it to important indus~
trial centres in the Mysore State,
Therefore, top priority should be
given to thig work so that this line
may be put up and power generated
there may be distributed to the
industrial centres It is not only the
big industries that are affected, even
smalil-scale industries and domestic
consumption are demied the use of
power

I hope the hon. Minister will give
top priority to both these schemes—
the Sharavathy Valley Scheme and
the laying of transmussion line single
circuit from Shimoga to Bangalore.

There are other schemes which
have been submitted, With regard to
the Smimsha scheme, even though
power 15 generated there they have
sent a scheme for enhancing the
production 1n the same station by
which the cost of generation would
be very much reduced, Whereas the
output would be more. Instead of
starting two or more schemes if they
only try to develop this old project
they will be able to generate more
power at a cheaper rate than in any
other place and quickly also.

At Coorg there is another project
called the Barapole project, which
has been agitated for both by the
former Coorg Government and, after
mergeyd by the Mysore State Govern-
ment. At is an important project. It
that project 1s completed, it will not
only give a good amount of power
but~it will also facilitate the irriga-
tion of land for agricultural purposes.
Nearly 30,000 to 40,000 acres of land
can be brought under cultivation. It
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will benefit not only Coorg or Mysore
State but also the western parts of
our country, namely, Malabar and
Kerala Why I am making this sug-
gestion 1s, all these important generat-
ing stations should be developed 1n
order to see that the whole of South
India 1s covered and supplied with
power that i1s generated at these sta-
tions

In thigs connection I would like to
suggest that grids should be formed
for the generation and supply of
power If a link 1s made of these
grids with their centres at a dis-
tance of 100 to 150 miles the whole of
South India could be supphed with
electricity and there will be no
scarcity at all Even if in one centre
there were to be any failure on
account of any other reason the
supply could be continued wnthout
being affected at the other centres

From Tungabhadra project to
Sharavathy, Barapole, Shimsha,
Mettur and Pykara—if these grids are
formed and lnk 1s given to the<e
grids, they will be able to supply
¢lectricity to the whqle of the south
If electricity 15 developed out of
Krishna and Cauver: rivers even the
whole of Andhra would be covered
Thus, practical'y the whole of India
south of the Vindhyas will be com
pletely supplied with power I would
reguest the hon Mmister to look into
these facts and see that power 1s
generated not only for the sake of
Mysore or any other State but for
the general use of the whole country
“They should give top priority to this
Homeoraraon Saravath1 Valley pro-
ject which supplies nearly 7,00,000
kwt of power That 1s the biggest
project that has to be undertaken
All speedy action should be taken to
see that 1t 1s completed as early as
possible It would not take§ much
time It can be done within course
of one or two Yyears Instead of
taking up any new project which
may take 10 or 15 years, this could
be developed within one or two
years The techmcal personmel is
there and the whole scheme 18 ready
The only thing is, you have to get

31 JULY 1957

Demands for Grants 6250

the machinery and fix it up That is
why I want the Minister to see that
all 1mportance s given to
Homeoraraon, Sharavathy and
Tungabhadra projects

With regard to irrigation facihities
I would like to point out one thing
So far as Cauver: water 1s concerned,
except during the flood season 1t 1s
made use of even to the last drop, on
account of the commitments with the
Madras State for the supply of a
‘particular quantity of water The
Mysore State has not been able to
make full use of this Cauver:1 niv
water Though they have been able
to develop some of the minor and
major projects like Nugu Valley
Project and Bhadra Project, still
they have not been able to bring all
the un-cultivated areas under culti-
vation Mysore 1s still a deficit area
with regard to food There 1s scarcity
of water The State has been making
some progress but not to any satis-
factory level The waters of Krishna
and Cauver:i rivers are allowed to
be wasted They go into the sea
without being exploited 1 would
request the hon Mimster and the
Irrigation and Power Commisaion to
sec¢ that the water of Krishna river
15 taken towards the south and linked
with Tungabhadra and Cauven
rivers so that a net-work may be
carved out and full use of Krishna
river may be made for the benefit
of the whole of this area

I may add that the added territories
of the Mysore State are very back-
ward both 1n regard to industry and
transport and communications If
the Sharavathy and Tungabhadra
projects are developed for generation
of power, and 1f the Krishna river
water 1s made to flow towards the
south and allowed to be made use of
by Mysore State, 1t will'go a long
way to reconstruct Mysore State, and
1t will not only be to the benefit of
Mysore State but to the whole of
India

15 hrs,
One more pomnt [ wish to state
and that is this. With regard to

Tungabadhra Project, I wish to state
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that only one machine to the extent
of generating 9,000 kilowatts of
¢l ctricty has been installed, though
there has been a capaaity to a very
great extent It has heen intended to
mnstal 4 more machines, one on the
left side and 2 more at Hamp: If this
18 expedited, the water will go a long
way and the power that will be
generated there will be of immense
use to the second shipyard that 1s
going to be located in the west coast

For the requirement of water and
electricity, development of this
scheme would be absolutely neces-

sary

With regard to the Tungabadhra
project, I wish to bring only one pomnt
to the notice of hon members and
then close my speech

With regard to the water contribu-
tion or the development of betterment
levy, I would like to associate myself
with the wviews expressed by my
hon friend Shri1 Ranga that the levy
should be commensurate with the
capacity of the ryots to pay them
If a high amount or a higher rate 1s
charged then the cultivators feel
that they will not be able to pay and
the scheme will have failed, becausc
the land that has becn converted into
a cultivable area will still remamn
fallow and there will be no tenants,
no farmers or cultivators to cultivate
this because of the inability to pay I
thercfore request Government to
sec that the levy or the contribution
to be takcn from the farmerg 1s
reasonab’e, and when once they are
developed, then we can think of
extracting something more from
them At the beginming or mn the
mitial stages there should be a reason-
able amount of levy so that 1t may
induce the farmers to take to cultiva-
tion

Shri Barman (Cooch-Behar-Reserv-
ed-Sch Castes) Sir, this important
Mimastry has got three important
wings—the water wing, the flood
wing and the electricity or power
wing I shall mention today two sub-
Jects which are uppermost in my
mind—one relating to the flood wing
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and the other relating to the water
wing

At the outset 1t may imply that
the subjcct I am going to mention s
nct directly under the responsibility
of this wing But, for that reason, 1
want to mention, Sir, that this parti-
cular subject 15 a subject matter also
of this ministry as will be seen that
the North Bengal Flood Control
Adwvisory Commttee 15 selzed of this
subject-matter This subject relates to
the National Highway No 31 that
passes through my constituency—
the district of Jalpaigur1 and Cooch
Behar Assam members are witally
interested in 1t because 1t 1s the only
hink by road and also by railway of
Assam with the rest of India During
the devastating flood of 1850, both
the railwav and the national highway
have been shattered to pieces Though
the railway, after spending crores
and crores of rupees have made it
serviceable year after year or every
alternate year, this National Highway
No 31 1s absolutely cut off since the
year 1950, so much so, that during
more than six months of the rainy
season, not a single car, even of the
government can proceed beyond that
place It 1s absolutely cut out

Now, I must confess that this
Ministry has done a lot to reap the
damages of flood that has been caused
in the northern part of West Bengal
For the protection of important towns
money, not 1n lakhs but in crores, has
been spent My grievance 1s, that in
a matter where the eastern frontier
is vitally concerned, a river, which 1s
not so much powerful as the other
rivers hke Brahmaputra could not be
brought into control by this Flood
Control wing of this Ministry The
raillways, the States and the Central
Government who are connected
with this National Highway, have,
year after year tried to survey the
different alignments but their diffi-
culty 1s that, unless the river can
be controlled by engineering feats,
and money 1s spent for that purpose,
1t would be useless waste to build &
bridge on this National Highway.
There 1s our representative in the
North Bengal Flood Control Advisory

’
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Committee whose meeting was held
on the 30th March 1957. It is our
information from him that as India
Government is cutting down the
allotment, therefore, it is doubtful
whether the matter will be taken up
at all. My submussion to the Ministry
is, so far as the river Torsa is con-
cerned, that matter should be taken
with topmost priority. It is not only
important from communication point
of view but the whole of the eastern
frontier is absolutely cut off for use
of traffic during the major part of the
year. If certain contingencies arise
now 1n the eastern frontier not a
single vehicle of whatever type may
cross that river or proceed towards
the eastern frontier.

The second thing that I want to
place before thig House is that all
these ancillary ministries are import-
ant, 1n our point of view, mostly re-
garding the production of food. It
is for this purpose that these river
valley schemes have been given the
utmost mmportance 1 am not at one
with others who say that the progress
has been slow. Certainly m the exe-
cution of these big schemes, nume-
rous difficulties have cropper up
later on, and they have to be tackled
and naturally the target dates have
to be staggered back But after all,
we have done things which are being
praised by important personages from
outside India and within the country
also. I doubt whether anybody can
express an opmnion that we have not
progressed I am unhappy over one
fact. After the schemes or the pro-
jects have been completed or are
nearing completion and some of the
projects are ready to give water for
irrigation purposes in order to produce
food, there are two sorts of com-
plaints Many Members today also have
expressed the fact that in some cases,
agriculturists are not ready to take
water because of the high water rate.
X am particularly mentioning the case
of the Damodar Valley. We know
that in 1955, the D. V. C. was ready
to give some water for irrigation pur-
poses, but that was not taken, In

81 JULY 1957

Demands for Grants 6254

1856, as we find from the reports
published by the D. V. C, it was
ready to give water to the extent of
14 lakhs acres of land. But only lea-
ses for 16,000 acres of land were con-
tracted, but ultimately water was
taken only by 11,371 acres.

In 1957, the D.V.C. report says that
1t offers irrigation facilities to 191
lakhs acres. We do not know whe-
ther this facility will be taken ad-
vantage of because of one difficulty.
There is, of course, the question of
legal enforcement, by which those
who own land in that area are oblig-
ed to take water and pay taxes. But
here we have to consider the matter
rather calmly. If we do not give
water because the agriculturists are
not ready to pay the water rate, what
18 our loss” Because the water faci-
lity 1s not availed of, no kharif crop
1s grown and we are forced to im-
port foodgrains from outside in these
difficult days of foreign exchange.
Of course, there are financial consi-
derations, but taking the worst point
of view, if we do not give water to
the agriculturists because they do
not agree to the rate which the D.V.C.
wants or other river valley authori-
ties want or the State wants, ultima-
tely we lose 1n food and we are put
to difficulties regarding our finance
internally and externally. My sub-
mission 1s that only the administra-
tive cost, the incidental cost of col-
lection, etc should be charged, and
the agriculturists should be given
water. They should know by practi-
cal example how much more food is
grown m their flelds by taking water,
so that gradually they will concede
to pay more taxes and water rates.

The D. V. C. says, “We are ready
to give water, but the Stades are not
ready to take it.” The States say, it
18 for the agriculturists to take water
by paying rates, but they are not able
to pay so much rates. If we spend
in this way our valuable water re-
sources, it will ultimately be a loss
to the State as a whole and the main
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objective of producing more food 18
nulhfied I submit that this matter
requires urgent consideration of the
Government, so that the problem
may be solved Considerating the di-
ficulties of the agriculturists, giving
some consideration to theiwr psycho-
logy, I submit that only the absolu-
tely necessary cost involved m
maintaining the canals, etc and other
incidental cost, with very little profit
should be charged at the beginning,
so that the agriculturists may take
water and become used to it The
question of paying off our foreign
debts or other capital expenditure
etc over the scheme may be consi-
dered later on It will be easy to
have the money realhised gradually
But we cannot neglect this matter,
because our valuable water resources
go to waste

Shri Hynniewta (Autonomous Dis-
tricts—Reserved—Sch Tribes) Mr
Deputy-Speaker, Sir, only a few weeks
ago, the newspapers in the country
were full of headlines and reports
describing the opening ceremony of
the Umtru hydro-electric project
situated 1n Assam I have scanned
through all the papers and the lte-
rature supplied by both the Central
Government and the State Govern-
ment of Assam, so that I would not
miss anything I was informed that
the electricity generated by that pro-
ject wall be given to certain districts
in the plains of Assam, predormnen-
tly inhabited by the Assamese-speak-
ing people who constitute the present
ruling class in Assam

For the information of the House,
I would like to say that the Umtru
hydro-electric project is siutated 1n
the Khasi-Jaintia Hills district. where
the Khas: tribe has been living for
centuries together, repelling all eff-
orts to oust from that area In the
reports, the newspapers missed oOne
very mmportant thing in that they
failed to see that the inauguration of
the project failed to evoke any en-
thusiasm from the local tmbal popu-
lation and that 1t did not a1l to evoke
their hostility to the project. Before
anyone 1n this House or outside would
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come forward holding the missionaries
or any nmusguided extremists respon-
sible for it, I would ask him to tarry
a little The reason is not far to
seek

As I have said just now, the pro-
ject 13 meant exclusively for the plain
districts of Assam I ask then, is
there any justification for the tribal
people to feel enthusiastic about this
project, which 13 meant to do noth-
mg good for them? The Assam Gov-
ernment, with the approval, I am
sorry to say, of the Central Govern-
ment, has seen to it The Assam
Government 1n the last ten years of
its administration of the tmbal areas
has intentionally kept the tribal peo-
ple industrially more backward than
they were before the dawn of free-
dom, so that they cannot utihse this
generated electriaity should it  be
made available to them under the
pressure of public opmion or the
Central Government In the Assam
Government plans, no provision
was made, no thought was given,
to use a part of this electricity for
uphifting the standard of living of the
tribal areas It is all aimed only to
supply electricity, in the words of the
Secretary to the Assam Government,
to “the Gauhati region, inadequately
served, and several industries have
been waiting supply from the Umiru
project” ...

Mr. Deputy-Speaker: The hon
Member should not confine himselt
only to the criticism of his State Gov-
ernment There are Members
there who can cnticise that He
can here point out the deficiencies
that he might feel in the development
of his own State, but 1t 1s not our
business here simply to criticise the
Assam Government all through the
speech he 1s delivering

Shri Hynniewta: I just want to
submit that the Central Government
has not given much thought to these
problems

_ Mr. Deputy-Speaker: Yes, he might
criticize the Central Government.

Shri Hynniewta: Because the grants
for these projects come more or less
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under article 275 of the Constitution

of India, and the schemes are pre-
pared by the Assam Government and

approved by the Central Govern-
ment.
Mr. Deputy-Speaker: When the

Central Government approves them
it takes upon itself the responsibility
of carrying them out, and if it has
not done so it is responsible. But
, the State Government is not here to
defend itself and therefore the refe-
rence to it may be avoided,

Shri Hynniewta: I want to bring
these things to the attention of the
Minister in charge of Irrigation and
Power, so that these grants which
are given under the Constitution of
India may not be wasted and the Di-
rective Principles laid down by the
Constitution are fulfilled—and that
is to raise the standard and the level
of administration of ‘these scheduled
areas.’

I wish to submit that the Umtru
project has not brought any good to
the tribal people at all. It has cost
them rather a great deal, because to
have this project large areas of land
had to be acquired; and these lands
are the rice fields, orchards and fore-
sts from where the tribal people ob-
tain their firewood and practise jhum
cultivation. They get nothing as a
benefit in return for the loss they
have to ineur in respect of their lands.

A few months back another pro-
posal was made, and this was done
with the knowledge of the Central
Governments. 1 have read about this
proposal in a note sent to us by the
Minister in charge of Irrigation and
Power, and that was to construct
the Barapani dam project. Under
that scheme eight sq. miles of fertile
land, where rice and other things are
grown, will have to be submerged in
order to construct that dam, and
another area of eighty square miles
will be turned into a catchment area.
The proposal raised a storm of pro-

81 JULY 1957

Demands for Grants 6258

test from the tribal people, and I am
very happy to say that the Assam
Government have decided—I do not
know, perhaps, the Central Govern-
ment also may have approved of it—
that this proposal be withdrawn.

Again, in the game note sent to us
by the Minister of Irrigation and
Power, to which I referred earlier,
he has mentioned among a number of
irrigation projects finder investiga-
tion, the Kupli dam project, which
also falls in the same district of Khasi
and Jaintia Hills, and is meant main-
ly for another plain area of Assam,
namely the district of Nowgong. And
it would be a natural thing indeed
for an Assamese Member like Shri
Kotoki to urge for its immediate con-
struction and for a Tribal Member
like myself to opose it, because it
would lead to the same adverse ex-
ploitation of our lands.

It is hardly necessary for me to
emphasise the indispensability of
land for the preservation of the iden-
tity of the various tribes. That the
Tribals in the eastern part of India
have been able to exist with their
distinctive culture, ways of life and
traditions is due to the fact that they
were able to keep their land intact.
As history has proved in the case of
the Red Indians, these Tribes, small
as they are, will face extinction the
moment they lose their grip on their
Jands I am very glad to say that
the Congress leader so far who fully
appreciates this fact is the Prime Mi-
nister. In his speech in the Tribal
Conference held at Delhi in 1952 he
exhorted the plains people assuming
charge of the administration of the
Tribal areas “not to take away their
lands”—meaning the Tribals lands.
But strangely enough, it is the same
State Government swearing allegiance
to the principles and teachings of the
Prime Minister that is depriving the
Tribals of the lands through the
agency of the law which as a matter
of fact is meant to protect them, I
regret that the Central Government
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have allowed themselves to be mis-
informed, and misled perhaps by the
Assam Government in all matters,
including the initiation of projects. I
hope in the person of the new Minis-
ter of Irrigation and Power we, the
Tribals, will have a friend, a sympa-
thiser and a protector of our rights
and interests, who would no more
~ honour the words of the Prime Minis-
ter in the breach. I hope also that
the Prime Minister will not forget
his words and that he will start tak-
ing more interest in our affairs and
see that his policies fiplemented.

We do not want projects that will
result in the loss of our lands. That
is not the way of raising, as men-
tioned in the Constitution to which I
have referred a few minutes ago, “the
level of administration of the Sche-
duled Areas” and of protecting the
Scheduled Tribes “from social injus-
tice and all forms of exploitation.”
We do want to progress shoulder to
shoulder with the rest of the coun-
try. But it-must be noted that no
progress can be promoted from the
top by means of big Bydro-electric
projects. The tribal economy should
first be raised before such projects
become the hand-maids of our wel-
fare instead of raiding centres of our
rights and interests. We have no ob-
jection if such projects will also bene-
fit our brethren in the plains after our
interests are first served. But cer-
tainly we will never allow ourselves
to be used as Guinea-pigs, and we
want that the humiliating treatment
meted out to us in the past should
be discontinued, through persuasion,
and, if that fails, through the inter-
vention of the Centre. I trust our
faith in peaceful means will never
be reduced by lack of symapthy from
this House or from its executive. .

I want also to draw the attention
of the hon. Minister and the House
to another fact, and that is that the
Tribal areas are having great insuffi-
ciency as far as food produc-
tion is concerned, and large areas
are lying uncultivated because
of the lack of capital and ir-
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rigational facilities. Areas under cul-
tivation, as I have pointed out, are
being acquired and used for other
purposes which are not meant for
raising the food supply nor for the
good of the tribal people. According
to the figures supplied to us by the
Ministry, out of 37 small irrigation
projects in Assam, only 7 are situated
in the Tribal areas and out of Rs.
111,12 lakhs allocated for the pur-
pose, only Rs. 6.69 lakhs have been
allocated for the Tribal areas. The
need is very urgent. There is grow-
ing scarcity of food in the Tribal
areas, especially in the district from
which I come, due to the fact that
our trade relations with Pakistan
were cut off after the partition of the
country. People in the border are
suffering and their sufferings are in-
creasing. Now, they are, more or less,
in famine conditions. So, it is meces-
sary to rehabilitate these people in
other parts of the district. We have
large areas of land. We can easily
rehabilitate these people in those
areas provided we get help from the
Central Government and we provide
them with capital and irrigational
facilities.

One more point that I want to im-~
press upon the House and the hon.
Minister is that peoples’ representa-
tives should be consulted in the cho-
osing and framing of the various pro-
jects. The District Councils consti-
tuted under the Constitution of India
should also be associated in the fram-
ing and implementation of all pro-

jects in the autonomous districts. I

hope the Minister will also pay a
visit to our Tribal areas and get first
hand information of the conditions
there, '

afea gro @t faar @t (Fafar) -
IR ST, @ A gy § i
0T et fafre (d=r qur fagy
WAET) & AT AMRAT § R 9 oy
T T FTA AGT S F Qe Hww
fear § 1 & wrza AR W (Staw
9999 A1) F AT FA4T T

 foerg fee sfoiam sic e & faaw
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[¥Fe7 aTo ame faardl)

& a1 a7 & ¥ fafara etz (794)F
¥ oy fafas &1 qdfiade (awA)
ft gar 1 gafer N g fafy
AR TR &, vy §1 1 Qg
T g, A7 AT g% woweA (f-
BT ) AAIE g9 X QT & AT |
AT 4% Srzw LT AR § oY g
qT U AGT  E A —agd
e (weae) sav—fEar mar
§ iR dvTama $nr 9 ¥
v famdr gwrdt &g (7 91M)
&3 e T, frac Fanw d
fe 271 7 ag7 wlaw gt W am
g wmm ) AY Fza 9 feard
agT WEed e § 1 WA e
q .t frmr 911 AT T o TIR A
art Ay @Y &, 9 i FOr ST 9,
ot @z ot 7 57 sy, qveg afz faaré
#r gaf@ =r3ear a7 17, q1 ™
7 qgz A%T INEA 43 A § WY
FAET ATT FWHEN T §1 aEATE |
%zn foa 19 fafadt ax famer wifoes
woE f2a W3 TEAT & A 2@ v
warg A &1 e & or
ferz frt  (WewE) A G T T
g 1 az as frav 3 swaww o
Fra g T & @ fad @
ARNT WM ¥ TRT B IR TN
(fazetr @z1) T sevq g7 &, faor
Fom T g g OF @Y 2@
7 91 =mm g g ow g oav
T @A T [ FHOF A AHEA
a0y &, 7 9é g€ & s
vér ft i w3 st w0 § AT
o1 ¥ § 1+ Nfww wqw owem wd
f& ¥ == T (T wTan)
%8 1A 11 A w4t § 1 7 Al
TRF i e g fs T
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aaswg & oYe gA TR (wyfe)
UF | WA qwAl o W K
GT AT A T ETH GIA AN
N g9 & IRy § WK g FW
W framgds s gREifaES @
AXATE | FAEETTH F A9 FY OF
IRTETT AT ATFAT g WK I ANAA
R qFE & § 1 @R &
faadT ad@ |t 39 Y 7@ A7 fay wan
AT |y g AT I OF A
FT FTH TATAT AGT AT | FH IE &
agr a1 o fr Sedt grwar Wi e
mEET Fraaw gl FdAME
T TIATA  FIFF T A7V ST WA
FYora 219 1 @ & 07 T A g i
39 7 fanw sirem £, 379 7 g7
g7 an W q foam ae o g w7
AT IO I A KT g fm o
g, «F1q F 3T F1 AT 1 AIAT A9
Y q T #4ife 7 A @i qT, A
g ¢ & vz (wAnfrm) =
wifsnr <6 g1 3 1 €ro Yo #Hro
AT FT AMA T G F
Sw A g fom a1 woE wEw
g oz oz & feadr & anfi
g frdt ol e
oY FT AR A G AT | F AT g
fir @ & £1 M7 Wd wWA A
@ AR O JIE GAT £ qYAT FLA
TEY gW, FW &7 AAT | Atz W
a nar fear o wenr age TR
gnit ' aga A arfaar 73 & sndr )
9T WY F o7 7 fear  ar sfaws
T Y, w2 wIAwdw (39)
i oYt & o wfus g o ww
Hrmadter v W TR
g for st gahifmast Sfiee g o,
AR fafeder & SmfeRom
(TwFag 91E) 97 v, I§ & F @
I wgi v A 1 #r€ = fefaea
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oY 7t forar v e fawfon gk
@ ag e

o { OF Y ar) o1 s w5
areen g fomer fie faee & fodt g
wer g 1 fag wr ow ay fee
¢ forw #1 g Wi 7 fagre we &
g 9 qqET ) B AT Y T
2 foft & gx sewa S 3@
o gfew & ogwcht § 1 9 fagw
R aEats § SR 99 T JreT
faq 7t a7 wrar @ ww Aw gw WvN
Y e #r gfaand we 7 &
£ 1 |TaY {agR & a7 9247 § 57 F1EAw
Tx @A " fawar § 6 A fage |
2 T, A TF I ST AR G q7
ar faemT & | st agy fudie wrer qrar
7 foeht &, ot e wwt A fag &
furite Tatie St ¥ fod ot ) firt
qaT 8, NTEAe uY W & fwg fade
At e dfom . 99
afrar q B A e w47 & i -
g Zr1 s g ey ol s
(drer=r sARr) & v s g E A
a3 § ATF FHA | FAAY afpar, gady
gt w7 AT T w77 e
v s AfrrAvar §  forer
T TR € 1 g9 X wfyw wedr
I wifirs Jeariy s AR fgmgmam
qF gAd =8 g wG AN T AT
g fr 3w & *1 wv @77 F7 fKar
T T AT QIRATEAT (7)) ITCFE
o8 ¥ EFT AR A FT @ R
qZ 9% T AW | WY fEwelt I
g w7 gRiY IW 9T 74 fAm g vy
%9q 9% feetare @ai I3 gt
I WIW  HIRT JTAE AHTH WA~
af § gEdr A s qwar @ 1 T
B T wre g & w w5 T
Y T RE | WIIWNA TE @
A qu & fear v @ § w0 W
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7 fgm gwar g e d=ar w7
T F weTT WIOHT IR W &7 AT
fwe v w7 sadRe A ey
TPT AR 9T AT ) TF & It W
At wrrer & o grar i fagre wfs
ur fefefre qfc v (warare &7 67)
&. wvererg afrar § sdrer &t star grar o
waxn frarar gfamr a7 = afewn
@ &1 a7 7Ty § e wfes faw
¥ fx 777 o7 w5 wer g Y
or aadaz § oot 45T S AT &Y
forr 7 fr gz O v Freg A >
SE I L A B R O R
oY T FEEY F PG R A § Aiw
T ot v sarefRw e £
THT 7HAY BT ETA | Y § Y FAR
T 3@z A", (Fr s G drar §)
"7 AT wT At N w gy T Ao
Zl rEm g AT T
foradt g¥r § , BT URET F7 av
A0 I 97 W FT 713 007 Wi
wamEre g oq ¥ for aga
& T BT UFIT F GEA NI )
77T 97 At frzdy Fre w7 w9 Aiv A
FmT AR AW W A A
AR AT AT I B AT TR AT
o fio ATo ¥ WEfty &%7 TT  #wA
2 1 SPTAY OV NTT & AT AT
g 37 1 = fevere gre waE § oW
FAGeTT S mad . S gy a1
st gfrpsg o8 & swar @ feewrer
WTOFT 3G § & o7 =iy 1wy Fy
afsmw FwiEe (S weEir) ft
sware o agr g7 F e (sAiw) s
& AHAT § | WEETH IT WET Y
F qArT2aT g Sfew § Wiy #Y a9
feamr sz g o ow & ) wiaw
qAA  qET WAHT ITT & qI0 |
g 7 917 F FE wles a0 e
¥ ¥ {77 fady a7 JqcEwfesy
(ww wgwr(r wfafaar) i e 9%
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smawt faerfY | owwa AdT RWT
Fovafea a7 I TAATT wNF FAT
% & e § Wi 3 9 fowee s
FATT T &, INX 7H weg v
W FET AT FT ERAG | § wtwar
g f5 ura 9% qamer ¥ £
wiiaw Tfaw ¥ @ qrgm-ad
(Swmmafy) § w7 & A& a1q g §
W7 F IV FEM F gga wand §
Tt wedl SR ARy gu o ;T “#T
TI R W foar s vmr & @w A W
wAE g A g @y v & fe vy
ETROR AT N, EOA FG A A0
A AAE AR TETE A
QT F YT AT I EAW A AT
FaT arfeg

it aw 2T § ol sTA &
ofesnr B g & o7 T gr A
o £ mav@r 77 FM17 33 A1 e
sagT g forfaa z wrr RN
FFANE I IV AT F fr w7 A
grét A fEr & A g o
WSHT FEFTE | T 3940+
WEd wrAaE §oagw aAw
QR E 1 TET AT APT 4T WA B
arar ar Bfw owg owg @i ey #
@AE AR AR g gE T S
TR i T A aferFTax g oA
d1 7T 3% AR A T A T 7 7g!

aiv feifafezs &7 4ifag ar 25 70y
%1 ot s 37 avr 7 1 05 e g
fog & =gt & =it & Avf® &
AR CEI el R RN F R iEe it
ag fe At o wad & ot swa
AT aT vy v Sfrn 9w
NIT q7TTE FWQ@ IS AT R &, SAAY
TG F57 9T I ve | qF I AN
qh AdT 4, ORI qre o a2y and
! Twaw sy gwer gfamw

H ou

Y
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T ¥ el A aTaR E Awaw 5w W
BT 9 X T4T7 &7 gnd ghad
g FW &1 gfAam woR a1
arfeq

¥ R UF @ oWiERT 3
WG FATYF AFTTARATE ) ATEAT
gforers F1 goat gt far agT wgw
e @m AT & gAR Fr §
§ ag agm & Zgade (FTR0) W
wigAv FfEm @ (g faerd
TEAIT) &Y %81 4 & 7927 09
f.ozsratliz=Td s f37 urraga
wew @14 #Er afsa, AW Ay o
IMAT | 4 T ZLATET TG UEE £,
avzav b qma & sF T oagr AwH
& T OMER E 4 A TIF STT ) 3T, A
wgeawarg fagr AT 3 % wET Ag g
afer a7 g2 AT A1 FAT g
A 7 4184 ve—20 TI@ TTT TANA
agoewany T A 51 g
s 7 & @\ 1 fFaga N wTE
FETANTATE | T DA ITE 417
¥ AMESA 47 g7 47 g.fraw
I 575 T RATE Ul 37T F7aT
| A EATE | HFAT TR
AW FF wAAA 731, 9 fd A
T ATE T I A AT AT AN
amiIT g satet 34§ fw ogAer
oE 78 § FASN AT AG W) W
Al § WT A R QAT F 740G
MEAE 1 S 97 A 5 THIC
famt vtaT g, TRTIRAGEWA T WO
fa. % smg AT A FTHIQ gav
gad s 1l & @ gan § farg
TANT FARREATHING, 3™
IR AT &, TRTeAd W« Srar &
# 1 A &7 5T § B 987w ATIAT
=g F1 G5y §, ag F&E TavAed
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wedt § ¥few & wgan g fr ¥R
TR 3w & FICHTAT fra @
WRIgar § QO gl arT geaTT 3T
g wrfed e 99 9 &% a@ § w7
o 7@ € ar gl

TET TF TAL WISATT T GG,
R I e A WAt e ot fagre
w4 @vaed ¥ oserd AT g,
Jas g § qg ear & fr I
T overg wgfaT § W T A8 g
s gd it frare it el 8 ' =
o & w6 FEF hv ooIH 39
F4 (32) %o AT AT e
TT T AT fF T FT AT AT
v wrAw &1 AW GET AR
sad) fefl § 1 sER aAg o
TIT FT AT 7 WY ®T {0 d AT
wppr fon £ famw &1 204 AF
faar § A AU AT FT AT 197
:.s 417 EOOF 1 TAAT € 1 AR
Fre ot A" A Agee 37 AR
gA 1 TH T T AN AT AT
/A Q1T TET AT BT XK
ata eaq F1 91« fear § a o
FT 9L T FITIT TN E W AW
FTATT (L& T &g 47 g1 47 b
& FHIR T AR q3 FZAT « HIGAT
§ @ fage W AT A
Wiy T A oA g AGr AT TE
frae #1 <77 § AW AT § o AR
1 A SE ® w9qr A4
frar g wiv 9z a3 gAY A F1 AT
& wfys fo o9 51 w1 sofa ar @
aft § ofeq g ag aer A § fr
AT AT W AEATT A T WK
FHIX TG AT N Y § I AT
s ¥ == A

T AEHN (I ¥ qLEAT) &
a} & F@w T oAF F
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g fear mr § ofrw or N
w1 w7 oA A fawm mr § )
A NEIIT 4 A1 F qT qq9 A
I § A7 wwA A oovw faw1A
£ AT > & Jr §, w7 71 9T
gR qragt s E AT e, o AR
& ©ayAF e (qUar) AL g
qrat § | @ adam feEn # qEqT
« T § foreg %Y {7 wr a7 gFe ar Th4ré
nFs FqA AT /7 AF avr 6 Awdw
T IV~ T 4L A FAA AT
THE FACx AH FTTECE 1 ST
qEA A FY ACTIT BT 9F 147 fet
i 1 W 7N & AT FT AN
Aoa 1 g A e o w14
QI FT K7 AT T T o B
A7 ZFAT uf#Tia AT 474 ~71-
fa-7 o o7 g fram s gaTIe
TE WA a azg 40 faw rfram
framm 39 77 GO ATAA
FEE R ay foemar
ar H5GTe 71 M A A0 ITAT F
waq § zF w3 67 7ar frr S
arfer |

Some Hon Members rose—

Mr Deputy-Speaker 1 might tell
the hon Members who are rsing
again and agamn that they need not
take that trouble, because a list of
names had already been announced
by the Speaker, and I am calling
according to that Shr1i C K Nair

Shri Harish Chandra Mathur. May I
know what 1s the position at present?
What are the namcs which are on the
list?

Mr. Deputy-Speakerr Now I have
called Shr1 C K Nair Then Shri
Achal Singh and Shri Supakar would
be called, and then the Deputy Minis-
ter will intervene

Shri C. K Nair (Outer Dellu) I
also jon with all other friends who
preceded me in paying a tribute to thas
Mimstry which has done great work
after the attainment of our freedom,
and especially during the First Five
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Year Plan. And it is progressing. Not
only have they brought succour to
millions of homes, but they have also
won a great repute and good name for
our engineering works and our engi-
neers especially are very well known
throughout the world now. They
have also proved that they are not
very far behind the engineers of
those great countries which have
developed very much industrially.

Having said this, I would straight-
way come to some very important
problems of Delhi, People think
‘What has Delhi to do with irrigation
and power?’.

Shri Harish Chandra Mathur: It is
the seat of power.

Shri C. K. Nair: The power, of
course, is there.

Mr. Deputy-Speaker: Let not that
power be distributed in that corner.

Shri C. K. Nair: That power will
remain here in this House. There
is no fear about it.

But what I want to bring to the
notice of the Ministry is the deplora-
ble condition of the drainage system
of Delhi. You know that we have
lost our State and the autonomous
powers,

Shri Harish Chandra Mathur: Does
the drainage system of Delhi come
within the scope of these Demands?

Shri C. K. Nair: I wonder why my
hon. friend is very much pained.

Shri Harish Chandra Mathur: I do
not know.

Shrl C. K. Nair: My hon. friend
will hear from me how the drainage
system is connected with irrigation.

I was saying that we have lost our
State.mdnwwearegoin(to have
& big corporation which is going to
include the whole of the Delhi area.
Perhaps, it may need even more areas
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for the expsnsion of this great capi-
tal. Along with that, there is also
the Dethi Master Plan going on. A
plan is going to be drawn up under
which the development programme is:
to be fixed.

But I feel that the most important
of all the developments is the drai-
nage system. On account of lack of
drainage facilities, large areas are
water-logged in this Territory. Be-
sides, there are also the Jumna floods
repeating themselves every year. So,
far, no permanent solution has been
found for controlling these floods.

The drainage system is connected
with irrigation, for wherever there is
drainage, it is controlled by irriga-
tion. But, unfortunately the Delhi
area has not got any irrigation unit.
This work cannot be undertaken by
the Revenue Department; nor can it
be undertaken by the Development
Department or the Directorate of
Health Services. It can .only be
undertaken by an Irrigation Depart-
ment, but, unfortunately, we have not
got any Irrigation Department; with
the result that this matter is com-
pletely neglected.

To cite just one example, the Najat-
garh naala, which has become noto-
rious nowadays because it always de-
files the waters of the Jumna, h
created a big problem. It drains
away storm water from a large area,
from Rohtak up to Gurgaon; all these
waters go through the drainage sys-
tem and drain into the Najatgarh
jheel or Najatgarh lake as itis called.
All these waters are then drained into
the Jumna through the Najafgarh
naala. But, unfortunately this naala
has been silted up for the last forty
or fitty years. As a result of this, the
jheel it expanding, and naturally, in-
undating more and more of the lands,
and the kisans are deprived of the
benefit of this land.

Since no Department could under-
take this work, through the help and
efforts of the Bharat Sewak Samaj, we
have had to approach the Central
Ministry for undertaking this work.
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About a year ago, some provision was
made to clear this drainage. But up
till now, this work has not been un-
dertaken. This is what is going on
in this capital city, and as a result,
water is locked up in all those areas.
The drainage which is meant to dis-
charge the storm water is halted, and
that not only destroys the kharif har-
vest, but it is going to destroy the
next harvest also; if the waters are
not drained away, the ploughing of
the land will become very difficult
even till the end of November. So,
it affects both the harvests. So, I feel
that this is an important thing which
must be attended to.

It is true that there are so many
other areas also which are affected
by water-logging, because the drains
are all silted up, and there is no De-
partment to take care of this work.
So, my humble and earnest request
to this Ministry is to provide an irri-
gation unit for Delhi, which will not
only facilitate the looking after of
the drainage system of Delhi and the
rural areas, but will also facilitate
the town-planners; for, water is lock-
ed up even in the city and in the new
rehabilitation colonies; large areas
are inundated. and the water even
enters the homes, and sometimes, a
large number of houses collapse. All
that is due to a proper drainage sys-
tem not having been built.  So, it is
essential that this crying need of
Delhi must be attended to, namely to
create an irrigation unit which will
be co-ordinated with the master
planners, so that the first thing that
will have to be looked into will be
the irrigation aspect.

So far as the development of urban
areas  is concerned, the question of
water supply is the most important.
I doubt whether in recent years there
is any other city in the world which
has so rapidly grown as Delhi. But
the supply of water and electricity..

Shri Naushir Bbarucha: On 2 point
of order. May 1 point out that there
& no quorum in the House?
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Mr. Deputy-Speaker: The bell is
being rung ——

Shri Nausbir Bharucha: There is
quorum in the tea-room all right.

Mr. Depnty-Speaker: Now, there is
quorum. The hon. Member, Shri
CXK. Nair, may continue.

Shri C. K. Nair: I was saying that
the drainage system is the nmiost im-
portant thing that has to be looked
into, just as the water supply for this
rapidly growing city is also a thing
which has to be attended to.

Water supply also is another pro-
blem. We cannot touch the resour-
ces of the Jumna for the mere supply
of drinking-water to the city of Delhi.
I think the. local administration can-
not do anything in this matter. The
Jumna is supposed to be owned more
by the UP Government than the
Delhi Administration even so far as
the area through which the river
flows is concerned. These are some
of the difficulties which I would re-
quest the Ministry to look into and
also try to solve as early as possible.

The question of flood control in
Delhi is also an important one. Floods
have been an annual features in
Delhi. We all know how about forty
to fifty villages are suffering from
this usual flood menace. No doubt,
something has been done to put up a
bund on the left side of the Jmumm,
namely the Shahdara Marginal Bund
which was contsructed last year,
which is about eight miles long, and
which has protected Shahdara city,
the railway line and also the GT road.
Besides, the bund below the bridge,
to a length of about eight to ten miles
up to Okhla has also been heighten-
ed and strengthened during this year,

16 hrs.

In this way, the left bank of the:
Jumna and the land lying beyond, in-
cluding the townships and
is protected. But what about the
right side? On the right side, 30 to
40 villages are always exposed to
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danger every year. There was a pro-
posal for another marginal bund on
the right side runing about 10 to 12
miles. But unfortunately, that was
dropped, perhaps due to some tech-
nical objection raised by fhe Railway
Ministry. We do not very much
bother about that long bund. But
the most important thing is that there
are two small bunds on the border
of Delhi. One is in village Palla on
the Delhi side and the other is in
village Jati on the ‘Punjab side. These
were built in a crude manner by the
villagers themselves. The Govern-
ment did not take care of their inte-
rests. As a result, they themselves
built them. This was some 30 to 40
years ago. They have been protect-
ing the people. But dufing the floods
of the last four or five years, they
are constantly breached and the vil-
lagers have had to fight flood every
year.

We took this question up with the
Chief Commissioner and also with the
CPWD. But wunfortunately, nothing
was done. As a result, this time
when the early flood came, the Jati
bund has been completely breached.
Now the villagers are fighting alone
without any help from Government.
Therefore, T would request the Minis-
try of Irrigation and Power to look
into this problem also, to strengthen
the small bunds running about two to
three miles on the border of Delhi,
which will save about 30 to 40 villa-
ges every year. One bund on the
Delhi side has completely been an-
nihilated during the last flood. The
Jati bund, which is in the State of
Punjab, is being built up by the peo-
ple. Although we got an estimate
made for the Delhi side, the Punjab
Government did not co-operate. As
a result, the work remains uncom-
pleted.

Shri D. C. Sharma: The Punjab al-
ways co-operates.

Shri C. K. Nair: I will request my
hon. friend also to help us in this con-
nection.
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Therefore, it is essential that work
on this small bund be undertaken.

Next, I come to the important ques-
tion of supply of power for Delhi. In
this rapidly growing city, the demand
for power is also growing. We have
got industrial areas also. The popu-
lation also is increasing, especially
the refugee population that has come
from West Punjab with their higher
standard of living and all that. They
are shouting for power for all the re-
fugee colonies. It seems the prospect
of getting more power is almost
very gloomy. Therefore, I would re-
quest Government to take a special
interest in this matter. They may
either ask the Punjab Government
to give more power from their hydro-
electric stations or give more facili-
ties to individual concerns to develop
this industry in this territory, because
we cannot wait for long for this most
important thing of electricity.

As regards flood, I have already
said that the drainage system is the
most important.

With these few words, I would re-
quest Government to specially look
into matters connected with Delhi.

@ waw fag(amw) ;o gureas
g, AR o'W S fafved
o giram gs 9™l &Y
ferige & 9 w7 ageq

g Fifs garw 3w iy g9 3w &
T ST T #T S0 RIGEr SIS Gav
F & qT fiT w T ¥ A g &
FIH & T AT FT TAT TN
& | W gW *aq § O a7 aqfaa
3T F g ¥ A gHT 9T aqf 7
2T & wgg g3 g #i fowd fr s
SAT &1 FHT wEATedl MY feFwdl
&T qTHAT FHAT T84T & | 3T AR
3 | AEIRN F T AEHA &7 A
ar ge ¥ & 7 g6 oy wfa d@n
F1 gt faernt feT a7 wwaw §
fSqT R gAY TAAAE FT 3T AGEHT
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gy ¥y wfeq ag «ff f&or o W@
&

& ¢@ T ¥y g @ fe
TR T gw W W e A
“faray o <@ & | AT AT, LT,
greT W v wfe Aw ST
(vFedtemi) g 3w & 99 W #
Afwr P gt a3 & fad oy f®
£ % W@ A §, T T AGT W
2 | 77 1% § fir vT 9% TTHERA TR
T § T 9 O #Y T WL
¥ agr a7 qmry Ay AT frwrdr awd
§ @@ ¥ qwa & e X
g7 wwwm & g8 feel
F W@ qell ogEar @ @ A
& w=ff A v g W w R
AT S & dfrs faw AT ® T
TEY Tg AT AET ¥ WA AT A
Tftam St aEAt &

aw P & fr aresy wAfwE (W
fagq) s wvEe TEC TG 2T
F 1a1 A o v A A fesvne
bt Aare dndy @ Afww & wwse
z B 371 qer AT AW R AT A
# werm froet oA wheT @
for o 0z gAT A TR TE ¥ A7
gyt &1 waw qEEdE deer {
@ T ¥ ary 789 48 FITEH
Ty 77 4 9 fefra eadia A R
wOF £23 TAT o704 TRQ T § W
ﬁm;f‘mmﬂ*ﬁrévww
& 78 § fir ST ferer e o 3
& et wed g Y gAY W WTAT A
et & s AW 9T ¥ A T
4R A g 2T & T WY OF W
(7¥e) @ @A § | TAC TE T
e & i @R T W WA
@ o ™ £ % 9% fom o 9%
orT Y ¥ F I B wf T
A §, Ay W g A AT ) TS
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W T A § e ogt X oA W et
? = o awaY aw aa wifEd AR
fawrar) =1fed, e s AT
% §¢ W) e a wifed arfe
ST ¥ et gt fear o ®7F AT
amt W qreT § a<arr & A &
ot #Y 7w fo § v a8 WX unr
I §X TR G FTT { AT AR |
T 70 fet & wvw &7 o § AfE
TR A Y Y g€ wrrardy o e
#1 393 g7 a7 MwTAr & Wi 39 feaw
# gfyw A & g wvar Mgy A
arz # vy oft ardt anfed o

# oA g B g TR
SxT F AT W g D fAw & A
TR § ET T T gQ F AT AR
arzx FraehEY afors (S W
&) & s veen guAfia g 7
AT A T AT § 7 e F
ae oot @F §g ") fear maw 2
a7 g3 & g Fr) & e F e
17 g o o § e afe@
fat & of forar war & Afw wx
ot 3 frar & syt § AR T@r
it AT T B HE ATEqT A4 4T
75 &\ W ] A AN a0
aaT sYewt @ & wwar a0
SAT i Y W7 gL & AT qF FATIAT
mar § v ¥ 371 &7 w®A B
fad 9500 AT qrY fremr § A FE
faone ammer g7 & W 9E
qfeorreaed Tf Y GAR w6, WH
w1 v T g o § 1w
F ) qrr &% wwg 9% AFY fAee W4
1 firerar & ag ofr aga o fert §
e TE A wEEed B ad w-
o€ ¥ weft § T IAET qE W<
@manmﬁz«wﬁﬁm
F o & @t o 7 7 fowrw @
@iﬂfmﬂtfmzﬁmm
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Afad, g7 o fiefr e o o
a2 4 fagd aiw aey & e
T TaY | IO N2W A g A
¥y g & faad A, foseaw
#F o< 3qemw (wfafafa wew) o<
wr Afew A/ AT F Wy TG IT FEAY
qedt & fr saw woft aw W A
wefron gy frwar &0

R AR 79 aTa 1 § i grenfe
AT F HTHN IO KT AT Y qG
frrarelt k& ST agar #r 7@ W
faaT oy 923 fawar ar S
qrft st frer @7 @ 1 e ¥ mar
foreat qrAt I frer <gr @ W) gl
& ardr g2 ot fasar 9v 1 & WY
Ry & W fr ag 38 afas ol
IRAT A TG Ay fewarg qrfn ag Y
e 9y fis T s arevaadadt
@ §, @ I FTH AT R
T ¥ | O $1@ A @ AR
% & ol fe aag & o 4F gAY
e Ay gf I i mroras @ gg
7 7 WEET 1 e W WK fenww
fis gt X Safedt (farer F o
¥ aqfaa o9 0 wfgq | @ AF
¢ fis T ara W fawn F waa e
oT <77 & e Y ff FeEr e o fawr
% fagT qadhar ¥ T 3T A1fgd wiv
fast faeit @ ot aF Y &7 wHA
o 7Y g W g, a A g
wT Y& T A0fEd |

IITeTA AERY @ AT FY 7A€
fie g gy aTE g 7 Lo T[T
QT § | § IATTHT Y T, W
grer wT § fooely w1 o oy
T & forw Y Tog ¥ & dwR 9F g
€ ) ¥t T ¥ T SR ag
¢ foelt agite &, o e
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& 57§ ot #Y g oWl By ®
6T a9t 7T ¥ s wTwiAT wEN
fie ag 38 WX QU QU sqrer £ o A
@y 58 & fag fomrd ) qE qemar
T g R TW T w99 & sy F
R o q ag aAT ¥ Ot A
T A FY I, T F FH G T AT
ofif ag N9 49 w1 g 99 7dig
e F qard 7 oy & 4@ wg gwar
5 g YT 34 I gV | 9] T
et &g fF 9w fr g AW F @
N o @wiedy &, 9N wgRy T
T a6 SUTT O SYIIT S & FY JT
fefer ofcrer  (wamer &7) §
I4 &1 GG JATAT AL | AT FGT
fs g Aaey o sfawaw 2w
& w9 I § wor @ T Qv
AT QT W7 fasel &1 Aoy w3
faar s
T W & A/ TA AW W7
TG FWTE |
Shri Supakar: Sir, I have moved
the cut motion standing in my name.
The Hirakud project was inaugurat-
ed on the 13th January, 1957 and in
spite of our high standard of auste-
rity and ecénomy, Rs. 4,600 was spent
in fireworks alone. The inaugura-
tion ceremony of the Hirakud pro-
Ject gave rise to two paradoxical pro-
blems which even the newspapers
were quck to notice.

Though by the creation of the
Hirakud reservoir—-a reservior of 65
million acre feet—a great lake came
into being 1t created a great water
scarcity problem in the town and
scveral villages down-stream and
more than one lakh of people came
to be affected. It is a regrettable
matter that the Government have not
taken any active steps to solve this
water-supply problem to the town
and the villages down-stream and the
day is not, perhaps, far when the
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people of the town and the willages
would be compelled to get water at
the rate of 25 naye paise per bucket

The second problem that it gave
rise to 1s that though a large quan-
tity of hydro-electric power came to
be generated, strangely enough the
electricity that 1s supplied to the
neighbourhood, the Sambalpur town
and the neighbouring area remains
to be at a high rate, one of the high-
hest perhaps in India The present
rate 1s 53 naye paise per umit This
also desrves consideration by the hon
Minster

You will find from the annual re-
port of 1956-57, at page 23, 1t 1s said
that one lakh acres of land in the dis-

*trict of Sambalpur will benefit this
year from the Hirakud canals This
statement may be symbolically cor-
rect but 1t 1s not so factually, unless
we say that inundation means the
same thing as 1rrigation A large
area of agricultural land has been
waterlogged and made practically un-
fit for agricultural operations This
should have been anticipated and
branch canals, distnnbutaries and
water courses should have been dug
and streamlined before letting water
loose 1n an undulated area like Sam-
balpur

You will find from an answer to a
starred question that was put about
2 years ago on 24355, to starred
question No 1425, this House was told
that the Deputy Chairman of the
Planning Commuission expressed his
distress 1n 1954 that m the case of
some big river valley projects where
reservoirs had been completed and
water stored, i1t would take 10 to 15
years for irrigation facilities to be
made available

The Deputy Chairman was refer-
rnng to the Tungabhadra project. I
that was the state of affairs in an
area which is used to cultivation by
irmgation, we may imagine that in an
undulated area like Sambalpur, where
people are not accustomed to the
ecomplicated irrigation system, what
a fairly long time it will take to get

31 JULY 19567

Demands for Grants 6280

proper water supply and to make the
land ready for receiving the water
In the meantime, people have suffer-
ed a lot on account of waterlogging

The facility of irmgation 18 linked
with the problem of betterment levy
and water rate Some reference
has been made to this by several hon.
Members who have spoken before
me

When the Hirakud Dam project
was originally conceived, 1t was esti~
mated that the cost would be about
Rs 47, 81,00, 000 Then the estimate
of water rate was low, as low as Rs
3 and odd and there was no question
of betterment levy, But, 1n the mean-
time, the estimate of cost of the
project has practically doubled—
rather more than doubled—and now
we are asked to pay betterment levy
at an exorbitant rate and water rate
also which i1s more than double the
amount that was estimated in the
year 1947 It threatens to break the
backbone of the peasantry 1 am
afraid that it will not only be im-
possible for the cultivators to pay the
betterment levy and water rate but
that i1t will have the tendency of
making the agriculturists take to
growing more cash crops Orissa,
hitherto surplus in foodgramns, will
no longer be so in the future

It 1s an elementary principle of
economics, that if we fix the price of
the milk of black cow at a higher
rate than the milk of the cow of any
other colour, nobedy will buy the
milk of black cow If we make the
crops grown n the canal-irrgated
area much more expensive than crops
in areas which do not receive
the supply of canal water, the
economic forces will have their way
and 1t will no longer be possible for
the agriculturist to grow any food
crop 1n these areas You will find
that water 1s there but the land is
not made ready for irrigation. Simi-
larly, the Hirakud dam is generating
power and is going to increase its
capaaty shortly But, in the mean-
tme, we find that some more time
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will take for the Rourkela steel plant
and and Hirakud aluminium plant to
go up and take power from the pro-
ject. There is the time-lag. Unfor-
tunately, during this interval of, ap-
parently, a year or more, Orissa is
made to pay interest on the invest-
ment.

The most important problem of the
Hirakud dam project is the human
problem—compensation and rehabi-
litation of displaced people. It is a
great pity and a sad commentary on
our planners that this human problem
has been treated most inhumanly by
the State Government and most cal-
lously by the Centre Once upon a
tune, land for land and house for
house was pronused Originally, an
area of 108 thousand acres was pro-
posed to be reclaimed for the reha-
bilitation of the people But only 17,000
acres have been reclaimed at an enor-
mous cost, working out to more than
a thousand rupees per acre But the
Government has pai compensation
for better land acquired from the
people at Hirakud at the rate of Rs.
18 per acre. This 15 in keeping with
1deal of socialist pattern of society—
extreme extravagance i1n Govern-
ment expenditure and extreme nig-
gardliness m paying the poor people
for their land go side by side.

When the Hirakud Dam Project
was first reported m 1947, a British
ICS officer calculated the compensa-
tion payable to the people for their
lands, trees. houses, temples, etc. at
about Rs 508 lakhs. That was a con-
servative estimate Four years later,
when the project was modified so as
to submerge nearly double the area
originally estimated and the prices
had soard high, the first complete
estimate of the project estimated the
compensation at 866 lakhs. This was
niggardly having regard to the land
values at that time. This was only
an estimate. Will you believe me,
Sir, if I say that in 1955, when the
evacuation of the submerged area
began, our hon, Deputy Minister, Shri
Hathi, told this House that till then
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only about 3.5 crores had been offer-
ed as compensation. He did not tell
us as to how much had been accept-
ed and actually paid and how much
remamed unpaid. I hope that we
shall learn from the hon. Minister as
to what amount remains unpaid and
what amount has been paid today,
after two years of the completion of
evacuation.

When we complain of this haras-
sment to the Government of Orissa,
harassment of under-payment, unrea-
sonable and harassing delay, they say
that Central Government have asked
them to spend as little as possible
and when we ventilate this matter
here, probably our Minister will say
that this matter is the responsibility
of the Government of Orissa. But,
the Central Government must realise
that 1if money 1s paid, 1t must be paid
in time, not after years of submer-
gence of land and they must also rea-
lise that a saving of thirty to forty
per cent in the estumates of compen-
sation payable to the displaced per-
sons 1s sheer cruelty to the people, 1
know thousands of families reduced
to the status of refugees They are
worse than refugees because of the
callousness of the Government I
know people who have taken shelter
under their relatives—quite respec-
table persons forced to sell pans to
eke out a livelhhood because years
after submersion of their lands, they
have not received a single pie by way
of compensation. This 1s the condition
not only in Hirakud but in DVC also.
At page 12 of the annual report of
this Ministry, we find a plan for link-
ing the Ganga with Mahanadi to de-
velop inland water transport. It is
difficult to understand the utility of
this project, unless Mahanadi is first
made a reasonably navigable river.
The Mahanadi, inspite of its impos-
ing name, is not a perennial river;
its flow falls below a thousand cusecs
in dry season. In 1047, it was pro-
posed to construct three dams on the
river at Hirakud, Tikarpara and
Naraj and make the river navigahle
from its mouth at the Bay of Bengal
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upto the border of Madhya Pradesh.
We were told on 20th November, 1958,

in reply, to a starred question No. .

236 that the two latter projects of
Tikarpara and Naraj Dams had been
put in cold storage for an indefinite
period. To join the Ganga with the
Mghanadi is a fascinating proposition.
I believe that the people in Orissa
will find that Ganga has come to their
doors and they will feel that more
people will go to heaven when they
die’ by drinking Ganga water ......

Mr. Deputy-Speaker: Should not
we conclude after going to heaven?
Would it not be a good ending here?

Shri Supakar: No, Sir.

1 want to come back again to solid
earth.

Mr. Deputy-Speaker: Too much
reference to notes is also not permit-
ted. ’

Shri Supakar: We find, Sir, that
without first making the MahanaJi
river navigable throughout the year
joining it with the Ganges is like
putting the cart before the horse.

I must say a word about the pol-
lution of the dam water which is a
menace to the age of the dam and to
irrigation itself. Before this dam
came into being there was a paper
mill which used to allow its polluted
water to fall into the Mahanadi river
and its tributary, and it caused a lot
of nuisance to the people. Irrigation
with the river water also was affect-
ed. After the completion of the dam
we find that, even though a huge
quantity of water is now stored in
the Hirakud reservoir, even below the
reservoir we find traces of pollution
from the paper mill. I am afraid,
unless some check is put in this matter
this pollution will not only affect the
longevity of the dam itself but it
will also affect the water that is meant
for irrigation.

Lastly, I want to say something
regarding the canal water dispute. It
reminds me of the story of King Har-
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ischandra in Satya Yug. The king
promised his kingdom to Viswamitra
as a gift. Viswamitra claimed not
only the gift but some dakshina also.
Therefore the king was forced to sell
himself and his wife and son to raise
this dakshina. Our country is now in
the same position vis-a-vis Pakistan.
We not only agreed some time ago
to let out some water—of course. to
be diminished gradually— but we
also find from today’s debate that they
now demand a huge sum to the tune
of Rs. 40 crores for some link canals
from the three rivers lying east of
the Indus system. This is bad. I be-
lieve that the interest of our people
were not taken into consideration
when entering into these contracts.
If that is the real state of affairs, it
is time, in view of the fact that we
cannot conciliate Pakistan inspite of
our gift and dakshing, that we revise
our policy and see that charity begins
at home, and our people get prefe-
rence before we are generous to
others.

The Deputy Minister of Irrigation
and Power (Shri Hathi). Mr. Deputy-
Speaker, Sir, during the course
of the debate of about four
hours or so the Members who have
taken part in the debate uptil now
have covered a number of subjects
ranging from the canal water dispute
and all the relevant problems, namely,
the question of the training of person-
nel, absorption of surplus personnel,
the question of surplus machinery,
question of economy, efficiency, check-
ing of wastes and corruption, and local
needs for projects—irrigation, power
i {lood control. It may not be pos-
sible, Sir, to go into details of every
particular project in a particular area
about which hon. Members have
spoken here; nor it may be possible
for me to deal with all the points that
have been raised here. I shall try to
reply to some of the points, as many
as I could within he time at my dis-
posal, and leave the major questions of
policy and others to my senior col-
league for replying tomorrow. I do
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not also propose to take each question
raised by individual Members, but
will generally deal with questions as
have been raised in groups

The first question that I would like
to deal with would be the question
raised by Shrimat: Renu Chakravartty,
about machmnery, tramning of person-
nel, surplus personnel, efficiency etc
It 1s true that m 1953 the position of
machinery at the DV C and at other
projects also was not satisfactory But,
we have to learn by experience, find
out ways and methods by which we
can reach a stage not only of efficiency
but the first grade of eficiency if 1t pos-
sibly could be done

The Irrigation and Power Ministry,
therefore, took up this question as to
how best the machinery available 1in
the country could be utiised She
said “Committees are appointed, but
we do not know what has happened
to these committecs” A legitimate
query, no doubt We took up this
question and thought that the first
thing to be done should be, we should
have sufficient number of trained per-
sonnel who can operatc the machines
with efficiency, and they should be
taught how to handle these machmeiies
because, as was nghtly remarked
some of the machmeries cost lakhs

of rupees and we cannot possibly
afford to 1ll-handle these costly
machineries either through negl-

gence or for want of sufficient know-
ledge

With that end 1n view the Mmis-
try decided that we should tram ope-
1ators 1n the earth-moving machinenies
which are the costhiest machineries,
and opened training centres At pre-
sert to traming centres are already
working and 40 operators are being
trained m each of these traimng cen-
tres—the Nagarjunasagar 1s one, and
Kotah 1s another These operators are
being trained on various types of
earth-moving machinenes, how to
handle them, and one batch has al-
ready completed 1ts traming This will
mean that with efficient and trained
operators we shall be able to enforce
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efficient working in these earth-mov-
ing machineries and we will be saving
a lot of foreign exchange

The other question that arose was
the question of spare parts Each pro-
ject used to purchase any particular
model of machmnery it hked with the
result that different types of machinery
were 1mported, and each was requr-
ing 1its own spare parts This question
was also looked 1nto A committee
was appointed, and now we have
finalised certain particular models So,
the types of machines have been
standardised That would mean, now
that we have spare parts for these
machineries, a particular machinery
will not have to he i1dle for want of
spare parts Of course committees
are appointed, and 1t takes some time
It takes some time for implementation
of recommendations, because it 15 a
question of three or four years The
recommendations of these committees
are already in force As I said, we
have already tramned about 80 opera-
tors 1n earth moving machinery We
have already had standardisation of
the various types of machinery that
are required on different projects

The third question was about the
surplus machinery from one project
to another These are naturally very
legiiimate suggestions and  questions
which could be legitimately asked It
15 quite lcgitimate that Members
should raise these questions of effi-
ciency and economy because we have
been spending lot of money We are
spending about Rs 900 crores or even
more, I think 1t 1s Rs 913 crores on
Irrigation, Power and Flood protection
works It 1s but legitimate that each
Member of the House should be vigi-
lant to see that as much efficiency s
there 1n the working of the various
projects and that all possible attempts
are made to check waste and to
arnve at the first rate of efficiency

So far as surplus machmnery 1s con-
cerned, there also the Ministry have a
Directorate in the Central Water and
Power Comnussion The object of the
establishment of thus Directorate is to
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collect machinery from different pro-
jects, assess the number of surplus
machineries they have and also col-
lect information from other projects
as to what are their requirements and
thus exchange the surplus machmery
from one project to another I may
inform the House that in one project
alone, that 15 the Nagarjunasagar pro=
ject, we have transferred all the sur-
plus machinery from Hirakud and the
work 1s nearly complete now All the
earth moving equipments that could
be transferred have been transferred
Their book cost was about Rs 37
lakhs which would cost now about
Rs 70 lakhs Similarly from Bhakra-
Nangal and from DVC, we have
transferrcd surplus  machinenes to
various other projects and that has
resulted 1n saving, at present, of nearly
a ciore of rupces in foreign exchange
So these are the steps that have been
taken and naturally, further steps
have to be taken There 18 a tendency
on the part of some of the States to
say that a particular machmery might
be required for another project which
15 to start in the particular State
Naturally because of the foreign ex-
change position now they would not
lik¢ to immediately part with that
surplus machmmery The Ministry
have 1ssued a directive that if a parti-
cular machinery 1s not required within
threc months from the date of its be-
ing surplus, 1t should be transferred
to another because, it may be, the
other project may start after a vear
or so By that time, the project that
requires the surplus machinery might
have either to import from abroad or
might have to wait for want of foreign
exchange And with that end 1n view,
we have evolved this procedure

Then, I come to the question of sur-
plus personnel It has been pomnted
out that there are 354 surplus engi-
neers and that on the one hand we say
that there 1s a shortage of engineers
and on the other hand we say that
there are surplus engineers What 15
the contradiction? What 1s the real
and correct posiion? Everybody has
2 night to know what actually i1s the
correct position The position, how-
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ever, 15 pecullar Now, a State un-
dertakes a project for 3 or 4 or 5 years.
After that particular project 18 com-
pleted, naturally, the State 18 not in a
position to absorb these engineers in
their regular or normal cadre and,
therefore, this number becomes sur-
plus Afwr that project 1s completed
we have to take steps to utilise thewr
knowledge and experience for the
benefit of the country With that end
in view, we have already opened em-
ployment exchange cells at different
projects where exchange of personnel
takes place The House will remem-
ber that when the question of absorb-
ing the surplus personnel of the DV C
came, we absorbed nearly 2,900 per-
sons 1n different projects—either 1in the
Central Government or in the various
States These are the steps which
have been taken and the Mmstry 1is
alive to the various ponits Members
have raised

Shrimatl Renu Chakravartty: What
about the steps to constitute the All-
India Service of Engineers?

Shn Hathi* I will come to the ques-
tion which the hon Member has
raised which seems to be the upper-
most 1n her mind and 1n the minds of
some other hon Members It 1s the
question of the All-India Service of
Engmeers That question 1s bemng
actively pursued But the All-Inda
Service could not possibly be wnstitut-
ed or established unless the various
States agree We have a Board of co-
ordination of Ministers which appoint-
ed a sub-committee and that sub-
committee has prepared the report
This does, to some extent, suggest
and recommend the desirability and
the necessity of having an All-India
Service But in the meantime, the re-
organisation of States came and the
Board of co-ordination had to be re-
constituted They are meeting next
month or so, when this question will
come up But all the States are not
agreeable Only a few days back, the
Minister for Irmgation and Power re-
plied to a question and he also gave
the names of the various States which
have agreed Some stll have mnot
agreed, and some still say that the
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matter 1s under consideration. But the
guestion 1s an important one and it is
being pursued. If there is any delay
it is because, after all, we have to
take the States together. It 1s no use
having an All-India cadre and there
may be some surplus people also.
Now, all that has to be integrated.
We hope that 1t will be possible to
persuade the States 'in this matter
There will be two categories of sur-
plus personnel It may be at the top
or it may at the lower levels It will
not be possible to transfer persons at
the lower levels from one place to
another. For example, if they are
some surplus overseers m Assam,
drawing Rs. 60 or 70, we cannot send
them to Himachal Pradesh That,
perhaps, would not be possible; they
would not also like to go. So, the
recommendation of the Committee 1s
that there must be a zonal pool for
such categories of people Anyway,
that question 1s under the active
consideration of the Ministry.

Now I come to the question of the
tramning of engincers Every ycar 30
fresh graduates are being taken. They
are being sent to various projects.
Thus, all possible steps that could be
visualised have been taken by the
Minisiry to sce that we utilise the ex-
perience, the knowledge and the re-
sources of the trained personnel 50 that
their experience and knowledge is not
lost to the country as a whole.

Then, there were other questions
which were raised. One was about
foreign experts. We have undertaken
this programme of irmgation and
power since 1948, and we should not
depend too much on the forcign ex-
perts Of course, wherever we feel
that a sccond opinion 1s necessary,
wherever we feel that in a particular
branch or field, the experience or
knowledge of foreign experts is neces-
sary, we would have them. If we
were to look at the number of foreign
experts employed, it was about 51 in
1956; today it is 37. As and when the
contract terminates, generally we do
not renew the contracts; if the work is
over, then also we do not. We have
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also a system of having understudies,
i.e.,, our own people getting experience
under a particular engineer mn & spe-
cialised subject. I may say that our
engineers have now trained themselves
sufficiently and except for the Bhakra
and D.V.C. where there is only one
foreign expert, the Hirakud has done
the job without any foreign expert. I
may also say that our young engineers
who have been working in that pro-
Ject are confident enough to handle
such big projects. I think that this is
the greatest gain which the country
has achieved, apart from anything
else, namely, tramning of our people in
huge undertakings and doming it with
confidence.

Another Hon Member, Shri Kasli-
wal, raised some doubts about the
Chambal project He said that
progress was more satisfactory in the
canals he visited, but there were some
doubts about the selection of the site
for the bairage at Kotah There have
been some rumours A question was
asked 1n the House a few days earlier,
which was answered by the Minister
of Irmgation and Power But if the
Hon Mamber needs any further
clarification, as it scems he does, I may
submit that there has been no fault or
anything wrong so far as the selection
of that site 15 concerned The site
has been properly selceted and there
15 no apprehension about the sound-
ness of a barrage being constructed
there The only thing which happencd
was that m a sandy river, bed, sheet-
piling was being carried on and ihere
were boulders where the sheet-piling
could not go further The engineers
of the Central Water and Power Com-
mission had an idea that in the gap
that remained, there might be earth-
grouting.

There were two opinions. One was
that grouting may not at all be neces-
sary and the other was that it may be
necessary. If there is a blanket of
500 to 600 feet just in front of this
barrage and some designs whereby
the seepage of the water could be
allowed to let go, perhaps grouting
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may not be necessary. But generally,
we do not take risks. The only point
that had to be decided was whether we
should resort to grouting or not. On
that a second opinion had to be taken.
A French engineer was, therefore. con-
sulted. He came to the site and said,
with the amended design as it is, it
may not be necessary to have grout-
ing. So, that is the only point. There is
no question of a particular site being
selected rightly or wrongly. The
Rajasthan Government have issued a
Press note clarifying the position.
This is the position so far as the
Chambal scheme is concerned. The
progress in regard to this scheme is
going according to schedule and it is
likely to be completed by 1959-60.

That leads me to another allied ques-
tion, namely, excavation of canals and
doing the work either throvgh the
labour co-operatives or public co-ope~
ration or through the contractors. As
Pandit Bhargava observed about tife
practice in Punjab, generally we have
a mind to encourage co~operatives. We
have also an idea of enlisting public
co-operation, as we have done in the
Kosi successfully. Similarly in the
Chambal also, we tried for one year to
encourage the co-operatives and enlist
pulic co-operation, but we found that
the progress was being slowed down,
because we could not get the local
people coming up to the same extent
as we needed. After all, it is an area
which is not thickly populated. When-
ever it passes through the villages,
there the people come. But when the
question of the main canal comes,
nturally we find it difficult to get men
from distant places to go deep down
there. Therefore, although we would
wish that we could encourage the co-
operatives, there is no hard and fast
rule that it should be done only
through the co-operatives and there
should be no contractor whatsoever.
After all, we want to see that the
project is completed in time. There
is no hard and fast rule laid down by
the Government of India that this
should be done only through co-opera-
tives and none else. Of course, the
ideal thing would be to encourage co-
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operatives and to enlist public co-
operation so far as is practicable, if it
does not hamper progress. We should
try the best means to have it, but that
does not mean that the work should
not at all be given to contractors.

He also referred to the breaches in
one or two dams. These dams are
executed by the State Governments.
Of course, in the Chambal Control
Board, Rajasthan, Madhya Pradesh
and the Centre are represented, but the
smaller irrigation projects are the res-
ponsibility of the State Government
concerned. They look after those pro-
jects, but whenever any question
comes up, the Central Water and
Power Commission engineers go and
give advice. Last time when there
were some breaches, an officer from
the C.W.P.C. visited the site €nd gave
advice as to what should be done.

1 am not taking up the general ques-
tion of irrigation and power in Pun-
jab, but out of the various States, 1
should say that Punjab has given good
performance. Out of 13 lakhs acres
of land that could be irrigated, they
have urrigated about 11 lakhs acres.
But that was only on a particular date.
In another case, I may say that the tar-
get for the generation of power was
96,000 K.Ws. and it was pointed out
that only 48,000 K.Ws. have been gene-
vated. But I may say that there may
be a gap of four or five months. Here
in this particular case, now all the
96,000 K.Ws. are being generated in
both the power houses. This was
delayed by four or five months. The
target date was March, 1956. The
Plan period was over in 1955-58, ie.,
in March, 1956. At that time that par-
ticular power house was not complete
and therefore, it could not be included
as having been completed. But in
September, 1956, that second power
house was also commissioned and we
are now having 96,000 KWs. of power
from the power houses. Therefore,
there might be a gap of a few months
here and there. But on the whole, the
Bhakra is running to the schedule. As
far as the Bhakra Dam is concerned.
nearly one-third of it is over and we
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hope to stick to the schedule of 1939-
60

Then, I come to Professor Ranga's
observation He wanted certain pro-
jects to be included. So far as power
in Rayalaseema was concerned, he
felt the need for the Sileru project. 1
may say that the Sileru project is in-
cluded in the Second Five Year Plan
And for Rayalaseemsa, that is for the
area of Cuddappah, Anantapur, Chit-
toor, we have the Tungabhadra-Nel-
lore hydro-thermal grid plant which
will give power to that area So the
project 1s included in the plan

So far as the Budameru scheme 1s
concerned, he knows the full history
When we met the representatives of
Andhra we had a full discussion Now
the view of the Andhra Government
18 that the diversion scheme wnich we
have sanctioned-—we have sanctioned
both—will give relief to about two-
third of the area And they say that
1if some project 13 undertaken with re-
gard to the other, two tributaries, the
Tammileru and Yerrakalva it may
afford better protection This diver-
sion scheme is now complete Wc are,
however. watching and 1f 1t does not
afford protection as envisaged by the
Andhra Government, naturally the
other schemes will be taken up

Then. so far as the Vamasadhara,
which is a new scheme. 1s concerned.
the question will be considered whe-
ther there should be a Control Boerd
or any other body Whenever it is
considered necessary, naturally 1t had
been the practice of the Government
of India to have one So far as the
suggestion relating to the Flood Cont-
rol Commission is concerned we have
the State Flood Control and advisory
boards Whenever any State consti-
tutes such a Board. its representative
will be there on the Central Flood
Control Board Up till now Andhra
had not formed such a Board Now
they have formed a State Flood Con-
trol Board, and therefore a represen-
tative of the Andhra Government wil}
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be on the Central Flood Control Board,
and all the questions will be handled
by the Central Flood Control Board.

It may not be poasible for me to
reply about all the various projects
which he has referred to. But I had
been to Nellore and I had seen the
enthusiasm and the readiness of the
people, and they have submitted
schemes which the Commission is exa-
mining But it may not be possible
to mclude them now in the Second
Five Year Plan Even one crore it
may not perhaps be possible to accom-
modate—and Collaxr is a eight
crore project The other two, namely,
the Kavali and the Kanupur canals,
are being examined It may be possi-
ble

And with regard to the other ques-
tion of giving water to that area from
the Krishna barrage, there is a possi-
bflity I had discussion with the engi-
neers there, and even before the
Nagarjunasagar project is complete, it
may be possible to provide water to
sixty to seventy thousand acres of
land as suggested by him, and we are
pursuing the matter

Shri Ranga: What about the level
of the right side canal?

Shri Hathi: That also is being exa-
mined

Shri Thirumala Rao (Kakinada)
May I ask the hon Minister whether
Eleru ;m East Godavan 1s also one of
the schemes under consideration?

Shri Hathi: As I said, the schemes
for flood control are recommended by
the State Governments They formu-
late the schemes and send them to
the Central Flood Control Board, and
when they come here we examine
them The Central Flood Control
Board is meeting next month, Any
scheme that comes will be considered
by this Board. But I must submit
that I do not claim, nor is it my inten-
tion, to reply to the points about every
particular individual schems in a
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particular area. It may not be possi-
ble for me, nor perhaps will it be
possible for me to remember all these
schemes. But if it comes it will be
considered in the Central Flood Con-
trol Board. It is really for the State
Governments to send the proposals
about any particular scheme.

Then Shri Tiwary, a Member from
Bihar, made a suggestion about the
utilisation of old machinery which I
have already dealt with. He also
stated that importance should be given
to the medium size projects which
could be completed soon and from
which we could derive benefits. If
anybody looks at the Second Five
Year Plan, it will be seen that in the
Second Plan the emphasis or the prio-
rity has been for the medium size
schemes. Out of 200 irrigation
schemes that have been included,
145 are medium size schemes, that is
costing less than one crore. Between
one and five crores are 35 schemes.
Between five and ten crores are 10
schemes. Between ten and  thirty
crores are eight schemes. And above
thirty crores there are only four
schemes. We have given, this time,
importance, priority or emphasis to
the medium size irrigation schemes,
so that they can be completed soon
and the results could be had quicker.
And the Planning Commission and the
Irrigation Ministry also have asked
the States to let us know which parti-
cular scheme could be taken up imme-
diately, so that the results could be
achieved quickly—those schemes
which do not involve more of foreign
exchange.

The other question was his anxiety
about the Gandak. Investigations are
now over, but, there might be some in-
ternational question, that is, the ques-
tion of the concurrence of the Nepal
Government. We have to take their
consent. In Kosi we have done it.
We have already a Co-ordination
Board where a representative of the
Nepal Government is present. Here

also we have referred the matter and

we are awaiting their concurrence.
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Then he mentioned about publ’fc
co-operation. Naturally, as I said,
the Ministry is very keen to enlist
public co-operation to the maximum
extent and we have been successful
with regard to the Shahdara Bund to
which reference was made by Shri
Nair. And in Kosi we have had a
marvellous success.

Coming to the question of Delhi,
Shri C. K. Nair referred to the acute-
ness of the power position in Delhi.
It is true that Delhi does not have the
electricity which it needs today. In
1954 the demand was much less. But
in these two or three years it has
jumped up by leaps and bounds. It
was only 44,000 kw three years back.
Now perhaps it is 75,000 kw or so.
But we have been able to get 20,000
kw. of power from Bhakra. We
are also having 20,000 kw  further
power generation from the diesel set
and 30,000 kw more, totalling 50,00L
kw, and another 40,000 kw we shall
get by 1959 or 1960 from Bhakra. So
the net addition after 1954 will be
sixty plus fifty, that is 110,000 kw. I
think that will meet the needs of
Delhi.

So far as flood protection works for
Delhi are concerned, about eleven to
twelve schemes have been formulated
for the integrated flood protection
measures for Delhi. The Shahdara
Bund which was constructed last year
has afforded complete protection to the
town of Shahdara, as is known to all
of us.

So, Sir, these are the various points
which were raised and which I
thought I might reply to during the
time at my disposal. I would not
like to take more of the time of the
House, because my senior colleague
will be replying to the points which
I have not touched upon, questions of
major policy or other things. In
regard to any other points that may
have been left out, perhaps this
House knows, or the Members who
were in the previous Parliament
know, that the Ministry circulates
replies to the points which have been
left out. =
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This tume also, on any major point
or important question of policy, which,
for want of time, has not been re-
plied to, we will circulate a note.

Shri Shankaraiya: What about
Mysore?

Shri Hathi: Sharvathi is included
in the Second Plan. I just forgot to
mention it.

8bri Dasaratha Deb: Sir, we are
discussing a very mmportant Minstry
which will have to play a wvital role
in our country This 1s a very im-
portant subject and the Minstry will
have to give more thought to plan-
ning and nplementation of these
schemes.

I want to make some observations,
particulerly in relation to my small
State, Tripura Our State is very
small in pomnt of territory. But, we
have got very big problems to be
solved in the State You know, ours
1s & hill State We requre good irri-
gation systems in our State if we are
to increase the production in our State.
There are two types of people ifi our
State one type of people who live in
the plams and another type of people
who live 1n the hills For the people
who live in the hill areas, a certain
type of urrigation works are necessary
whereas for the plams people, another
type 1s required The Ministry has to
bear this pont :n mund in framung
schemes

I have been following the schemes
of the Irrigation and Power Ministry
In the First Plan also there was no
wrrigation scheme 1 our State In the
Second Plan also, there are not many
wrrigation projects for our State. Only
a certamm amount has been budgeted
and that too for investigation purposes.
Last year also we sat with the Minister
of Irrigation and Power and we talked
about this question. At that time also,
certain schemes were circulated to us
We found that only certain irrigation
schemes would be undertaken, for
which certain money was budgeted for
nvestigation purposes I do not know

31 JULY 1957

Demands for Grants 6208

how far the Ministry has progressed.
I think they have not proceeded be-
yond investigation up till now.

Our State 1s now a deficit area.
Every Member of the House may
know that the Centre has to supply
rice every year to our State. Even
this year also, some rice has to be
sent to our State. But, from the Gov-
ernment side, up till now, no effective
scheme has been undertaken and no
step has been taken to irrigate the
land, by which the productive capa-
city of the land could be increased.
In that direction, our Mimstry’s mind
1s not working

I should draw the attention of the
hon Mimnister to the fact that a net
work of small irrigation works is
absolutely necessary for our State.
As I said, 1t 1s a hilly area. So far as
I know,—of course, I am not a techni-
cal man—from my commonsense I
can say, in our State, any big irriga-
tion project 1s neither feasible nor
desirable at this stage I think it
would be more proper to plan out and
start some small irngation works
there Even the people of our hill
areas have their own initiative.
They have constructed small bunds
m the hill nivers and with the
water accumulated 1n the bunds,
they arrange to irrigate thelr
fields Because of paucity of funds
and because of their poverty, they
could not construct strong bunds in
those rivers They use only earth for
constructing these dams They are
not able to use bricks, cement, etc.
When the rains come, sometimes,
these bunds collapse Throughout the
whole year, 1t 18 not possible to get
water and the lands are neglected.
Without a bund, you cannot cultivate
anything m the hills because water
does not stop there This is the posi-
tion there Several times, I have
drawn the attention of the Irrigation
Mimnister and the Home Ministry to
this, and stated that certain sums of
money should be sanctioned for our
State, or at least, the peasantry should
be given aid. If they are supplied
with money, the peasantry themselves
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can also pay a certain amount
money. In that way, a strong
would be constructed. If that is
more land would be irrigated and
production also would be increased
a great extent.

sggﬁ

Now, I come to the question of flood
control measures. For the last three
or four years, our State has been
suffering from floods. Last year, of
course, it took a worse shape and our
town itself was under water for some
days. We had to incur a heavy loss
on account of that fiood. In the flood-
affected area, certain schemes have
been planned out to make embank-
ments on the rivers particularly to
protect the divisional towns. At the
same time, no scheme has been chalk-
ed out as yet to protect the land and
to protect the crops. I request the
Minister to apply his mind in that
direction. Because, if you cannot pro-
tect the crops from flood, you cannot
solve the food problem in our State.
We want to make ourselves self-
sufficient. Before 1947, the Tripura
State was a surplus area. Since 1949
there has been this influx of refugees
and increase of population. But, com-
pared to the increase in population,
the extent of cultivated land has not
increased in proportion. In this way,
we are not able to produce the food
required in our State. If steps are
taken, if care is taken to irrigate more
land, the productive capacity of our
land would be increased manifold.

Regarding the embankment scheme,
so far as I know excepting Agartala,
in no other place has the actual work
been taken up yet. Only we have
been told that certain investigation
work is being done, and that is all
It was also said that due to shortage
of technical personnel it could not be
done. But how long this shortage
of technical personnel will continue,
I do not know. But only on that plea
this scheme should not be abandoned.
Rather during this Second Plan that
scheme should be implemented and
completed.
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There are certain rivers in  our
State coming from the hilly areas
down to the plains where the cur-
rent is very strong. I request the
Ministry to examine the possibility
of producing power. There is already
one scheme for which only Rs. 41,000
have been budgeted for this year.
What could be done with that small
money I do not know.

Irrigation is also being neglected in
the whole State. For the current year
only some Rs. 9,000 have been bud-
geted. Under the head of community
development project, Rs. 2,200 and
under NES block for irrigation pur-
poses, Rs. 7,000 have been provided.
This money is meagre. How with this
small money we will proceed I do not
know. It is for the Minister to ex-
plain why such a small amount of
money has been provided for our
State.

Going through the review of the
First Plan I am very sorry to find that
there is not a single reference to our
State. Because the Ministry has done
nothing, there is no reference about
their work in our State. Only in
certain places a line is mentioned
stating that various irrigation works
are being undertaken in States like
Tripura, Coorg and some other places.
There is only such a kind of reference,
which does not lead us anywhere.

Regarding the supply of electricity,
a certain amount has been already
sanctioned for the Agartala power
station extension scheme. It was
planned and started during the First
Plan itself, but we do not know how
far the work has proceeded. So far
as my knowledge goes, upto now that
extension has not taken place and we
are not getting the required electric
supply in our State.

There is another scheme I find for
opening a power station in an im-
portant town at a cost of Rs. 22 lakhs,
but I do not know in which town this
station is going to be opened. I re~
quest the Minister that whatever they
plan should be implemented with
great care and should not remain only
on paper.
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I also request the Minister to instal
some pumping sets, and it should be
examined whether these are effective
to irrigate hilly places. If it is feasi-
ble and effective, then I request that
the Ministry should supply them and
introduce them in our State.

Shri Harish Chandra Mathur: I
propose to deal with certain major
issues of policy which I consider to
be of some fundamental importance,
but before I do that, I would refer to
the progress made during the First
Plan in the State of Rajasthan and
the programme which is before us
now.

The review of the First Plan which
was just made available to us last
evening gives very interesting figures,
and I would request the hon. Minister
to refer to the figures given in that
book particularly about Rajasthan.
Let me first refer him to the work so
far achieved regarding the irrigation
projects.

Regarding irrigation, the target in
1951-52 was 11,000 acres and their
actual achievement was 2,000 acres.
In 1952-53 as against a target of 73,000
acres their achievement was 5,000. In
1853-54 they hoped that they would
be able to do 1,28,000; against this it
was 78,000. In 1954-55 against 1,78,000
acres, it was 49,000 and in 1855-56 it
was 1,06,000 against 2,43,000. These
are the actuals that have been achiev-
ed according to the figures given in
the book which has been placed in
our hands.

Now I will refer them to what they
have done on the power side. They
themselves have made mention of it
and they say it is extremely poor,
perhaps the poorest in the whole of the
country. I will give you certain
figures which will put my point of
view more emphatically and would
be better understood by the House.
I will not take those highly develop-
ed States like Bombay, Madras and
Mysore where progress has been
phenomenal. We are very happy
about it. 1 will take a State like
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Madhya Pradesh which is considered
to be one of the under-developed
States where the personnel is poor and
all the handicaps and difficulties are
there. At the beginning of the First
Plan they were generating sbout
28,000 KW of electricity. From 28,000
they have gone to 84,000 KW. As
against this, Rajasthan has progressed
from 24,000 to 39,000 XW. That is
the progress made by Rajasthan. Ac-
cording to the target it should have
been near about 80,000 or 75,000 KW.
The State of Punjab has gone from
61,000 to 119,000 KW. Madhya
Bharat, a much smaller State, again
a Part B State where the same difi-
culties had to the encountered and
faced as in Rajasthan, has progressed
from 14,000 to 32,000 KW. Of course,
Mysore has gone up very much.

Shri C. R. Basappa (Tintur): Old
Mysore.

Shri Harish Chandra Mathur:
As you just very rightly pointed
out—I do not know, you thought that
it is the Central Government which
is responsible for the progress or
lack of progress in achieving these
targets and our entire criticism on
this score should be directed towards
the Central Government. I do not
know whether it would be very fair
or not, but if it is so, then the figures
which have been given out by me
compel me to say that the Central
Government owes an explanation and
an apology to the people of Rajas-
than. It is not the apology and the
explanation that I am so much con-
cerned about, but what I want much
more is an assurance from the Minis-
ter in the Central Government that
they will be able to take certain
effective measures to energise the
agency which exists in Rajasthan for
such developmentsl purposes.

Mr. Deputy-Speaker: The hon.
Member might continue tomorrow.

17-30 hrs.

The Lok Sabha then adjourned #ill
Eleven of the Clock on Thursday the
1st August, 1987.
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Banks 1n Rajasthan

Producuon Centres

Poundur Khadi

Coir Industry

Clerks 1n the Ministry of
Labour and Employment
Handloom Cooperatives
Former State Broad-

casting Systems

Labour Welfare

Sewing Machines

Tilak Memoriel Hall 1n

Md};{e

Small S Industries

N E.F.A.

Cash Grants to Dispiaced
Persons

Strike and Lockouts in
Mills

Import of Automobiles

Bags from Banana Fibre

U N.E.F.

Rognan International Fair
(Poland)
Employment

ripurs
Loans to Displaced Per-
sons
Industrial loans to Dis-

placed Persons
Indians 1n Fip Island
EFA

Exchange,

NE.
Embassy buildings
Government of Indie

Press
Coal Mines Labour Wel-
fare Excise Duty
Rechlngof Sll.kf T 4
Employment of Tramne
Personnel

Migration Certificates

Pyblications Division

Demolition of Blocks near
Central Secretanat

Woollen and Cotton Car-
pets

Banarsi Zar: Cloth and
Sarees

Co-operative Societies

Palm Gur Industry

Low Income Group Hous-

ing Scheme

Low Income Group
Housing Scheme
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CoLumMns

MOTION FOR ADJOURN-
MENT

The Speaker withheld his
consent to the moving of
an adjoumnment motion
ven notice of by Shri

Gupta  regarding
the situation alleged to have
armsen out of the strike of
Municipal Workers includ-
ing sweepers in New Delhi

PAPER LAID ON THE TABLE 6173

A of the Notificaton No.
O. 2387, dated the 20th
uly 1957, making certamn
amendménts to the
Employeel Provident Funds
Scheme, 1952, was laid on
the Table
REPORT OF THE COMMIT-
TEE ON PRIVATE MEM-
BERS' BILLS AND RESO-
LUTIONS PRESENTED 6173

Third Report was presented .

6169—73

CALLING ATTENTION TO
MATTER OF URGEN
PUBLIC IMPORTANCE
Shn Narayanankutty Menon

called the attention of the
Minister of Railways to the
collision of an engine without
dniver with goods wagons on
the Botad Salangpur sec-
tion of the Western Railway
on the 2sth July, 1957,
resulting m the death of a
Ratlway employee. The

6173—7s

CoLUMNS
ter of Railways (Shri
quim Ram) mnde( [}
statement in regard thereto
LEAVE OF ABSENCE 617576
12 Members were granted leave
of absence from the sittings
of Lok Ssbha

ELECTION TO COMMITTEES 6176—77

(1) The Minsster of Commerce
(Slm Kanungo) moved for
the election of two members
from among the Members of
Lok Sabha to serve as mem-
bers on the Coffee Board
The motion was adopted.

(z) Shn Kanungo also moved

the election of two mem-

bm from among the Mem-

bers of Lok Sabha to serve as

members on the Rubber

Board. The motion was
adopted

DEMANDS FOR GRANTS 6177—6302
Discussion on Demands for

Grants in respect of Mmis-
try of Irrigation and Power

commenced. The
discussion was not con-
cluded

AGENDA FOR THURSDAY,
1ST AUGUST, 1957

Further discussion on the
Demands for Grants
in respect of the Ministry of
Irngation and Power





